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Page 371, line 20, for 'satisified' read 'satisfied' 
Page 371, line 21, lor c"nmand' read 'command' 
Page 378. line 11, for 'witnesses' 

read 'witnesses' 
Page 382, line 8, tor 'withnesses' 

read 'witnesses 
Page 383, line 1, tor 'Parlia ant y' 

read 'Parliamentary' 
Page 385, line 9, for 'Departm nt' 

read 'Department' 
Page 385, line 11 from bottom, for 'pre -budge' 

read 'pre-budget' 
~  387. line 5. f"r 'unbusineslike' 

read 'unbusinessUke' 
Page 390, line 7 from bottom, fgr 'Aecording' 

read 'According 
Page 399. line 13, for 'Speaker' read 'by the 

~ Speaker' 
Pap 402, line ~ 'imperatives' 

read 'imperative' 
Page 407. line 13, tgr 'ralief' ~ 'reliel' 
Page 412, line 1. for 'Besides' read 'Besides' - -Page 414, line 7 tor 'Member. U.1.ged 

~ 'Member alle,ed 

p. T. O. 
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Page 417, 1 ine7 from bottom, for 'Chairmain' 
read 'Chairman' 

Page 418, line 14 from bottom. for 'decentra-
lisaltion' read 'decentralisation' 

Page 41 9, line 19, for 'Sudda ka rra 0 ' 
read 'Sudbakarrado 

Page 435, line 5, for 'reJponse' read 'response' 
Page 435. line 13 from bottom, for 'preseting' 

read 'presenting' 
Page 437, line 4, for ' ~ b ' 

read 'reprehensible 
Page 440, line II, for 'at' read 'as' 
Page 493, line 2, for 'when' read' 'what the' 
Page 495, line 10, for 'oblized' re2.d 'obliged 
Page 495, line 14, for 'vlceroas' read 'Viceroys' 
Page 495, line 10 from bottom, for 'tied' 

read 'tide' 
Page 495, line 3 from bottom, for 'drow' 

read 'draw' 
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EDITORIAL NOTE 

Democracy envisages peaceful transformation of society by the methods 
of argumen t, debate and collective decision. In modern democracies, the 
legislature. being the highest deliberative forum of the people through which 

they articulate and seek to realise their objectives, has to keep abreast of the 

changing societal needs and problems, and it is its responsibility to take time-

ly and proper measures to bring out, or facilitate, peaceful social changes in 

response to the aspirations or mandate of the people. The Legislature seeks to 

discharge this responsibility by enacting suitable laws, laying down appro-

priate policies in important matters and ensuring their proper implementation 

by the Executive. 

A somewhat unique feature of the Indian Parliament has been that it has 
effectively influenced the course of national events. Ita intimate involvement 

in the social and economic progress of the community has led to a tremendous 

increase in the range and magnitude of its responsibil ities. In pursuance of the 

D ~  Principles. Parliament has over the years enacted a large number of 

socio-economic laws designed to improve the economic conditions of the 

poorer sections, to reduce economic and social disparities and generally to make 

for better management of the national economy as a whole. It has passed 

laws for the welfare of the women and tbe backward classes of the society. It 

has approved variou,; five year plans and made laws for effecting land reforms. 

Through progressive measures of nationalisation and the like, various indus-

tries have been brought under the direct control of tbe people. Parliament bas 

thus been a dynamic instrument of social engineering and a catalytic agent for 

social change. 

In the opening article in this issue on "Parliament and Social Change" 
the Speaker of the Punjab Vidhan Sabha, Shri Brij Bhushan Mehra, while 

a ~  witb the thesis tbat "democracy is tbe only resilient  system which 
responds, accepts and permeates down to the grass-root level resulting in a 
voluntary and wilful involvement of the people to a large extent" goes on to 
suggest tbat "Parliament has to be a step ahead and anticipate the forces of 

change that are likely to take place and enact laws well in time to smoothen 

and facilitate tbe impending cbange", 
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The second article in the present issue is by Shri Amarendra Sarma, 

Speaker of the Tripura Legislative Assembly. He says: tiThe most vital aspect 
which needs emphasis is that whenever a member is elccted he is the represen-
tative of the entire constituency and not only of the voters who have supported 

him and he must bear this fact in mind". 

One is reminded of what two centuries 810, Burb had told his consti-

tuents: 

"Parliament is a deliberative assembly of one nation, with one interest, 

that of the whole-where not local purposes, not local prejudices, ought 
to guide, but the general good, rcsultiq from the leneral reason of the 
whole." 

Edmund Burke would have thul liked to empbasise in no unmistakable 

words that once elected a Member of Parliament represents not only those in 
his constituency who voted for him, also not only his entire constituency but 
he represents the whole nation. Thus, a Member of Parliament in Jndia, 

irrespective of the constituency tbat elects him, is a Member for the whole of 

India. 

Shri Sarma feels aggrieved that when vested interests become predominant 

in the minds of the legislators they forget all about the fundamental problems 

and plight of the poor masses. One may recall what the Father of the Nation 
said in this regard : 

"I will give you a talisman. Whenever you are in doubt, or when the 
self becomes too much with you, apply the following test: Recall the 

face of the poorest and tbe weakest man whom you may have seen, and 

ask yourself. if the step you contemplate is ,OiD, to be of any usc to 
him. Will he gain anything by it ? Will it restore him to a control over 
his own life and destiny? In other words, will it lead to SwarlY for the 
hungry and spiritually starving millions? 

Then you will find your doubt and your self melting away." 

Shri R. R. Morarka, a former Member of Parliament and former Chair-
man of the Public Accounts Committee, in his article on "Parliamentarv 
C ~ " analyses the committee structure in India making a sort of ._ 
parallve stUdy with lhe position obtaining in some countries. Iterating thec:;. 
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repeated view that tbe complexities and vast growth of governmental activities 
have weighted the balance of power between the legislature and the executive , 
in favour of the executive, he expresses the hope that tbis balance would be 
restored by strengthening and improvina the committee system. In this conneo-
tion, readers may be interested to know that recently Hon'ble Speaker, Lok 
Sabha, Dr. Bal Ram Jakhar made some very significant and far reachina pro-
posals regarding the constitution of Budget Committees to scrutinize the De-
mands for Grants of al1 Ministries and Departments in depth thereby ensuring 
better parliamentary scrutiny and surveillance. 

We understand that our readers found the article OD "Humour in Parlia-
ment" by Professor Madhu Dandavate published in the last issue enjoyable. 
Also, the new orientation of the contents of the Journal with greater emphasis 
on articles of parliamentary interest has been widely welcomed. This is gratify-
ing. Suggestions for fnrther improvements will be most welcome. 

We hope the readers would find the new regular feature on "Wit and 
Humour in Parliament" being started with this issue interesting. We are grate-
ful to the Tamil Nadu Legislative Assembly for contributing some excellent 
entries. 

The issue carries the other regular features like parliamentary events and 
activities, parliamentary privileges, procedural matters, parliamentary and 
constitutional developments in India and abroad and brief resume of the ses-
sions of the two Houles of Parliament and of the Legislatures of States and 
Union Territories. 

We congratulate and offer our felicitations to Shri R. Venkataraman, on 
his recent election to the high office of the Vice-President of India and conse-
quently as ex-officio Chairman of the Rajya Sabha. We also offer our felicita-
tions to Dr. H. Thansange and Shri K. Sangchhum on their election as Speaker 
and Deputy Speaker respectively of the Mizoram Le,islative Assembly, Shri 
Pyarelal on his election as Deputy Speaker of Madhya Pradesh Le,islative 
Assembly and Shri M.P. Siva,nanam on his election as Chairman of the Tamil 
Nadu Legislative Council. 

-SubllllSh C. Kashyap 
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PARLIAMENT AND SOCIAL CHANGE 
BRJ1 BHUSHAN MmmA 

Human society is an organic whole and is controlled by social usvgea, 
cuc;toms and enacted laws. As a dynamic organism, it is in a constant state of 
flux and dange. If the change is well-directed, positive and wrought by a 
conscious and considered will, the society moves to a higher plateau of organi-
sation bringing in its way better life and happiness to its constituents in a large 
measure. If there is no change, this organisation either gets stifled or 
enough pressure gets built up and the organisation explodes causing upheaval, 
turmoil and anarchy. Out of this turmoil, a new equilibrium, of course, will 
get established, but after causing extreme human misery and sufferings. Pres-
sure for change is always in built and if tbe vent for change is not provided by 
conscious effort, the pressure explodes. Change is a must and a natural 
phenomenon. The human ingenuity is measured only in relation to how it has 
effected the neccssary change in the social set-up in the changing environment. 
Life is termed as a ccaseless change and nature as a constant motion. Cessa-
tion of change means decay and death. A dynamic and progressive society, 
as per natural law, is always under the process of change. 

Social usages and customs arc norma))y retarding factors. But the law. 
that society continuously formulates and enact., provide the instrument and 
mechanism of social change. In a parliamentary democracy, these instruments 
arc represented by the Parliament, which is an institution empowered to enact 
law. to provide social changes in society. There are different political systems 
of governance of the society and lOme are dictatorships of various types and 
others are parliamentary. 

In a parliamentary system, people voluntarily give tbe role of 80vernance 
to Parliament in order to shape their future better and to take care of their 

364 
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problems and difficulties. Fortunately in India, afur Independence, we have 
adopted a parliamentary system of the Westminster type as enshrined in the 
Constitution. India had to suffer the foreign rule for a thousand years when 

the society remained stultified and during this period only the rulers changed. 
The masses were seething with discontent and yearning for change to come. 
In the freedom struggle, the Nation under the leadership of stalwarts like 

Mahatma Gandhi, Pandit lawaharlal Nehru and Sardar Vallabhbhai Patel saw 
the new horizon of change and the people participated fuUy in the struggle. 
When freedom was achieved. the country was given a Constitution, which 

enshrined and provided f0r all the elements of change, which were to be effec-

ted through Parliament. Parliament was to regulate society, its organisation and 

development. evolving it as an organic whole and moulding it into a strong 

nation. How far, as parliamentarians, we have been able to bring about social 
change, as enshrined in the Constitution, ~ shall be adjudged accordingly and 

Parliament mainly shall be relevant to that extent. 

The finesse and subtlety of democracy lies in its allowing freedom of 

~  with concomitant difference of opinion, of course, within the para-
meters of the system. This always leads to a better appraisal of the working of 

'he system and its serving the good of the masses for whieh it is designed. It 
is good that the Journal 0/ Parliamentary Information calls for discussing 
and reRecting these problems. The more the system provides for af'alysis, 
introspection and appraisal, the more healthy and vibrant it would continue to 
remain. Fortunately in our country, the system is not subject to any political 
pressure or overlordship by the foreign powers. The independence of many of 
the countries had been compromised by their international and geo-political 

positions, but it goes to the credit of our leadership that we, as a functioning 

democracy, are not subject to these pulls and pressures of the outside forces. 
On the other hand, we are completely free to act on our own as we deem fit. 
If we have not been able to bring the necessary changes, it is our failure as 
parliamentarians or lack of determined will on our part. 

The Preamble to the Constitution provides that India shall be a Sovereign, 
Socialist, Secular Democratic Republic which shall promote equality of status 
and opportunity among the citizens all of whom shall be equal. To promote 
the equalily the Conslitution makers felt, laws should be made which are equally 
applicable to all the citizens of India. That no law has been enacted even after 
3Syears of Independence in pursuance of the Directive Principle providing for 
a uniform civil code for all the citizens under article 44 of the Constitution is 
a matter of worry lor all. Non-enactment 01 this law has created strains iq 
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the body-politic of ~ '  ~ 8 to divisive ~~  and hampering the ::on-
solidation of the ~  D~ ~ . . Today, in tbe absence of a common civil, 

law many sects arc ~  ~ a a  ~~ a  law. It, of course, goes t9, 
the credit of Sant Harchand Singh Lonsowal to dexqand either common civi.l 
law for the entire nation or separate ~ a  law for the Sikhs. The logic i, 
unassailable. 

When we have provided for equality of sexes, any personal law, ~ 

militates against this equality should have been scrapped long ago. We haw 

been tolerating inequality as parliamentarians and today one Shahnaz Sher hat 

gone to the Supreme Court seeking redress against this inequality" If socral 
change is not continously brought about, then the society tends to get fragmen-

ted. 

The most difficult and crucial problem that the country is facing today is 

the population ~  affecting our economy and social structure and lead-

ing to low standard of consumption for the poor masses inspite of our out-

standing success in increasing agricultural production by about 300% and 
expanding public utilities at quite a fast speed. Now the biggest social change 

that is required, and is clamouring for enforcement, is how to control popula-
tion by laws enacted by Parliament. No law, uniformly enforceable, can be 

enacted to check it. because of different personal laws. As such, to effect 
social change and to prevent the strain in the sy&tem because of population 
increase, the first step necessary is to enact a common civil law and thereafter 

enact laws, which can restrict the family for procreation to a specified maxi-
mum. If Parliament does not act determinedl)" and, in time, in this directioJl. 
tbe entire system will stand subverted. It has to muster necessary will, ~~ 
mination and strenlth in this regard. 

We are living in a changing world, which is coming in the wake of 

technological innovations, which in turn ~  its impact on social relationships. 
Parliament has to be a step ahead and antiCipate the forces of change that are 
likely to take place and enact laws well in time to smoothen and facilitate the 
impending change. P.arliament should not become a victim of the situation 
and that can only be ~D it a~ in advance of tbe chanle. If parliament 
develops inertia. its relev.nee \ViU progressively get eroded and ~'  faith 
in democracy shall diminish. We must, tberefore, act forthwith and ~ . 
minedly to seek the neceuary, chqges, which are overdue. 
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There is another aspect, which can be brou.ht within the ambit of social 
change and that is the behavioural relationship between the constituents and 

their elected representatives In any Government or democracy to be succesl-
ful, it is imperative that the elected representatives set the standards of con-
duct of abiding by the law and .howeconomic upriahtiless as only in that case 
the people would have respect for law. Both in political and economic fields, 

the parliamentarians must brinl about ncceuary internal change wherever 

things have gone wrong. 

It is a matter of pride that the country hal hem able to take rapid 
strides in various fields and achieve substantial success ~  the last 3S years, 
under the demf'cratic working, with all the dispariHe pulls and tendencies. But 

*e should never remain satisfied as no human institution is perfect and it 
always calls for improvement which cannot be effected until we subject the 

system to an indepth appraisal without partisan bias. The Nation must march 

towards higher equilibrium by effecting social change as and when nccded, and 

democraey is the only resilient systl!m which responds, accepts and permeates 

down to the grass root level resulting in voluntary and wilful involvement of 

the people to a large extent. 

Shri Chintamani Panigrah/: ... Now, the Middle-Age i. reborn in Punjab in 
Twentieth Century. 

Mr. Deputy Speaker: It is because of the advancement of science and te,hnology. 
(L.S. Deb., 2 August, 1984) 
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PROBLEMS AND PERSPECTIVES OF PARLIAMENTARIANS: 

SOME ASPECTS 

AMAlU!NDJlA SAAMA 

The first and foremost problem of a parliamentarian is how to be an 

effective legislator. There are also some other problems before he seeks 
election. It is very difficult to contest the election on one's own initiative and 

backing. Howev.r, it docs not mean that a citizen cannot contest the 

election independentlY, But, it is more convenient to contest the election 
with the help of some political party. The political parties have their own 
machinery and procedures to nominate candidates for contesting the election, 

due consideration being had to the position and popularity of the candidate 

in the constituency. Besides the influence of the political party and the strong 

organisations under its banner the character and personality of the candidate 

determine to some elttent the way the vote will go in the election. A candidate 
has to project his personality effectively and agreeably into the minds and 

hearts of thousands of the people. In fact, personal contact pays more and 

a candidate and the nominating party have to create this contact effectively. 
The political record of a contesting candidate also plays a great role in his 

winning the election. On being nominated by a party, a candidate has to cross 

over the financial difficulties, which he has to face to meet his election expenses. 
Here also the party plays a great role. 

The next phase of the problem comes after his election. After so much 
difficulty and hectic activities When a candidate becomes the Member of 

Par.Uament or State ~ a  he has to play a dual role. In the ~ a  
~  IS the representatIve of the masses and he has to participate in the legisla-
tive programmes of the State. He has also to maintain close c  t I " h 
. " . on ac S WII 
hIS electors, Afler electIon the POSItIon of a legislator becomes" A 
' I h"' II" . d ' umque, 

legIS ator \\ 0 IS IDte Igent, ID ustnous, sensitive, intensely interest d " bl" 
I, d d" d  k . , e ID pu IC 

po ley an Ispole to wor 10 collegial efforts is generaUy successful. But a 

368 
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newly elected legislator finds himself immersed in a vast sea of existing law 
and thousands of proposals. He is expected to know something about per-
sonnel programme s and multitude of governmental agencies. He has dual 

duties to perform-(i) duty to the Stale he belongs, and (ii) duty towards the 

people of his constitu ency. He has to think ~b  the basic needs of the 
people and take steps to see that these are properly attended to by the govern-
ment. To focus the needs of the people in the House and allo to get redressal 
of their various problems, he must be equipped with the information about 
government policy, programme and must have facts and data to ventilate the 
grievances of the people in the legislature. But ordinary Members have little 

opportunity to have such information. The most vital and important means 
and weapon in the hands of legislator is the Question Hour. On various 
points and the requirements or the people he putl questions to the government 
and thl1S he may have the opportunity to get information on the basis of which 
he can work in the constituency and approach the electorate in general with 
his "say" in the constituency. It helps him a lot to gain popularity among 

his voters though gaining of popularity as an individual legislator should not 
be the sole motto-it is tho a ~  the organisation that may get a strong 
fostering through his activities. But the problem which remains is that ques-

tions which a Member puts are not always properly replied. Replies some-
times become evasive and whenever treasury benches face any administrative 
or other difficulty, they have the tendency to conceal facts from the legislators. 
Intervention of the presiding officer in such cases becomes necessary, but the 

presiding officer also cannot compel the Ministers to reply to the question in 
the manner the Member likes. So, with whatever reply the Ministers on the 
floor of the House furnish the Members have to remain satisfied. 

The other opportunity which the Members may avail of is through the 
notices of short discussion on matters of ur!!ent public importance. The 
problem of any particular constituency also can be raised. Through such 
notkes and replies of the Ministers the Members can also get information on 
the points raised in the notices and in the discussions. Besides, there are other 
devices of his getting information, e.g. notices for half-an-hour discussions, 
motions etc. though on some occasions, the government hesitates to reply to 
the points the Member raises. The effective and successful legislators, of 
course, through their approach to the administrative machinery Can get some 
inrormation concerning their constituencies. The study of economic, political 
and social journals along with different informative documents, published 
through government or non-government agencies, newspapers of different 
categories is also a helpful device in getting upto-date information. But it 
really becomes a problem for Members of ordinary calibre. 
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However, \\hatever information a parliamentarian receives through the 
House or through his personal approach to the administrative machinery or 
in other ways, if properly utilised may help to a great extent in solving the 
problems he faces in his constituency. But all these also depend on the will-
ingness and good intention of the Members to solve the problems of the con-
stituency they represent. The most vital aspect which needs emphasis is that 
whenever a Mem ber is elected he is the representative of the entire constituency 
and not only of the voters who have supported him, and he must bear this fact 
in mind if he is willing to render some service to the people of his constituency. 
The whole attention of a lesislator should centre round the question of uplift-
ment and preservation of interests of the poorer sections, the toiling masses 
of our country, as they form the greater part of our society. 

An effective legislator must be a good orator and also be conversant with 
the Rules of Procedure and Conduct of Business of the House and with the 
constitutional law and other common laws of the country which concern his 
day-to·day activities and also that of his electorate. His role in the lcsislature 
becomes successful with this back,round and with his initiative and interest 
to be a good parliamentarian. 

Perhaps the most trying aspect of a State legislator'S life is the frustra-
tion borne out of inadequate time to cope with the flood of issues and pro-
blrms coming up in a session of the House-the heavy load of policy-oriented 
work that he races and the short time in which it has to be accomplished. The 
average legislator is without staff assistance to conduct research and investiga-
tions, or even to write letters. There are few States that provide anything 
like adequate research assistance readily available to the Member that he 
needs. Such assistance is available to some extent to Members of Parliament. 

Work in the Legislature: Legislaturo is the forum where the legislators 
can display their genious, skill and other abilities for the good of their con-
stituencies and the State. Besides his participation in the proceedings of the 
House, his membership in the Committees in the legislature do afford a legisla-
tor opportunities for exchange of views and ideas with members of other politi-
cal parties so as to educate themselves on the problems affiicting his con-
ltituency, the State and the country as a whole. It is the legislature where a 
Member has opportunities to do the greatest good to the people of his con-
stituency and also of the State and the Nation, in accordance with the avail-
able facilities in the present set-up. 

Nursins the constituency to which a leBialator belon,s is an essential duty 
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on his part. He must combine in himself the attributes of a locial worker. 
orator and politician. He must have a spirit of service and above all sense of 
sacrifice and self-denial. The constituency being the centre of his activities 
should be his first concern and his success or failure as a legislator will depend 
largely on the attitude that the people of the constituency bear towards him 
and the measure of success or failure attained by him in wooing the people. 
He must be thoroughly conversant with the problems of his consti tuency, the 
hopes and aspirations of the people there and should have a clear grasp of the 
means by which they can be attained. His duties towards the people do not 
end after he succeeds in securing their vote; in fact they begin afler his elec-
tion. The elected representative is also concerned with the political party to 
which he is affiliated as the power of organisation that party may bring to bear 
on the issues involved, and above all with the character and the stage of deve-
lopment of the people inhabiting the area. He should be a practical man who 
should be able to find practical solutions to problems. In the conditions 
obtaining today, manifold problems are faced by the people and a legislator as 
the representative of the area is looked to for htlp in finding a solution to each 
such problem. There are demands of the people which are genuine and a 
legislator would hardly be in a position to meet all of them even though he may 
be satisified about their genuineness. It would require all the pursuasive abiJity 
that he may con mand to convince the people of the incapacity of the admini-
stration to meet their genuine demands at a time. He is very often required to 
attend to individual complaints the nature of which may vary from securing 
employment for an unemployed educated youth to the transfer of an errina 
local official. In all these cases, the success of a legislator will be measured in 
terms of his ability to educate the people in taking a reasonable line and 
restraining them from taking extreme attitudes. He should voice the grievances 
of the people through the media of newspapers, radio etc. The illiterate elec-
tor takes his ideas from direct personal contact. Therefore to be successful 
and effective, a legislator should nurse the constituency well. 

Under present day conditions. party government has come to stay and no 
electorate favours a non-party man. It is for this reason that the number ot 
independents is few and far between both at the State level and at the Centre. 
While party affiliation carries with it some definite advantages, it is not always 
an unmixed blessing. While it is, of course, a fact that membership of a politi-
cal party confers some advantages in the matter of financing elections etc., it 
does bind him to party discipline and does not allow him unfettered freedom 
to pursue his own line of action to discharge his commitments to the elec-
torate. A legislator is very often placed at a disadvantageous position to 
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reconcile the requirements of the constituency with those of the party. This 
puts him in an embarrassing position and unless his views prevail in the coun-
sels of the party, he would find himself in difficulty. 

A new legislator is faced with manifold problems, in the constituency, the 
party and the legislature. He has to keep the people of his constitucncy in 
gcod humour and has very often to bow to unreasonable demands or proposals 
not to his liking. He has to face the Members of his party and reconcile the 
conflicting interests of the party with those of the constituency. Unless a 
legislator can make the people recognise national interests as distinct from 
regional or State interests no government can formulate a national policy and 
the survival of a nation may at times be rendered difficult. 

Most legislators do not have enough time to contribute to their legislative 
duties. It must be remembered, that their low salaries force them to hold other 
jobs, even while the legislature is in segion. Lack of travelling facililies, means 
of communications and postal services go a long way in keeping them aloof 
from the masses whom they represcnt. 

In the present democratic set up of the country Parliament and State Legisla-
tures are the muror of human aspirations. Those aspirations are fulfilled through 
the medium of the represcntatives of the people in Parliament and State Legisla-
tures. But actually speakinl the question arises if Parliament and State 
Legislatures really are the mirror of human aspirations. Are aspirations of 
the people being fulfilled through the medium of their representatives in a vast 
country lik.e India? There are, of course, various difficulties for human hopes 
and aspirations being fulfilled through their representatives. The consti-
tuencies of our States are so large in size that it is not always possible for 
the Members to know each and every voter and also to come in contact 
with each and every body. It is always not possible for them to know 
what are the needs and requirements of the people they represent and also 
the conditions of the constituencies they belon! to. The Members of 
Parliament as well as of the State Legislatures in spite of their sincerity and 
popularity cannot mitigate the problems of the people as a whole. The 
bureaucracy, on the one hand, stands to a great extent on a different footing. 
On the other hand, the representatives of the people themselves after return as 
M.P,s or M.L.A.s do not keep contact with their electorate and do not become 
aware of their problems and difficulties. It would not be out of place to say 
that many of the peoples representatives after their return become involved 
with vested interests and also become more interested in securing permits, 
licences etc. for the persons very close to them. When such vested interests 
become predominant in their mind they keep little interest for the poor masses 
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of the country. They do not get the opportunity to stand by the side of the 
people they represent nor do they think even a little for the masses. Such 
representatives of the people cannot fulfil human aspirations as a whole 
through the Parliament and the State Legislatures. Of course, there are excep-
tions. There are M.Ps and M.L.A.s who actually, work for the constituency, 
keep close contact with their electorate, stand by their side and try their best 
to solve their problems. 

The representatives of the people before submitting nomination papers are 
to swear oath or affirmation according to the provisions ofthe Constitution. 
After being elected, some of them give value to the oath or affirmation they 
were administered whereas many other neglect. Similarly, after election the M.Ps 
and M.L.As are to swear oath/affirmation. If Parliament and State Legislatures 
are actually the mirror to focus hopes and aspirations of the people throuah 
the medium of the elected representatives, the legislators should play their 
roles properly and give up their vested interests and should not plead for only 
one section of the people, ie. the richer section of the society. The M.Ps and 
the M L As have a great responsibility to the society, to the State and to the 
Nation as a whole and they should bear in mind that the responsibilities and 
duties entrusted to them, if successfully discharged, will be remembered by the 
people they represent even when they no longer rem'lin M.Ps and M.L.As. 

In the present set up of our social system, the hopes and aspirations of 
the people of the country are not represented properly through Parliament and 
State Legislatures. With the advancement of time. in many of the States in 
India the majority party securing minority votes are ruling the country. In 
one word they are represented not by the majority section of the people but 
by a fraction of the population. The representatives of the people. therefore, 
while thinking, of their electorate should think of the entire population. The 
Members of Paliament and State Legislature should bear in mind that after 
election they arc responsible to the State and the Nation. Hence their behavi-
our, actions etc. inside and outside the legislatures have a great bearing and 
impact on the national situation. If it is possible then only hopes and 
aspirations of the people of the State and the country will be properly represen-
ted through Parliament .and State Legislatures. The State Legislatures should 
not only be the watch dog of themselves but also of the people of the State 
and the Nation as a whole. In Parliament and State Legislatures the people 
are the source of powers and privileges of the Members. Thus they can 
convince tbe bureaucracy that they should have due regard to the policy 
determined by the State Legislatures and Parliament. If the elected representa-
tives can play their role properly in the present set-up of the country then 
only their aspirations can be fulfilled and their aspiration should be the fulfil-
ment of the aspirations of the people of the State and country as a whole. 
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PARLIAMENTARY COMMITTEES -,. 
~ ~  

"----... _--' 
R.  R. MOltARl:A 

In a democratic form of government, whether it be federal or unitary 
set-up, whether the body that exercises sovereign power is called Parliament. 
Congress, or Diet, the elected representatives of the people have certain basic 
functions. These can be broadly categorised under three heads: (i) legisla-

tive; (ij) financial; (iii) investigative. At one time, legislative functions were 

considered more important and time-consuming as compared to financial and 

investigative functions. But the position has changed in the last ftw decadell. 

In modern times, the role of the State is not confined to administering laws 
passed by the legislature and maintaining order. It has been extended to 

varlous other sp'leres. To ensure political, $ocial and economic justice to the 
people, the State has had to take up additional responsibilities. It has to 
assume the role or plaoner, producer and regulator, regulating the production 

and distribution or the national product. This growth in the activities of the 
State has inevitably ~  an increase in public expenditure as well as the 

executive power ~ in ·the bureaucratic machinery and has consequently 

increased the responsibility of Parliament (legislature) to exercise more exten-
sive and eff..!ctive vigilance on the activities of the executive. 

In a parliamentary democracy, the Parliament is sovereign and supreme. 

The Executive is accountable to the Parliament. The legislature controls the 
Executive. Ministers are in-charge of the different Departments of the State. 

Efficient and proper working of these Departments is essential to secure the 
basic objectives of State policy. With the complexity of government activitiea, 

the functions of Parliament in relation to ~a a  control and investigative 
scrutiny have also become very complex requiring careful and detailed exami-

nation of various aspects of the formulation and implementation of poliCy 
and administrative action. 

374 



375 

If one observes tbe way in whicb Parliament and tbe State Legislatures 
transact their business today, he will find tbat tbe House, as a whole, is not 

able to devote adequate time and attention to tbe complex administrative, 
legislative and executive problems tbat come before it. The time at tbe disposal 
of tbe House is limited and most of it is spent on dealing with proposals for 

legislation or fM disposing of routine items on tbe Agenda papers. Since the 

proceedings of the House are open to the press, Members are often more 
concerned with the gaJIery ratber tban making an objective and incisive con-
tribution to tbe subject matter. However, tbe bighly tecbnical nature of many 

of the financial and investigative functions of tbe legislature, makes it difficult 
ror the House as a whole to deliberate and deal with them meanin&fully and 

efl"ectively. 

Yet Parliament and tbe legislatures have to exercise the functions of 
control and scrutiny. This has led legislatures to depend on the Committee 
system. The purpose of the Committee system is to provide for the delega-

tion of the responsibility to consider questions of detail or of a technical 
nature to representative select bodies of Members. Committees serve as tbe 
arms of tbe legislature or as instruments in the hands of the legislature. They 
provide for division of labour, thereby enabling different Members of tbe 
legislature to specialise in different areas of governmental responsibility so 
that the scrutiny of activities in each area can be meaningful and ~ . . In 
fact, it has been observed for long that the real work of supervision and 
control is done in the Committees and not in the House. As early as 1885, 
President Woodrow Wilson of America remarked: 

"The House sits, not for serious discussion, but to sanction the 

conclusions of its Committees as rapidly as possible. It legislates 
in its Committee rooms, not by determination of majorities but by 

the resolution of specially commissioned minorities so that it is not 
far from the truth to say tbat Congress in session is Congress 
on public exhibition, while Congress in its Committee rooms is 
Congress at work. It 

In the last hundred years, the importance of tbe Committee system has 
increased manifold. 

While the Committee system is common to aU democratic States, the 
structure of the system differs from country to country. These differences 
reflect the different patterns tbat the evolution of parliamentary practices and 
procedure witnessed in different countries and the dift'erenCCI in constitutional 
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provisions relating to 'control, particularly, in respect of financial matters. 
One common feature, however, is that the Committees are creatures of the 
legislature and remain subordinate to it. They function under the authority 
of the legislature and present their reports to the House. 

In some Parliaments, Committee. arc appointed for the life of the 
Parliament; in some they arc appointed for one year and in some others, for 
each session. 

In India, our Parliament has followed moro or less, the rules of proce-
dure of the British Parliament, and our State Legislatures have more or less 
adopted the rules of the Parliament. Each legislature prescribes the rules 
which govern. the constitution, composition and functions of these Commi-
ttees. In some cases, Committees arc elected by the House, and in some 
cases, they are nominated by the Speaker or the Chairman in accordance 
with the rules of procedure. The composition of such Committees lenerally 
rcfiect the proportionate strenath that tho political parties have in the House. 

GENBllAL FuNCTIONS O' THE CoMIIITrEES 

The Chairman of a Committee is usually a non-official member. In 
He case of some Committees like the Public Accounts Committee, Estimates 
Committees etc., rules provide that no Minister shall be a Member of the 
Committee. Since 1967-68 there is an understanding that the Chairman of 
the Public Accounts Committee wiJ] be from the Opposition. 

Committees function on a non-party basis so that matters which 
come before them are considered in a dispassionate manner. It is for this 
reason that no minute of dissent is allowed to be appended. Reports are both 
unanimous and anonymous-no names are mentioned in the reports. 

The powers and privileges of the Committees are analogous to those of 
the House and hence their breach or contempt can be punished in the same 
way as contempt of the House. The Committees function under the super-
vision and control of the Speaker. The Committees have the right to call 
for and examine the witnesses. They can also call for any information, docu-
ments, paper, etc. from government and government can decline to produce 
them only on the ground that the disclosure of the documents is against the 
national interest or is prejudicial to the security of the State. The proceedings 
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of the Committees are confidential and not open to the press. Documents 
which are produced before the Committees or their sub-Committees, the evidence 

tendered before the Committen or the discussions that take place in their 
sitting during tbe course of their work cannot be disclosed to outsiders. Any 
infringement of these rules can constitute a breach of privilege. 

In the Centre, Ministers do not serve on these Committees. But even in 
State Committees. they should not serve as members. 

The reports of these Committees are not discussed in either House on 

the ground that IUch discussion would introduce party politics and that would 
impair the importance of these Committees. Secondly, the confrontation in 

this scrutiny is between the legislature and the executive and not between the 
Government and the Opposition. 

Several types of Committees can be distinguished as the constituents of 

Committee structure. There are Standing Committees, Statutory Committees, 
Select Committees, Joint Committees and like. There is a functional division 

also like Financial (PAC. EC and PUC), Procedural (Rules and Business Advi-
sory), Privileges Committee, Amenities Committees (Housing, Members Salary 
and Allowances), Vigilance Committees (Delegated Legislation, Assurances 
Com mittee, Committee on Papers laid on the Table). In understanding the 

working of the Committee structure, one has to make a distinction between 
Parliamentary Committees and Government Committees. The Parliamentary 
Committees work under the direction of the Speaker. They report to Parlia-

Q'1ent. They have their own Chairmen, and the secretarial assistance that 

they need is provided by the Parliament Secretariat. Government committees 
have a different structure. Though they consist exclusively of elected Mem-
bers of the legislature. they are presided over and controlled by Ministers. 
They do not function under the rules and procedures of Parliament, nor do 
they report to Parliament. 

Some of the Committees of Parliament are elected under the system of 

proportional representation while others are nominated by the Speaker/ 
Chairman. 

Then, we have the government committees which are now known as 
Consultative Committees attached to each Ministry. They consist of rvtembers 
of both the HOUles and are presided over by the ~  Minister. 
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As I said earlier, the Committee structure differs frotrl cOlJntry to 

country and State to S a ~. In some countries. , ~ s)'steJ;Jl is more powerful 

than in otbers. Let me briefly indicate tbe position in ~  ~ . 

UNITBD KINGDOM 

Both the Houses of Parliament have an orpnised and evolving system 

of Committees which comprises Committee ~~ ~ ijpU8C. Select Commj-

ttees, Standing Committees and Joint Committees of both the Houses sitting 

and voting together. 

Select Committees are constituted on party basis representing in pro-

portion to their strength in the House. They are given power to summon 
witncsses, and produce documents. The sessional Select Committees of the 
House of Commons include the Committee of Public Accounts which examines 

all government appropriation accounts. The Expenditure Committee examines 
a wide range of iSI1les arisinl in the field of public oxpenditure. 

Although the Committee system has been quite old in the U.K., there is 
a lot of difference in the way in which the Parliament uses these Committees as 
compared to the American system. In the U.S.A. the Congress has chosen 

to operate through a number of autonomous Committees to carryon its consti. 
tutional functions. Parliament, on the other hand, has never agreed to allow 
its Committees such scope and power and they have always had to operate in 
the shadow of the House that created them. 

The 1978 Committee on Procedures recommended new Committee struc-

ture designed to playa much more substantial part in the preparation and 
scrutinising of legislation, in examining the activities of the government and its 
debts and in the more thorough investigation of public expenditure generally. 
The Committee recommended a 'Public Bill Committee' which would examine 
the bill in details and from all aspects. 

For the better examination of the activities of the government, the report 

recommended that twelve new Select Committees should be appointed in place 
of the Expenditure Committee and certain other existing Committees. To be 
of value, the .C ~ ~ are ~  with adequate staff and back-up resour-
ces for gcttmg speCialised aSSistance. Increased powers are given to the 
Committees to order the attendance of Ministers, includin8 Secretaries of 

State· 
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The cumulative effect of the recommendation of these Committees is to 
change radically the procedures of Parliament to improve the knowledgeability 
and effectiveness of M. Ps. and improve the Parliamentary control over the 
government. 

UNITED STATU OP AMEB.ICA 

The Committee system is most powerful in the USA. About ninety per-

cent of the work of the CO'ngreM is carried by the Committees. They have 

become (be indispensable workshop of the'C6ngttss. there is a network ot 
Committees consisting of Standing Committee, Special Committee, Joint 
Committee, the Foreign Affairs Committee, the Foreign Relations Committee, 

Judiciary Committee, Appropriation' Committte, erc. Membership of some of 
these Committees is l"cty prestigioUS' and coJifer', immense political power. 
The most coveted assignments ate th Chairmanships of certain Committees 
like the Foreign Relations Committee, Fi'nance Committee. the Appropriations 

Committee. the Armed Services CoD'nnittee and the Ways and Means Commi-
ttee. The Chairman have prestigious office accommodation, residential 
accommodation, staff and a budget for tbe appointment of experts Who carry 

on research and advise the respective committees. The Chairmanship gene-
rally goes by seniority. the Committee system i's so powerful in the USA 
that President Woodrow Wi1loli said tliat there is no better way to describe 
tbe American form ot ~  if one were to d'escribe it in a single phrase 

"tban by calling it a Government by the Chairman of the Standing Committee 
Congress." 

The Comm;ttee structure of the Foderal Republic t)f Getmany lias some 
very special features. 

All the Bills are examined by Committee in every detail. Different points 
are stated, examined and settled in most cases by compromise. Among the 
Standing Committees the molt important ones are: 

(a) Committee on Election Validation, Immunities and Rules of 
Procedure; 

(b) Committee on all German and Berlin questions: 

(c) Budget Committee; 
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(d) Committee on appointment of Judges of Federal Constitutional 
Court and; 

(e) Committee on Federal Property. 

The Committee on Election Validation foUows judicial procedure. This 
Committee prepares a report which enab les the Parliament (Bundestag) to 
decide whether a Member has lost his seat in Parliament. 

The procedure followed by the Committee for electing Judges to .the 
Federal Constitutional Court is covered by the Law on the Federal Constl tu-
tional Court. 

The Budget Committee is the most important one and it has been made 
more powerful since 1965. All Budget proposals are forwarded to the Budget 
Committee for opinion. It was provided that the Federal Ministry could 
release credit only with the approval of the Budget Committee, that the credit 
provided may be used only in accordance with the economic plan approved by 
the Budget Committee. Changes in Federal Budget are admissible provided 
the Budget Committee authorises them. 

It can authorise amendments to credit contracts with foreign countries. 
All the finance bills must be sent to this Committee to ascertain whether the 
bill is or is not compatible with the Budget and budgetary situation. 

Then, there is a Defence Commission. If it believes that there is a viola-
tion of Federal Rights of soldiers or principles relating to the morale and 
leadership of forces are jeopardised. this Commission makes its report and 
the Defence Committee submits its report on the Commission's Report. 

Then, there are Committees for investigation. Under the German Law, 
25 percent or more Members can demand the appointment of an Investigation 
Committee on any subject. When such a Committee is constituted. Courts and 
administrative authorities are bound to render all assistance. 

Another speciality of the German system is that a Parliamentary group 
is entitled at all times to exchange Committee Members or their Deputies. 

The President of the Bundestag may attend all the Committees in an 
advisory capacity. This right was also granted to the Chairman of Parlia-
mentary groups, though it does not apply in the case of Committees Whose 
Members are elected by the Bundestag. 



The Committees have a right to appoint what are known as rapporteurs 
to help them. If the subject under eumination was of a particular complexity. 
more than one rapporteur may be appointed. 

Generally. the Committee meetings are not open to public. and there-
fore if they so wish. the Committees may hold prior public information 
meetings to which various interested groups may be invited. 

In short, the principles fotIowed in German Parliament are that the 
Committee's sphere of work should correspond to Federal Government's func-

tion, as this is considered  to be the most effective way of exercising Parlia-
mentary control. particularly by the opposition on the executive authorities. 

CANADA 

The Committee system in the Canadian House of Commons had a 
chequered history. It never acquired the power or the crucial role that it 
acquired in the USA. The Committee procedures of the Canadian House of 
Commons were only indirectly influenced by the British Parliament. In the 
main, the procedures and practices that have obtained, developed indigenously 

since 1 ~ . 

The use of Committees in the Canadian House was irregular, intermittent 
and unsystematic and did little to relieve the growing congestion on the floor 
of the House. Historically, the Canadian House of Commons has used five 
types of Committees. Of these, the only type which is a replica of its British 
counterpart is the Committee of the Whole House. Standing Committees 
are established by staJ'lding orders; special Committees are appointed to deal 
with specific matters and once the matter is dealt with and completed, the 
Committee is disbanded. There are sessional Committees that are established 
for each session and Joint Committees that may be Standing Committees, 
Special Committees or Sessional Committees. 

Historically, the number of Standing Committees set up by the Canadian 
House has tended to increase but the size of these Committees has decreased. 
The Diefenbaker administration of 1958-62 was marked by its desire to revive 
the role of Committees, particularly, the Standing Committees. When his 
Government came to power, Committees were looked upon as handy dumping 
grounds for issues that were regarded as inconvenient or politically volatile. 
Apart from their role in dealing with private legislation, Committees were 
being used in an essentially ad hoc fashion. The Diefenbaker administration 
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adopted a different attitude aftd wattted to .nate the Committee a useful 

Parliamentary device and not a mere tooho seeute' ptocrastination or ambi-

guity. In the early period, Committtes of the Catla'dian Parliament were mat· 
ked by long periods C'f inactivity; chairmen were always appointed from the 
ranks of the supporters of government. Yet, their tc!ports were often ignored, 
The Diefenb3ker government was pledged to a change in the situation. It 
made the Estimates Committee a Standina Committee, excluded Ministetf 

from its membership and gave it powers to summon withnesses and papera. 

At the initiative of the government. an Opposition ' b~ was elected Chair-
man of the Public Accounts Committee. Ie came to be acknowlt:dged t'hAt 
the Committee had an annual tasi to perform in examining and commentinr 
on the report of the Auditor General. The lovnnmen1 also sought to matt 
systematic use of other Standing Committees. 

AUSTllALIA 

The Committee structure in Australia has two peculiar features: 

(i) There is a Joint Commrttee of both the Houses on Broadcasting ot 
Parliamentary Proceedings. This Committee reports on the days 

upon which and tbe peri('tds during which the proceedings of both 
~  shaH be broadcast. 

Hi) There is a Joint Committee on Foreiln Affairs and Defence genera", 

and SUt'h matters as may be referred to the Committee by the Minil-

ter for P'oreign Affairs, tile Minister for Defence or by resolutioD of 

either Rouse of the Parliament. It has three Sub-Committee.. 

But the surprising thing is that there ia alto a Stabdin, Committee Ott 
the same subject. Foreign Affairs and DcleDce oItbe Sonate alone. 

What is the definition of work or demarcation of responsibility betweea 
these two Committees i. sOIDCwhat.t>bscDrC. 

There is a Senate Standing Cemmittee on Scrutiny of Bifts. The PUI160 

tions of b~ C~  ~  important. They are "to 6crutinhe and report dd' 

whether Bills . ~ D ~ the S a~ f>t ~  of. Pllrftament trespass undtdY 
00 personal 8 ~  and ~ b a. make ~. ~ '  and/or obligations ulldo" 

dependent. ~  ~~  ~  a ~ a ' ' '  or Upon non-revie •• 
able admlmstratl" declllOns. IJlappropnatet» d'efegafe legisla.tive po-er, cJr 
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insufficiently subject the eKen:ite of legtslativc power to Parliamentary 

~ . 

Then there are Standing Committees of the House of Representatives 
peculiar to Austra fia as tor example, the Committee on Aboriginal Affairs and 

tile Committee on Environment and Conservation. 

It is interestins that tbe SeJlatc blli its own Estimates Committees, each 
In charge of a specific Department and each is independent of one another 
having its own Chairman. Each year, they scrutinise the estimates ofthc 
Government Departments. 

Similar to this is the Committee of the House of Representatives called 

the Expenditure Committee. The terms of reference of Expenditure Committee 
.... wide and one of the tasks assigned to this is to examine the relationship 

between the costs and benefits of implementittg ,overnment pro,rammel. 

The Chairman of the Joint Committee of Public Accounts or his nominee 
is an ex·officio Member of the Expenditure Committee. 

Then there i. a Road Safety Committee, to report on the main causes of 
. ~ present hiBh level of the road toll in Australia which is the most effective 

PlQan. of achieving sreater road aafcty. 

SWlDBN 

In Sweden where there is an unicameral .ystem, there are 16 Standing 
Committees ()f Parliament (1Uk8dag). The most important of these Sianding 

Committees i. the one on Constitution. This Committee on Constitution is 
~, b  among other things for scrutinising the constitutional and legal 

aspects of ,overnment decisions. The other Committees are set up to corres-
pond to and cover the whole or part of a particular Ministry'S field of action. 
Each Committee consists of IS regular Members besides Deputies. The 
proceedings of these Committees are not public. 

Every biIJ introduced in Parliament is referred to the appropriate Stand-
,llg Committee for scrutiny. If there is a difference of opinion among the 
Committee Members which is not reconciled thcn, the minority Members can 

.ppend a dissentiD8 note, 
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About these Standing Committees. it is said: 

"The Standing Committees are important because it is they who 
undertake the detailed scrutiny and amendment of all proposals. It 
is during the Committee sta&e. moreover, that agreements and 
compromises are reached between the political parties and groups 
in the Riksdag. The Committee system provides the Riksdag with 
its central political machinery. the public debates in the chamber 
itself being largely a political display that seldom has any direct 
effect on the subsequent vote." 

From al1 these it can be said that in most of the democracies of the 
world, their Committee structure corresponds to the entire Government sphere 
covering all the Government activity. It can also be said that the system 
provides both pre-budget and post-budget scrutinies. 

THE COMMI TTB! STRUCTURE IN INDIA 

Absence of any means for pre-budget scrutiny is a major deficiency in 
our Committee structure. It was therefore realised that if the Committees 
were to make a substantial and positive contribution, there is a need for their 
reconstitution so as to cover the full range of government functions. 

We have 12 Committees of the Lok Sabha, 9 of the Rajya Sabha and 
8 Joint Committees of both the Houses. Among them, the important ones 
are the three that deal with financial matters, i.e. the Public Accounts 
Committee. Estimates Committee and Public Undertakings Committee. The 
main weakness of these Committees is that they are only doing Post-mortem 
work. In pre-Independence days, we had the standing Advisory and Standing 
Finance Committees which were examining the estimates of each Department 
before they were voted by the House. 

Since it is Dot Possible to deal with aU parliamentary committees, in 
details, we shall confine to the review of our Financial Committees which are 
the most important ones· 
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The Financial Committee. The origin of the Financial Committees in 
India lies in the Montagu Chelmsford Reforms and the Government of India 

Act, 1919. The following Committees were constituted at that time: 

(i) The Public Accounts Committee; Oi) Standing Finance Committee; 
and (iii) Standing Advisory Committee. 

The Standing Advisory Committee was appointed for each Department 
of Government and consisted of about 12 members. Their function was 
advisory in character. They used to meet twice or thrice a year and examine 
the various estimates, schemes, projects and programmes of the Departm nt 
concerned. The proposals of the Ministry which were votable items of expen-
diture were sent to the Finance Ministry and from there to the Standing 
Finance Committee. Very often, the Standing Finance Committee too remit-
ted proposals to the Standing Advisory Committees if a proposal had come 
directly before it without previous consideration by the Advisory Committee. 
Sometimes a proposal was sent back to these Committees for further examina-
tion or some other action. ' 

The Standing Finance Committee first consisted of 12, and then, 15 
Members. The Finance Minister used to be the Chairman, and all other 

Members were elected by the Assembly. The Deputy Secretary of the Finance 
Department used to be its Secretary and its administrative control rested with 
the Finance Department. Its recommendations were advisory in character and 

not binding on the Government. Its reports were not submitted to the House. 
It examined only the votable expenditure and that 100, items with above five 
lakhs of non-recurring and one lakh of recurring expenditure. This was Ihe 

machinery that was set up by the Government not answerable to the legislature 

to examine expenditure ~  the same was incurred or even voted upon. We 
have not yet devised any such system of pre-budge: scrutiny even though more 
than 30 years have passed since the abolition of these Committees and in these 
years, the government has become fully answerabl.! to the House. 

On 22 February, 1921, the then Finance Member, Mr. W.M. Hailey, 
while moving the motion for electing Members to this Committee, drew the 
distinction between the PAC and this Committee in the following words: 

"I should say that the former will have operations which are of a 
post-mortem nature, that is to say, it will only deal with expenditure 
after it has been incurred. The Standing Finance Committee, on the 
other hand, will have to deal with proposals for expenditure before 

their sanction or come on to the Budset'" 
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This Committee came into being in 1921 and existed till 1952. but it was 
disbanded in that year on the plea that there was conflict and overlapping of 
functions with those of the Estimates Committee that was set up in 1950. 

Experts have felt that there was no such conflict and that the very useful, 
though limited work which these Committees were doing, exercised a salutary 
check on the unlimited powers of expenditure in the hands of the executive. 
The Estimates Committee and the Public Accounts Committee, though Parlia-
mentary Committees, did more post-mortem work than pre-natal. Many 
legislators and intellectuals have felt the need for such a previous scrutiny of 
estimates and have made proposals from time to time for the revival of these 
Committees but the Executive has so far resisted. and the result is that today, 
we have no scrutiny on any proposal for expenditure at any level by any 
parliamentary Commi Uee before the expenditure is incurred. Attempts to ent-
rust the Estimates Committee with the responsibility of the budget scrutiny 
before the Budget is finalised by government did not eucceed on the ground 
that a parliamentary Committee ought to be concerned with Budget presented 
to Parliament. However, the Committee has not been undertaking scrutiny of 
the Budget and reporting to the House before the Budget is passed in Parlia-
ment, except once. 

In order to make the Committee system more effective, the Kerala Legis-
lative Assemply has recently introduced 13 Subjects Committees to cover the 
entire field of government activities. One hopes that this experiment would 
succeed and, if need be, necessary improvements would be introduced but the 
experiment would not be given up. 

Public Accounts Committee: The First Public Accounts Committee (PAC) 
wa s set up in February, 1921. The maximum strength of the mem bers was 
then fixed at 12, including the Chairman. Two-thirds of the Members were 
elected by the non-official Members of the Central Assembly, according to the 
principle of proportional representation, by means of lingle transferable vote, 
and the rest of the Members were nominated by the Governor-General. The 
Finance Member of the Viceroy's Executive Council was to be the ex-offiCio 
Chairman. Secretariat facilities had to be provided by the Finance Depart-
ment and not by the Assembly. It was not therefore a parliamentary Com-
mittee in the true sense, 
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The Auditor-General attended the meetings of the Committee on invita-
tion. The then Finance Member described the main functions of the 
Committee in the following words: 

"It may be able to reveal the cases where expenditure hal been 
incurred in hasty and unbusineslike manner." 

The presence of the Finance Member, however, did not encourage the Mem-
bers to discuss governmental activities freely. Sir Frederick Gauntlett, the 
first Auditor General was of the opinion that "though the Government, under 

the Act of 1919, was not made responsible to the Assembly, there was con-
siderable value in the financial actions of the Government being subjected to 
a close scrutiny by a Committee of the Legislature". 

In the beginning, government did not accept that the Committee wal 
competent to deal with receipts but later on, it accepted that the Committee 
could do so where matters relating to such receipts were mentioned in the 
Appropriation Report. 

In the early stages of this Committee, the Government decided that "a 
Committee, of the Legislative Assembly, such as, the Public Accounts 
Committee, could not be called upon to deal with matters relating to irregu-
larities in military expenditure, as the parent body itself, -,iz. the Assembly, 
was not empowered to vote that expenditure." It was, therefore, agreed that 

under the prevailing circumstances, the Auditor General's report should be 
submitted direct to the Secretary of State, but copies placed before the PAC 
for their information. 

In 1931, the C ~  suggested that the Army Accounts Committee 
should consist of five Members, lIiz. the Finance Member, Finance Secretary 
and three Members to be nominated by the PAC from amongst its own 
Members. The suggestion was agreed to by the Government, and the PAC 
succeeded in bringing under its scrutiny non-votable expenditure as well. 

When the country became independent in 1947, no substantial changes 
were made in the structure of the PAC except that all the Members had now 
to be elected by the Assembly itself. The Finance Minister still continued to 
be the Chairman, and the Committee continued to be staffed by the Finance 
Department. The Committee's control now extended to Defence Expenditure 

as well, as the head of expenditure itself had become a votable item. The 

Committee could now determine its own programme and agenda. 
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According to Ashok Chanda, the effectiveness of the Committee is 
largely determined by the thoroughness with which the audit examination is 

conducted and the value of the audit criticism, in turn, depends on the support 
it receives from the Committee. 

The Speaker addressing the first meeting of the PAC of the Provisional 

Parliament observed that though the functions of the Committee were of a 
post-mortem type, they ~ important since they provided a weighty check on 
the slackness, negligence or absolutism of the executive. 

The PAC is charged with the responsibility of ensurins that every item 
of expenditure is incurred in accordance with the rules laid down for the 
purpose. The functions of the PAC are to see : 

(j) that the monies that have been disbursed in the accounts have been 
legally available for the service or purpose to which they have been 
charged; 

(ii) that the expenditure conforms to the authority which governs it; 
and 

(iii) that every appropriation has been made in this behalf under rules 
framed by competent authority. 

According to the Speaker, in discharsing its crucial functions, the 
Committee should take an impartial stand and pass judgment without caring 
for persons; only then, would it be possible for the Committee to maintain 
morality in public finance. It was helped by the expert advice of the Comp-
troller and Auditor General. 

It could send for papers and records and any information it considered 
relevant. 

After the adoption of the Constitution, the Finance Minister ceased to 

be the Chairman of the Committee, and the Committee started to work under 
its own Chairman. 

Control of public expenditure by Parliament is exercised at two. stages, 
viz. at the stage of proposals, and at the stage of result.. The scrutiny that 
the PAC carries out, comes in the second stage. Its objective is to ensure that 
money is actually spent on purposes for which it was granted and spent with 
due sense of economy. It examines the accounts to ensure that the will of 
Parliament had not been floutcd by Governmcnt and that the basic concept 
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of financial propriety was observed in good conscience. Similar Committees 
were also set up at about the Bame time in the provincial legislatures. 

In view of the repeated demands, the PAC Report on the accounts of 
1927-28 was debated by the House on 31 March, 1930, and thereafter every 
year till 1943. The last report of the PAC which was discussed in the Central 
Assembly was on 31 October, 1946. This related to the accounts of 1943-44, 
and was discussed on a motion moved by Shri Liaquat Ali Khan. 

In those days, Excess Grants were regarded as a grave lapse on the part 
of the government. 

Sir Malcolm Hailey observed that after the Montford Reforms, the 
Government of India became responsive. if not responsible to public opinion 
and that its actions became indicative, if not reflective, of the popular view 
point. In fact. this is a tribute to the inftuence exercised by the Public 
Accounts Committee on tbe Government. 

Between 1947 and 26 January, 1950, there was no chanse in the consti-
tution of the PAC. The Finance Minister was the Chairman, and secretarial 
assistance was still provided by the Finance Department, and Members, 
except the Chairman, were elected. After the inauguration of the Constitu-
tion on 26 January, t 950, the administrative control of the Committee passed 
on to the Speaker. Secretarial functions were then taken ovcr by Parliament 
Secretariat and every Member of the Committee was elected. The Committee 
then consisted of 15 Members. Latcr on, in 1954-55, its strength was increas-
ed to 22 by adding 7 Members from RaJya Sabha. The Chairmanship of tbe 
Committee was with the ruling party till 1966-67. 

In U.K., the PAC dates frem 1861, and the post of C. & A.G. from 
1866. Both were inspired by Gladstone', search for financial economies. 

The main figure behind the work of the PAC is the C. & A.G. with the 
distinction that, in the U.K., he gives the Committee a report of his own 
opinions and recommendations and he is an officer of the Parliament. 

The Committee functions on non-party lines, and therefore, enjoys consi-' 
derable prestige and authority. It acts as a deterrent to inefficiency and extra-
vagance by the Departments. Its sole weakness is that it deals with only past 
.'cconuts and past expenditure. 
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Estimates Committee: The Estimates Committee came into existonoo 
only after India became a sovereign Republic in 1950. Tbe establishment 01 
the Estimates Committee was delayed mainly because of the e,istence of tho 

Standing Finance Committee ~  was constituted in 1921. Progressive 
opinion in India was not satisfied with that Committee mainly because it " .. 
a Government Committee and not a Parliamentary Committee. 

So, on 8 April. 1938, Shri Ananthasayanam Ayyangar moved a resolu-
tion asking for the appointment of a Retrenchment Committee to reduce the 
total expenditure by ten per cent. An amendment was moved to this resolu-
tion by a European Member seeking to appoint an Estimates Committee but 
limiting its scope to civil administration. In support of the amendment, it 
was argued that unlike a Retrenchment Committee, an Estimates Committee 

would be able to exercise effective control over the detailed estimates of ~. 
penditure. 

Sir James Grigg, the then Finance Member, approved tbis amendmeoS 

and proposed an Estimates Committee consi!otiDg of 15 non-official Member., 

elected by the Assembly. The Committee was to elect its own Chairman. 
But its administrative control wao; not vested in the President of the Assembly. 

It was to report economies consistent with the policy implied in the estimates. 
The estimates were to be referred to the Committee after they had been pre-
sented to the Assemb:yand the Committee was to report only after the esti-

mates had been voted. Its reports were to be submitted to the Assembly. 

Sir James's proposal was intended to provide only the form of the Esti-

mates Committee in U.K. but not its substance. Hence, this proposal wu 
lost, and the resolution demandiq a Retrenchment Committee was passed. 

Then on 24 August. 1939. a member of the PAC again demanded tho 
establishment of the Estimates Committee. 

On 14 May, 1944. while moving a cut motion. Mohammad Yamin Khan 

demanded the setting up of an Estimates Committee. Aecording to him. the 

work done by the PAC was of a post mortem nature and the examination by 
the Standing Finance Committee was of a pre-natal character. Participatin. 
in the debate, Sir F.E. James also supported the case for an Estimates C ~ 

mittee. But nOlhinB happened. 

After Independence,  the issue was raised with fresb Vigour. The then 
Finance Minister Sbanmukham Chetty revieWed the bistory of the Standi ... 
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Finance Committee and pointed out that it was far more powerful than the 
Estimates Committee in Britain. 

Soon after transfer of power, the subject came up agajn. Dr. John 
Matthai, the then Finance Minister, took the view that the Standing Finance 
Committee already in existence, wI'S, in many ways, better than the Select 
Committee on Estimates that functiciled in England. The suggestion for setting 
up an Estimates Committee was dropped once again. 

In i950, with the Inauguration of the new Constitufion, the demand was 
revived. It became more insistent with the support of the Speaker and his 
Secretariat. The Government appeared to oppose it, presumably fearing that 
too powerful Parliamentary Committees might have a crippling effect on 
Government Departments, but eventually, Government accepted the demand. 
As a result, the first Estimates Committee was elected by the Provisional Parlia-
ment on 10 April, 1950. 

During the period 1950-52, i.e. the period of the Provisional Parliament, 
both the Committees, i.e. the Standing Finance Committee and the Estimates 
Committee existed side by side. There was a view that two different Com-
mittees were nC't needed and one could deal with the entire area of responsi-
bility. Dr. John Matthai, supporting the case for the continuance of toth the 
Committees said: 

"The Standing Finance Committee is not really a Parliamentary 
Committee. It is a committee which is appointed by He House in 
response to the suuestion made by the Governmfnt, Who desire to 
have an advisory committee composed of the Members of Parliament 
to advise them on new preposals cf exrenditure. The Estimates 
Committee is a Parliamentary Committee to advise the House and 
work under the direction of the Hon. Speaker." 

The Estimates Ccmmitlee was to work as a Ccmmittee of an indepen-
dent and supreme Parliament which enjoyed real power to contJol the Govern-
ment in the field of finance. 

Thus, between 1950 and 1952, we had three Financial Committees-the 
PAC, the Standing Finance Committee and the Estimates Committee. DuriDg 
this period. it appeared that our ParliaJl1ent might develop a powerful system 
of Committees comparllble 10 tho$e that eJisted in France and the USA, 
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But when the First Lok Sabha was constituted in 1952, the Standing Finance , ,'.',' 

Committee and all the other standing advisory Committees were abolished, 

In the beginning, the Estimates Committee consisted of 25 Members; but 
later on, the strength was increased to 30, elected every year by the House of 
the People. Rajya Sabba had no representation on this Committee, 
though in some States with bicameral system, the Members of the Upper 
House were also elected to this Committee. Tbe Chairman was to be nomi-
nated by the Speaker, though in the U.K., the Chairman is elected by the 
committee. In some States in India, Financial Committees are still presided 
over by the Finance Minister. This is not a very healthy practice. 

The officials of the Committee, belon8 to the Parliament Secretariat and 
are responsible to the Speaker. They cannot therefore be influenced by the 
Government or the Government party in the Committee. 

This Committee has no expert like C. & A.G. In 1918, there was a pro-
posal in the U.K. to consider the appointment of an Examiner of Estimates 
who could have a position analogous to that of the Comptroller and Auditor 
General. But nothing came out of it. Even now, the Committee does not have 
any expel ts as such, but is assisted by the staff of the Lok Sabha Secretariat 
who have gained wide experience and can therefore ably handle the work of 
the Estimates Committee. 

Functions of the Estimates Committee: According to the rules, the 
Committee was constituted "for the examination of such of the estimates as 
may deem fit to the Committee or specially referred to it by the House of the 
Speaker". Its functions are as follows: 

(I) To report what economies, improvements in organisation, efficiency 
or administrative reform, consistent with the policy underlying the 
estimates may be effected; 

(2) to suggest alternative policies in order to bring about efficiency and 
economy in administration; 

(3) to examine whether the money is well laid out within the limits of 
the policy implied in the estimates; and fiDally 

(4) to suggest the form in which the estimates shall be presented to 
Parliament. tbe 
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From 1956, OD the iDstructions oftbe Speaker, the Committee bas started 
submittiD, Action Taken Reports to the House. 

Tbe Committee has to report "economies, improvements in or,anisation, 
efficiency or administrative reforms". It is empowered to sugest alternative 
policies in order to briD,about efficiency and ecoDomy. It can examine not 
only the estimates presented to the House but even otbers. It is also entitled 
to examine the Supplementary Demands like all other demands. 

The name UEstimatel Committcc" doca not convey the full scope of the 
functions of tbe Committee. It il in fact, an economy Committee of Parlia-
ment. It Dever eumiDes tbe estimatts before tbeyare presented. Recorda 
however, show that there was one sucb case when it examined tbe railway esti-
mates before they were voted. 

Mr. Basil Chubb is of opiDinD tbat tbis Committee is not concerned 
with increasin, the amouDts of ,oods aDd servioes for a ,iven expenditure but 
with obtainin, a Biven number of ,oodl and services and achieving cer-
tain given ends at as Iowa cost as possible. Its main objective is economy. 
The legitimate purpose of an economy committcc is to bring about the same 
services at a lesser cost or increaaed services at the same cost. 

Where it is established that a particular policy ;s not leading to the 
expected results or is leading to waste, it is the duty of the Committcc to 
suggest a change in tbe policy. 

According to Shri M.N. Kaul, this Committcc is competent to examine 
matters of policies settled by executive orders, because executive orders do not 
bind the Parliament. "If we exclude executive policies, then we practicaJly 
exclude everything from the purview of the Estimates Committcc." 

The 1950-51 Committee came to the conclusion tbat tbe control of the 
Ministry of Finance was more rigid on minor items of expenditure and per-
haps lax on major items and recommended that the item-wise control should 
be delegated to tbe heads of the Ministry an J the Ministry of Finance 
should be left frcc to devote more attention and "tbought to tbe major 
proposals involving bulk expenditure. 

In the 20th Report 0 the Committee (t 957·58) on Budgetary Reform 
and the 21st Report on Plannins Commission, the Committee again went into 
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policy matters. By way of Budgetary RefQfJll. tile ~ . ~  

that the financial year should ~ froID bt ~ ..,.~ may 
be presented to Parliament in the latter half of August and voted by the end 

of September. Secondly, it recommended the re:viy.a1q( ,lip ,~~ a  

Committee. Thirdly, the Committee doubted tbe dc\Webmt>' of the Prime 

Minister and other Cabinet Ministers beinl made ~ ~{  of the Plan-

ning Commission. These recommendations a~ a ~ ,qt o.fPJlblic attention 
and became a matter ofpubJic controvcny. ~~ tile ~  ~ (lovern-

ment asked its Law Department to examine the ripta of the the Estimates 

Committee. 

Ministers are not called as ~  b ~  the C ~ . 

The Speaker, Mr. G.V. Mavalankar. who attended the ~  sittin. of the 

Estimates Committee hoped that the examination that the Committee conduc-

ted would be efficient and ~  enough to make the Government machi-

nery alert and conscious that the vigilant eye of the Parliament was ever 

watchful of what was being proposed or done by the Executive, that it would 

lead to general efficiency in administration and that the observations of the 

Committee would provide salutary guidance for future estimates and policies. 

In its first sitting held on 18 April, 1950, the Committee proposed in its 

draft rules that Supplementary Demands should be brought before the Commi-

ttee before they are presented to Parliament. But Dr. John Matthai objected 

to the proposal on the ground that this function was being performed by the 

Standing Finance Committee ; that no such power was beiog eurcised by the 
Committee in England; and that Supplementary Demand were placed before 

the House in the same way in which ordinary demaads were preaonted. 

The Standing Finance Committee was ab . ~  in April. 1952. The 
question of taking up the examination of the Supplementary Demands alain 

came up for consideration. The COn;lmittee felt that it ~  be enough if 
these Supplementary Demands were examined by the Committee after they 

were presented, but before they were voted. 

The Committee decided in one of its meetings that as par.t of its normal 

duties, it should undertake a general examination and m.ke a brief survey of 
budgets immediately after their presentation. Accordingly. the Committee 

examined the Railway Budget for 1956-57 presented to Parliament on 23 

~b a , 1956. In its 23rd Report, the Committee b ~  .... t the interval 
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between the presentation of the Railway Budget and the commencement of the 

discussion or even voting was far too short for the Committee to make a more 

detailed examination of the Budget. 

A similar experiment, on a large scale, was made by the Maharashtra 
State. They introduced a systein of examining all the estimates after they 

were presented to tile Assembly but before they were voted. Unfortunately, 
that elperiment was given up without persistent efforts to work it, by removinl 

the hurdles that had appeared. 

In the U.K., on the otJiet h'artd, the Estimates Committee frequently 
submits sucli repotts to the Houst before the final vote on the estimates takes 
place. This enables the House to mate usc of the reports of the Committee. 

Such a system can be' ad6ptcd in the U.K. because in that country, estimates 
are presented in February and arc finally voted in July or in August. One 
fails to understand why we have not adopted a similar system in our country. 

The Rules provide that if a Member remains absent from two or more 
consecutive sittings of the COmmittee without the permission of the Chairman, 

a motion can be brolllht in the House for the removal as such Member from 

the Committee. This rule is applicable to other Committees also but is seldom 
invoked. However, the attendance of some Members is poor. For instance, 

during 1981.82, out of 72 sittings of PAC, 13 Members attended less than half 
of ~' sittings. The nUmber cJf such Members was 15 in Estimates Committee 
and 16 in Pn'btlc Undertatinp Committee. 

The Deputy Speaker used to be the Chairman of the Estimates Committee 

in the b ~ 

In a ~ t6.e select Committee on Estimates started much earlier. It 
is appointed at ~ begitmin. of each session. Till 1930, it enjoyed a poor 

reputation and was not taken seriously as a model for procedural development. 
The Estimates Committee re-established its eminence at the end of the Second 

World War. TherewaJ some overlapping with the work of the Public Acco-

unts Committee. But the Estimates Committee was able to prove that it was 
an effective instrument of scrutiny to assess whether the Central administration 

was organized for the effective performance of its functions and whether the 

implementationof'poltc:!y IlnClthe execution of the Government's· expenditure 
programmes Were'catt'fed ouf etrectjvely. During this period, hs membership 
was 49 and b a ~ if W6riecl througb six sub·Committees. 
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Our Estimates Committee examined only a few departments each year 
and that too restricted to some activities and not in its entirety. Even after 33 
years of existence. a number of Departments have not been examined coverinl 
the entire estimates relating to them. 

That a price was paid in terms of an ambiguity about the role of the 

Estimates Committee cannot be denied, and indeed. this was brought out 
sharply by Mr. Enoch Powell in his evidence to the Procedure Committee of 
1964-66. 

Public Undertakings Committee: As a result of the motion adopted by 
the Lok Sabha on 20 November. 1963. a separate Parliamentary Committee 
on Public Uudertakinp came into existence with the beginning of 1964-65 
session. The motion envisaged a Committee of 15 Members-IO from the 
Lok Sabha and 5 from the Rajya Sabha. 

This Committee was to take over the functions of both the Estimrtes 
Committee and the Public Accounts Committee vis-a-vis public undertakings. 
Even in 1954. the a~  Speaker Mr. G.V. Mavalankar had expressed the opinion 
that "The Estimates and the Public Accounts Committee are already over-

burdened with the work assigned to them. and find very little time to go into 
the working of the Corporations." 

Before this Committee was appointed. the scrutiny of the Public 
Undertakings was being carried out. mainly by the Estimates Committee. 
Since the beginning of 1959-60. a regular Sub-Committee on public under-
takings was constituted by the Estimates Committee. During the five years. 
from 1959-60 to 1964-65. the Committee investigated some undertakings in 
detail and conducted some general investigation on the basis of published 
annual accounts. It also reported on some general matters pertaining to all 

public undertakings like the preparation of budget estimates. presentation of 
annual reports and accounts. etc. and finally. it also examined se-me ad hoc 
subjects referred to it by the Speaker. For example. in its 87th Report (1959-
60>. it investigated "General Service Charges of Rourkela Steel Plant". During 
the five years for which the Sub-Committee functioned. it submitted about 
seven Reports every year. 

Because of the ever expanding dimensions of our public sector involving 

huge public outlays. it became imperative to have a separate Committee to 
supervise and investigate the functioning of the Public Sector. In November 
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)959, a Congress Party Committee known as the Menon Committee, also re-
commended the setting up of a separate Parliamentary Committee. 

On 24 November, 1961, Government came up with a motion for such a 
Committee to be called "Joint Committee on State Undertakings". On 10 
August, 1962, a revised motion appeared on the agenda for setting up a sepa-
rate Parliamentary Committee on Stale Undertakings. In this revised motion, 
it was proposed that the Members of the Council of States serving on the 
Committee would be "associate" members and that they would not sit on ihe 
Committee while it investigated mattcrs, till then dealt with by the Estimates 
Committee. But this motion was not actually moved. 

On 21 September, 1963, the Government moved yet another revised 
motion. It described the Committee as one belonging to the House. The word 
"joint" was dropped. The Members were to be elected for a period of five 
years, and 1/5th of the Members were to retire every year by rotation. In an-
other motion moved by the Government on the same day, i.e. 21 September, 
)963, the House recommended to the Council of States to nominate five of its 
Members to associate with the Committee. The motion was adopted on 20 
November, 1963, and as a result, a separate Parliamentary Committee on 
Public Undertakings came into existence. The delay was mainly caused by 
the need to reconcile the competing claims of the two Houses. 

[n the U.K. where the public sector is not so large there is a Select 
Committee on Nationalized Industries. This was first established in 1951. 
After much argument, it was made a sessional Committee in 1956. It owed its 
existence to determined pressure from the Conservative back-benchers. This 
was mainly to get around the excess insulation of the nationalized industries 
from parliamentary pressure. It reflected a wider uneasiness about the extent 
to which State enterprises could be left to manage their own affairs, althougb, 
in practice, there was a great deal of ministerial responsibility for the working 
of these undertakings. Herbert Morrison saw this Committee as a serious 
threat to the concept of public corporation, but actually the Committee 
developed a relatively friendly and even protective relationsbip with the 
undertakings whose reports and accounts it scrutinized and investigated. 
The main target of the Committee was the Government Department, 
whose interference often tended to subvert the independence that these 
corporations were expected to enjoy. 

In our country, there has been a constant dispute on questions of auto-
nomy and accountability. The executive resents detailed enquiry and investiga-
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tion into the working of individual undertakings, whereas the Parliament is 
very jealous about its right to enforce executive accountability to safeguard 
public interest and to keep watch on public finances. Interference by the Mini-

stry and the Minister is both overt and covert latent and patent. One 
example is cited below. It relates to the infamous deal of Kuo Oil. The' 

Public Corporation, viz. the Indian Oil Ccrporation objected to the fixed price 

deal; the Ministry also objected and yet against aU this expert advice, and 

outside his normal duties, the Minister entered into this contract which ultima-

tely resulted in huge loss to our country. 

In addition to investigations into specHic undertakings, the Committee 
has also tackled horizontal issues like Personnel Policies and Labour Manage-
ment, Relations, Financial Management, Production Management, Materials 

Management, Foreign Collaboration Control System, etc. They have made 

about 20 reports on such studies. 

These reports make a major contribution to providing parliament and 

the public with authentic information and  comments on the performance of 
the public sector undertakings, 

This Committee receives the c.& A.G.'s assistance for the study of such 
undertakings as have been investigated by. him. 

The Committee, so far, has examined upto 1982-81, 98 out of 225 under-
takings. In some cases, more than once. and have submitted 332 reports in-
cluding Action Taken Reports. 

It is an unforLunate fact that this Cammittee in its 19 years' existence hal 
not been able to examine a large number of undertakings even once. At the 
present rate of its scrutiny, it will ta,ke at Jeast 20 years mor,e to complete the 

first round. The second round for an undertaking will come only after about 

20/25 years. This is undoubtedly a tota11y unsatisfactory situation. About 
the U.K. Committee, some one said: 

"Attendance at meetings was always somewhat irregular, some mem-

bers missing numerous meetings, some unable to find time to read 

the papers and many given to puttinS'in an appearance before slipp-

ing out to attend to other a ~ . Inevitably, the burden has fallm, 
on a minority of dedicated members and the Chairman." 

This is more true of the Indian' Committee' members. 
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I am told that in some States, Members of AssembJies are Chairmen or 
Managing Directors or serve as Directors on the Board of Public Sector Cor-
porations. This practice, in my Yicw, is not correct as it compromises the 
legislators' Position vis-a-vis the Executive. 

General Features of the Committees: All these Committees function 
under a common code, that is, 

(a) under the supervision of the Speaker; 

(b) staffed by Lot Sabha Secretariat; 

(c) with a Chairman nominated by the Speaker; 

(d) they are not open to press or public; 

(e) the verbatim proceedings of the Committee are not available to the 
public-not even to the Members of Parliament, unless authorized 
Speaker; 

(f) they report to the House; 

(g) they can send for any paper or document and summon witnesses. 
Documents sought by the Committees can be withheld only on 
grounds of national security or public interest; 

(h) they can go 08 tour for "on the spot" study; 

(i) their reports ar.e unaoimous and anonymous: 

(j) their reporu are never discussed in the House; 

(k) Members of these Committees are elected every year under the sys-
tem of proportional representation. 

(I) Interested Members cannot take part in the proceedings when the 
subject concerned is uDder discussion; 

(m) Members cannot put questions in the House on subjects under 
examination by the CoQllniUec; and 

(n) no minister can be a Member of an)' of the5C Committees. 
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Conclusion 

In my opinion. the result of aU this Committee work have not yet had a 
major impact on the style of Government's functioning nor on the process ot 
decision making. But tbe existence of these Committees and the process of 
inquiry have indeed helped to create a certain fear in the mind of the Executive 
and has compelled the observance of certain standards of conduct both in public 
service and in political life. The Committees have undoubtedly helped to 
reinforce the basic idea that the administration is accountable to and subordi-
nate to Parliament. 

The main criticism against the Committee system is that it does not achieve 
adequate specialized enquiry into the activities of the Departments and various 
aspects of government policy. and in this respect. it is inferior to the speciali-
zed Committee system that operates. for example. in the United States' 
Congress. 

Even in the U.K. it is frequently suggested that the Committee system 
should be reformed by turning the existing Standing Committees into perma-
nent specialist bodies. On the other hand. critics of specialised committees 
argue that specialization in itself need not necessarily be advantageous in that 
it can very often lead to narrowness of outlook. 

The functioning of these Committees ought not to be regarded as a 
routine ritual. The bureaucracy has become impervious to and have de ve-
loped perfact immunity to the criticism aod indictment contained in the reports 
of the Committees. Officers are not worried because so tar, very few, ifany, 
have been really punished on the basis of the Committees' findings. It is said 
that in the U.K. when the PAC makes a sound like a suckling dove, the trea-
sury while communicating the conclusions of the Committee' to the concerned 
authorities for action, roars like a Libyan lion. That seriousness is sadly 
Jacking in our country. 

Implementation of the recommendatioDs of Committees leaves much to 
be desired. Government intimates to the concerned Committee about the 
action taken on its Report in that they communicate their acceptance or other-
wise of the recommendations and give reasons for the non-acceptance. On 
that basis, an Action Taken Report is submitted to Parliament. But that is 
all. How many of those accepted recommendations have actually been imp-
lemented and when or how, nobody knows. 
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The result is obvious. The system does not improve. The same mis-
takes, same irregularities continue unabated often by the same Department 

and sometimes even by the same officcr. 

Another direction in which reform is imperative is reduction of the time 

la, between the date of the transaction and its scrutiny by the Committee. 
Sometimes this time lag is as long as six or seven years, and by the time the 
final action is taken. it is more than a decade. The result is that the JUilty 
is nevor punished, and the system is never improved. 

Our Committee system is neither extensive nor effective. Our experiencc 

tells us that the system needs reinforcement and reorientation. 

We must devise a Committee structure which can at least: 

(a) scrutinise all tho Bills after they are introduced, if not before; 

(b) scrutinise at least tho major items of expenditure before they are 
voted; 

(c) supervise and ensure that the rule of law prevails, that there is no 
executive oppression, excesses or arbitrariness, etc. 

(d) that there is no strain on human liberty and freedom. 

This can be achieved only by reviving the old Standing Committees 
and by creating new ones for (c) and (d) above and clothing them with full 

parliamentary authority. As mentioned earlier, after the Montagu-Chelmsford 
Reforms of 1919, in 1921, the Government constituted Standing Advisory 

Committees for all important Departments. Then, there Was a Standing 
Finance Committee which had the responsibility of scrutinising the expendi-

ture proposals of Government including Supplementary Demands before they 
were voted. However, these Committees were Committees of the Govern-
ment, and not of Parliament. In March 1950, an Estimates Committee as a 
Parliamentary Committee was constituted. And so, sometime in 1952, the 

Standing Finance Committee and other Standing Advisory Committees were 
abolished in their place. The Government constituted. what were known as 
the "Informal Consultative Committees" for each Ministry. A very poor 
substitute indeed. 

The Estimates Committee. as ~D  toda)' cannot undertake an)' 
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Pfe-budget scrutiny. The old Standin, Finance Committee, on the other 
hand, could scrutinize the budget proposals before they ~ voted by the 
House. There should be Standing COPlQJittees, in respect 9f each Depart-
ment and all the proposals in respect of each Department should first be scru-

tinized by the respective Standing C ~  before they come up before the 
House for discussion. Such a procedure will ensure an in-depth and objective 
.rudy of each proposal at the Committee level before the prqposal comes ~ 

public discussion in the House. It should be noted here that for want of 

time, a large number of I?emands for Grant. are ~~  ~ C  at all in the 
Lok Sabha. There were 67 such Demands out of a total of 109 for the year 
1983-84 alone. In abart : 

(1) There is an urgent necessity for reforming our Committee structure, 
particularly, the working of our Financial Committees. For this 
purpose, it is imperatives that we constitute a Committee like the 
Procedure Committees in the U.K. They had several such Com-
mittees set up at irregular intervals, the latest being in 1976. That 
Committee submitted its report in 1978. We have not had any 
similar Committee in India. We must have one without delay to 
recommend a structure of Committees which would meet the changed 
needs of our welfare State committed to the strategy of planned 

development. 

(2) The Standing Advisory and Standing Finance Committee should be 
revived with necessary modifications and with full Parliamentary 
authority. 

An experiment on this line is being made in Kerala, where each proposal 

is scrutinized before it is sent to the Assembly for open discussion. This 
experiment should be watched with interest, and if it is found that an in-depth 
objective assessment of any proposal is possible under such a Committee 
system, it could be adopted by the Centre and other States. This experiment 

must succeed. 

(3) There should be a Committee on Plan projects. It is most epential 
in view of the time and cost escalation of Plan projects which ~a

not always be justified. 

(4) There should also be a Committee on Ordinances. Even if it can not 
"xamiQc the urJenc), of ordinance. ~  ~ arc ~ . it .hollld 
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at least report to the HoulC' on the urgency and justification for an 
Ordinance, at least, after it is issued. 

(5) To save the time of both the Executive and Legislatures. it is desira-
ble that as many Joint Committees should be formed u possible. 
e.g. The Subordinate Legislation Committee, the Committee on 
Assurances, CommIttee on Papers Laid, etc. 

It is 80hletimes claimed that a greater number oC such Committees would 
in Cact,8ctually weaken Parliament's power to criticise the Executive by J1nt:-
ing Parliament too closely with the Executive decisions. 

A Cear has been expressed in several quarters and the Cear is well Counded-
that the complexities and vast growth oC Governmental activities have weigh-
ted the balance oC power between the Legislature and the Executive, in Cavour 
of the Executive. Let us hope that the balanoc of power would be restored 
by strengthening and improving the Committee system, for, therein lies our 
hope. 

Shrt lagan Nalh KDu,hal: I think site isa "cry old parliamentarian. The Bill was 
introduced In the Rajya &abba. 

An Hon. Member. Experienced parliamentarian, Not old. 
Mr. Speaker: I would have objected if he were to say "old lady". 

(L.S. Deb., 27.41111431, 1984) 
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WIT AND HUMOUR IN PARLIAMENT 

[Parliament and Legislatures witness heated dilcussions not infrequently. But it is 
not all just heat; the discussioDs shed Iiaht as well and there are also liahter interludes. 
This feature, which We hope to continue, is the result of our endeavours to capture the 
moments of wit and humour &ad to sbare them with our readers. 

-Editor] 

Wit SARBA 

On 28 February, 1984, while asking a supplementary on Starred Question 
No. 45, a Member (Shri Ravindra Varma) said: 

"There is a complaint that Doordarshan is depending heavily on 
film and film-based material and on imported telecast programmes 
even on subjects like wild life, even though there is no dearth of 
wild life anywhere in this country." 

Prof. Madhu Dandavate, M.P., interjected to say tbat uTbere is no deartb 
(of wild life) in Parliament also". 

Amidst laughter over the remarks of the Member the Speaker humorously 
observed. "Nobody is objecting to it I" (L.s. Deb., 28 February, 1984) 

Shri Indrajit Gupta: In order to avoid trouble of tbis sort frequently, it 
is better Mr ....... keeps his mouth shut 10 that nobody can put worda into his 
mouth. 

(L.S. Deb., 2 March. 1984) 

Shri Sunil Maltra: We support it. 

Shri K. BrahmantmdiJ Reddy: Please do not spoil my requcst with your 
support. You should be helpful that way. 

(L.S. Deb., 12 March, 1984) 
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Shri Biju Patnalk: Would the Minister kindly tell us when his telephone 
aystem is really going to work. 

Shrl V. N. Gat/gil: It is working quite satisfactorily. 
(I"terruptio"s) 

Shri Biju Patnaik: No, that is the most unsatisfactory answer that I 
have heard in this House. 

(I"ter'ruptions ) 

Mr. Speaker: Whose satisfaction? 
Prof. Madhu DandQWlte: We have a Government that works and a 

telephone that fails. 
(L.S. Deb., 20 March, 1984) 

(Regarding modernisation of Rourkela plant) 
Shri Satyasadhan Chakraborty: What is the reaction of Government? 
Shri N.K.P. Sal'Pe: We act, we do not react. 

(L.S. Deb., 21 March, 1984) 

Dr. Subramaniam Swamy: Mr. Bhole has talked about the smugling of 
heroin. He meant heroin and not heroine. 

it. 

Shri R.R. Bhole: Mr. Subramaniam Swamy is very fond of heroines. 
Mr. Speaker: He has passed that age now. Only you can talk about 

(L.S. Deb.. 21 March, 1984)· 

Shri Naraya" ClIoubey: ...•.. As you know and the House knows, Tihar 
Central Jail is a heaven for the very bad criminals and a torture chamber for 
the common persons. 

Shrl Ram Pyate Panika: We are not aware. Only Mr. Choubey can 
know. 

Shri So"tosh Moluz" Dn: I don't know why people go to jails. 

Shrl Narayan Choubey: Sir, Mr. SODtosh Mohan Dev says, why do 
people go to jails 1 I want to know why he does not go to jail. He should '0 
to jail. 



Shri Sontosh M o/ian De'P: A'e is tond ot ,oing to jails. 
Mr. Speaker: Look here, I will lite all of you to be hero because I bft 

to run this Housr. 
(L.S. Deb., 21 March, 1984) 

Shri Niren Ghosh: Of the nine dry docks in India five are located ill 
Calcutta port as far as I know. 

Prof. Madhu Dandavale: Calcutta is very dry. 
Shri Niren Ghosh: Bombay is wet. 

Shri Satyasadhan Chakraborty: That is why more sanity is found i.-
Calcutta. 

(L.S. Deb., 22 March, 1984) 

Dr. Subramaniam Swamy: The Minister in his reply said that the unit 
in Maharashtrais in an advanced stage. I would like to know what exactly 
is the stage and whether the Chief Minister of Maharashtra has written to him 
recently. 

Mr. Speaker: You do not understand advanced stage? 

Dr. Subramaniam SWamy: No, Sic. Is it in labour pains? He is havins 
labour problems everywhere. 

(L;S. Deb., 27 March, 1984) 

Shri Salish Agarwal: So far as the plight of tobacco chewer is concerned 
tho Hon. Minister willkmdly appreciate that the prices of chewins tobacco .... 

Mr. Deputy-Speaker: It is very harmful. Please stop it. 

Shri Salish Agarwal: I know, Sir. Why is it harmful? It is becaUie the 
variety made available for chewins tobaccO is ofthc lowest srade .... 

Prof. Madhu Dandavale: Tobacco affects the speech. So, durinS Zero 
Hour, it should be made available to Members I . 

Shri M. Ramgopal Reddy: Just now, Mr. Ap.awal said that be had 
reduced consumption of tobacco. I think. that is the reason why we t\\ 
having glut. I want to know from the Minister whether he is soina to take the 
help of Mr. Agarwal so that he may consume all the extra tobacco. If he 
consumes more, our glut may be ovtir. 

(L.S. Deb., 1 t April, 191.) 
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Mr. Deputy Speaker: Shrim.ati Pramila Dandavatc. 
~ .' ' 

Shrl Buta Singh: Beforc she starts reading her statement I have to 
raisc a point of order. Thcrc had becn a serious breach of a convention. The 

lady mc'mbcr should have been given the first chance. 

Mr. Deputy Speaker: That can be taken note of. 

Prof. Madhu Dandarate: That is why we ~a  allowed Mrs. Gandhi to 

~" tb«;.P.riroe Ministe.t Qf t-be country. 

Shri Buta Singh: That is why Smt. PramiIa Dandavate should have got 

the first chance and Prof. ~  Dandavate the sccond chance. 

Mr. Deputy Speaker: That being taken note of by the Chair ....... I 

ssest that if both tbe. couple get a ~a  Shrimati Pcamila Dandavate 

should be given the first chance and Prof. Dandavate next. 

_ Shri Buta S ~: l ~ you will be a ~ a great ratief during the 

Zero hour. 

Mr. Deputy Speaker: You ,hould have been called earlier to which I 

,d\t'* Prof. Dandavate agrees. 
Prof Madhu Dandavate: 10 the in terest of peace at home I do not 

mind. 
(L. S. Deb., 21 April, 1984) 

Mr. Speaker: Mr. Lakkappa, you are a very seasoned parliamentarian. 

Some Hon. Members: No, no. 

Mr. Speaker: All are good parliamentarians ....... 

Sltri Atal Bihari Vajpayee: Sir, did ~  say seasoned parliamentarian or 
aAJQPal parliamentarian ? 

(L.S. Deb., 25 April, 1984) 

Shr; Krishna Chandra Halder: ...... 1 would like to point out that the 
Hon. Minister is very - ~ . ~ has no planning for the future. 

A(r. Speaker: Did you get it checked up whether he has 80t his lenses 
or pot 7 
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Shri Krishna C1uuuIra Halder: Sir, from his answer, I was able to check 
it up. 

Mr. Speaker; I thousht that you were referrinl to his eye-siaht. 

Shrl Krishna Chandra Halder: No, Sir. 

Shri Somnalh Chlltterjee: Administrative eye-siaht. 

(L.S. Deb., 26 April. 1984) 

Shri Shlvraj V. Patil: As far' as the creation of voltage is concerned, I 
will inform the Hon. Member later on. 

Prof. M adhu Dandarate: The voltale may be laid on the Table of the 
House. 

Shri Shirraj V. PlltiI: I will lay on the Table of the House and on the 
lap of the Hon. Member. 

Mr. Speaker: Don't electrocute him t 
(L.S. Deb., 2 May, 1984) 

Shri P. U. Thungon: ...... It has been our effort to implement the provi-
sions (in regard to prohibition) which are enshrined in the Constitution. 

Prof. Madhu Dandarate: People are drinking to the health of the 
Constitution. 

(L.S. Deb., 3 May, 1984) 

Mr. Speaker: Mr. Minister, before you answer that, I will ask 'you a 
question: Are you prepared to have such a smart member of my Parliament 
to act in these films ? 

Dr. Subramaniam Swamy: Do you want me to leave this House, Sir? 

Shri Bula Singh: This film should then be entitled UNo, Swamy .... 

Dr. Subramaniam Swamy: San' ki Jal. 

(L.S. Deb., a May. 1984) ---
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Prof. Madhu Dandavate: For the last three years. I am getting this 
answer that talks are in progress ...... Why don't you get me clarification. Sir? 
I have asked this question four time,. but have got the same reply. 

Mr. Speaker: What a consistency ? 
Prof. Madlru Dtmdmate: Consistency in delaying the talks. 

(L.S. Deb •• 8 May. 1984) 

Dr. Subramanitlm Swamy: ....•. 1s the GovCl'DlDCIlt going to amend the 
three-language formula? 

Mr. Speaker: I tbink, this is a premature quemoD. 

Shri Chandrajit Yadm: Now, my mature question. 

Mr. Speaker: Dr. Subramaniam Swamy is mature, but his question is 
immature. 

STATE LEGISLATURES 

TAMIL NADU LBGISLATIVE fosSBMBLY· 

On 11 Marcb, 1983. the Tamil Nadu Electronic Corporation had exhi-
bited a show of different types of watches manufactured by them, at tbe lounge. 
On the same day, when the electric clocks in the House faiJed to fUnction due 
to load shedding, a Member enquired as to which watch sbould be followed, 
for the watches of the Members showed different timings. 

Availing tbat opportunity the Minister for Industries amidst laugbter 
said that if the Members used the electronic watches manufactured by the 
Tamil Nadu Electronic Corporation, which had come for sales everyone's 
watch would show the correct time. 

(Tamil NarJu L.A. Deb., 11 March. 1983) 

• Contributed by the Tamil Nadu Legislative Assembly Secretariat. 
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When the Deputy Leader of the Opposition quoted that KinS Pandiyan 
Neduchezhian ended his life as soon as he came to know that a great wrona 
had been done in his regime, the Chair jocularly remarked that if it were to 
be followed. everyone would have to end his life. 

(Tamil Nailu L.A. Deb., 28 March, 1983) 

When tho Minister for Transport rose to reply to the points raised by 
the Members durinS the consideration stage of a Bill, the Chair wanted him 
to be brief. The Minister said that if he had to be brief he would have to stop 
in the middle, for Members had· spoken for a JonS time. 

Thereupon. the Chair jocularly remarked "Bus can So a long way. But 
the subject need not be extended to that extent". 

(Tamil Nadu L.A. Deb., 7 March, 1984) 

The Minister for the Welfare of Backward Classes said that he felt sore 
when certain Members were critical of the Nutritious Meals Scheme. He 
jocularly said that if he had been supplied with nutritious meals during his 
school days he would Dot be so weak but would have grown up very strong. 

(Tamil Nadu L.A. Deb., 28 March, 1984) 
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PARLIAMENTARY EVENTS AND ACTIVITIES 

/' 
if 

INDIAN PARLIAMENTARY DBLEGAnONS AnOAD 

Parliamentary Delegation to Australia : On the invitation of the Parlia-
ment of Australia, an Indian Parliamentary Delegation led by Shri G. 
Lakshmanan, Deputy Speaker, Lok, Sabha, visited Australia from 22 May to 
1 June, 1984. Besides the leader, the Delegation consisted of Shri MaUikarjun, 
Deputy Minister in the Department of Sports, in the Ministry of Works and 
Housing and in the Department of Parliamentary Affairs, Sbri Nurullslam, 
M.P., Sbri Thazhai M. Karunanithi, M.P., Shri Mahendra Prasad, M.P., 
Shri R. Mohanrangam, M.P., Shri Chintamani Panigrahi, M.P., and Shri T. 
Chandrasekara Reddy, M.P., Dr. Subhasb C. Kasbyap, Secretary-General, Lok 
Sabha, was Secretary to the Dclcption. 

ParliatMntary D ~ a  to Netherlands : On the invitation of tbe States 
General (Parliament) of the Netherlands, an Indian Parliamentary Delegation 
led by Dr. Bal Ram Jakhar, Speaker, Lok Sabha, visited the Netherlands from 
3 to 10 June,1984. Besides the leader, the Delesation consisted of Sbri Anand 
Singh, M.P., Sbri Murlidhar Chandrakant Bhandare, M.P., Shri M.S. Guru-
padaswamy, M.P., Shri D. Pullaiab, M.P., Shri Rajesb Kumar Sinsh. M.P. 
and Shri V.S. Vijayaraahavan, M.P., Sbri Sudarsban Agarwal, Secretary-Gene-
ral, Rajya Sabha, was Secretary to the Delegation. 

Parliamentary Delegation to U.S.S.R. : On tbe invitation of the Supreme 
Soviet (Parliament) of the U.s.s.R., an Indian Parliamentary Delegation led 
by Dr. Bal Ram Jakhar, Speaker, Lok Sabha, visited U.S.S.R. from 19 to 26 
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June, 1984. Bssides the leader. the Delegation consisted of Shri Pyare Lal 
Khandelwal. M.P .• Shri Rameshwar Neekhra, M.P., Shri Ananda Pathak, 
M.P., Sbri K.L.N. Prasad, M.P., Shri T.M. Sawant. M.P. and Shri S.A. Dorai 

Sebastian, M.P.. Dr. Subhash C. Kashyap, Secretary-General. Lok Sabha. 
was Secretary to the Delegation. 

/ 
PAltLIAMBNTARY DBLBGATIONS FROM ABROAD 

Ctma4ian Parliamentary Delegation: In response to an invitation from 

India. a Canadian Parliameotary Deleption led by Hon'ble Louis Dasmarais, 

M P .• Chairman of the Canadian Branch of the Commonwealth Parliamentary 

Association visited India in April. 1984. The Delegation called on Shri M. 

Hidayatullah. Vice-President of India and Chairman. Rajya Sabha and Dr. 
Bal Ram Jakhar. Speaker, Lok Sabha on 23 April. 1984. A meeting between 
the Delegation and some Members of the Parliament of India was held on 
that day. Dr. Jakhar hosted a banquet in their honour on the same day. 

Besides Delhi, the delegates also visited some places of a ~ cultural and 
industrial interest, 'iz. Agra. Bangalore, Goa and Bombay. 

DEATH ANNIVBRSARY OP SHIU JAWAHARLAL NBHRU 

A meeting on the occasion of the 20th Death Anniversary of Shri 
lawaharlal Nehru, first Prime Minister of India. was held under the awpices 

of the Indian Parliamentary Group on 26 May. 1984 in Parliament House 
Annexe. Dr. Bel Ram lathar, Speaker, Lok Sabha presided. Shri B.R. 
Nanda addressed the meeting. 

BUREAU OF PAniAMENTARY STUDIES &: TI.AlNING 

During the period 3 May to 30 June, 1984. the following Programmesl 
Courses were organised by the Bureau of Parliamentary Studies and Training. 
Lok Sabha Secretariat: 

Appreciation Course" for P,obotloners/OjJicers of All India/Central 

Services: Two Appreciation Cour.ses. l'iz. the First Appreciation Course for 
Indian Railway Tramc Service Probationers and the Seventeenth Appreciation 

Course for Officers of the rank of Director, Deputy-Secretary and Under 
Secretary to the Government of India were organised by the Bureau from 21 
to 26 May. 1984 and 4 to 7 June. 1984 respectively. 
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Training Courses fot Ollicers of Lok Sablta and State Legislature Secre-
tariats: Two Training courses, one for Middle Level Officers of Lok Sabha 
and State Legisiliture Secretariats on the Working of Committee on the Wel-
fare of Scheduled Castes and Scheduled Tribes and the sccond for Middlo 
Level Officers of Lok Sabha and State Legislature Sectetariats on the Working 
of Financial Committees were organised by the Bureau from 7 to 19 May, 
1984 and 11 to 26 June, 1984 respectively. 

Study Visits: The Bureau allO organised four one-day Study Visits for, 
among others Sales Tax Officers, attending an Advanced Course in Sales-
Tax Administration at National Institute of Public Finance and Policy. New 
Delhi. 

Shr,Satyasadh/J1I C/rokraborty: .•. The end of oar activities is "mao". Otherwise 

there is no meaning in these activities. 

Mr. Deputy Speaker: Some may disqree with your ~ . When you say the end 
is "man", somebody will say, It is God. 

S"r/ Satyasadhall Cllakraborty : ~  the sainta of our laDd ~a~  said, to see the mln 
is to see the God. It wu Earam Chand Gandhi who said, God appears in the shape 
of food for poor man is IacHa. 

(LoS. Deb., 6 August, 1984) 
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PRIVILEGE ISSUES 

~ SABRA 

A.lleged assault on and use of abusive remarks against a Member by Police : 

On 22 December, 1981, a Member (Shri Satyanarayan Jatiya) made a state-
ment under rule 377 of the Rules of Procedure and Conduct of Business in 

Lok Sabha regarding alleged assaull on him and use of abusive remarks against 
him by the police at Ujjain, Madhya Pradesh, 00 15 December, 1981. 

In his statement the Membera lIeged inter alia that the SuperinLlndent of 
Police, Ujjain, Shri H.P. Singh detained him forcibly. He was insulled repea-
tedlyand was grievously hit again and again. The S.P. used abusive and 
derogatory language against him. He was prevented from taking part in the 
proceedings of Lok Sabha. He said that the said police officer had deprived 
him from discharginl his duties as a people's representative in Lok Sabha. 
Therefore, justice should be done immediately so that nobody might dare. in 

future, to behave in such a rude and unjust manner witli the people's repre-
sentatives. In view of the seriousness of the incident. the Member requested 
the Speaker that steps might be taken to extend full safety and protection to 
him, Members of his family and his friends against any attempt on the part of 
the police officer to further harm them. He further requested the Speaker and 

the House to refer the matter to the Committee of Privileges. 
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Thereafter. the Speaker (Dr. Dal Ram Jakbar) observed as follows: 

"In this connection, I would like to observe that it is a breach of 
privilege and contempt of the House to obstruct or molest a Member 
while in the execution of his Parliamentary duties, that is, while he 
is attending the House or when he is coming to or going from the 
House. Similarly. to molest a Member on account of his conduct in 
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Parliament is a breach of privilege. It has been held earlier by my 
distinguished predecessors that an assault on or misbehaviour with 

a Member unconnected with his Parliamentary work or mere dis-

courtesy by the police or officers of the Government are not matters 

of privilege, and such 'complaints should be referred by Members to 
the Ministers direct. > ' 

However, I find that in the present case, the Government's 

version of the facts is different from the version given by Shri 43atya-

narayan Jatiya in the House. I have, therefore, no objection. if a 
motion is movetffor ~  the :~  io t'hf <;ornmittee of Privi-
leges". 

Another Member (Shri Suraj Shan) then, ~ .  'tl\e ,following motion 

which was adopted bY,the House : 

UThat the matter relating to the statel11ent made, on the floor of the 

House by Shri Satyanarayan Jadya concerning assault on him by 
the Police at Ujjain on 15th December, 1911, be referred to the 

Committee of Privileges for examination and report." 

The Committee of Privileges, after examing the Member (Shri Satyanarayan 
Jatiya). (Shri H.P. Singh, the then Superintendent of Pqlice. Ujjain, Shri Ajit 

Raizada, the then District Magistrate, Ujjain, Shri Babu1al jain, ex-Minister, 

Government of Madbya Pradesh and Shri ~  Jain, local representative of Nai 

Duniya a Hindi daily. in their Eighth Report presented to the House on 9 May, 
1984, reported inter alia that Shri Jatiya in his oral evidence before the Committee 

deposed that the Government's version that his injuries were self-inflicted was 

incorrect and contrary to the facts. When he was told that the State Govern-

ment in their factual note had stated that he fell down while climbing the plat-

form and sustained injuries, Shri Jatiya replied that this was entirely incorrect. 

In reply to a specific question whether the S.P. himself had inflicted B,ny injury 
on him, Shri Jatiya said that it was the police who inflicted injuries on him and 
the S.P. had caught hold of his hands. 

The Committee noted tbat Shri H.P. Singh, the S.P., had denied the 
allegations made by Shri Satyanarayan Jatiya, M.P., against him. While Shri 

Jatiya alleged that Shri Singh had caught hold of both of his han ds and orde-
red the policemen to lathi charge him, Shri Singh said that he had not given 
any such orders to his constables and instead he had saved Shri Jatiya. Shri 

Sjpgh, however, conceded that Shri" Jatiya might have be,D hit ODce or twice 
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by the police constables who were chasing the crowd with batons in their 
hands. Shri Singh had also denied the allegation of Shri Jatiya that he had 
used abusive language against him. 

The Committee found tbat the position atated in the factual note furni-
shed by the Government of Madhya Pradesb bad been contradicted by Shri 
Babu Lal Jain, ex-Minister and Shri Arun Jain, local representative of Nal 
Duniya wbo were cited in the factual note in 88PPOrts of the position stated 
therein. 

After careful consideration of the evidence and other documents before 
the Committee, tbe Committee found that tbe evidence given by Shri Singh 
and the factual note furnished by the Government of Madhya Pradesh were 
not impressing and expressed the view that they were Dot able to controvert the 
allegations made by Shri Jatiya. The Committee found no reason why 
Shri Jatiya should have made the allegations againlt the S.P. with-
out any basis. The Committee came to the conclusion that Shri Jatiya bad 
been assaulted and beaten by the policemen under the orders of the S.P .. Shri 
Singh. Further, Shri Singh also used abusive langu. in respect of Shri Jatiya 
which was highly derogatory against a Member of Parliament. 

The Committee decided that Shri H.P. Singh, the S.P., be called again 
before the Committee and given an opportunity to explain, what he had to 
say in the matter in view of the above findings of the Committee. When Shri 
Singh was apprised of the findings of the Committee. he expressed his sincere 
regrets and tendered unconditional and unqualified apology for lapses on his 
part. 

In view of the unconditional and unqualified apolol)' tendered by Shri 
Singh the Committee recommended that no further action need be taken by 
the House in the matter and it might be dropped. 

No further action was then taken by the House in the matter. 

Making of an Important announcement by a Minister outside the House 
while the Houae was in session: On 2 April, 1984, the Deputy Speaker (Shri G. 
I.:akshmanan) observed as follows: 

"Shri Mani Ram Bagri has given notice of a question of privilege 
regarding announcement made by the Home Minister outside the 



PrMltge Issues 417 

House about 'Government's approval' of Akalis' demand to amend 
Article 2S of the Constitution. 

It is well established tbat no question of privilege is involved 
if statements on matters of public interest are not first made in the 
House and are made outside. However, such actions are against 

conventions and propriety. Therefore, it would have been more 
appropriate to announce this in the House first. 

The Home Minister is making a statement today in the House 
on this matter. May I request the Home Minister to explain 
whether this matter was so urgent that he could not wait till the 
House met today 1" 

Later in the day, when the Minister of Home Affairs (Shri P.C. Sethi) 
made a statement in the House regarding "Akalis' Demands concerning Arti-
cle 2S of the Constitution and incidental matters", a Member (Shri Ram Vilas 
Paswan) again sought to raise tbe matter. The Minster of Home Affairs then 
stated that because the agitation there was to start on 2 April, 1984 and 
Parliament was closed on 31 March and 1 April, 1984, he had to issue the 
stat('ment so that they had an opportunity to withdraw the agitation. 

The matter was, thereafter, treated as closed. 

STATE LEGISLATURES 

MAHARASHTRA VIDHAN A ~ AD 

Alleged misleading of the House by a Minister: On 2S March, 1983, the 
Chairmain (Shri J.S. THak) observed· in the House that on 23 March, 1983 a 
Member (Shri Pramod Navalkar) had given notice of a question of privilege 
arising out of reply given by the Education Minister regarding the bifurcation 
of the Bombay University. 

In his notice the Member stated that on 14 March, 1983, in reply to 
Question No. 18266 thp. Education Minister (Shri Sudhakar Naik) had in-
formed that the Vice-Chancellor of the Bombay Univesity, Professor Ram 

·Orisinal in Maratbi. 
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Joshi, had sent a proposal to the Government regarding bifurcation of the 
University. The Minister had reiterated this while replying to his supplemen-
tary question. He further stated that he was a member of the Senate of Bombay 
University and its Executi,e Council. On his inquiry, the Vice-Chancellor 

had told him that he had not forwarded any proposal regarding bifurcation 
of the University to the GoverDJ:pent. Neither the Senate nor the Excutive 
Council had passed a resolution to that effect. In spite of this factual posi-

tion, the Education Minister had misled the House by sayinl that the Vice-

Chancellor had proposed bifurcation of the University. This amounted to a 

breach of privilege of this House. He, therefore, requested the Chairman to 
refer the matter to the Committee of Privileges. 

When asked by the Chairman to explain the position, the Education 

Minister stated inter alia that Professor ~a  Joshi, Vice-Chancellor of Bombay 

University, had s'!nt a note to the Committee appointed for the setting up of 

Konkan University. The said note was appended as Appendix C to the report 

of Konkan University Committee. A copy of this note was sent by the Chief 
Secretary to the Secretary of Education Department on 7 November, 1982 for 

consideration. In his note, the Vice-Chancellor had elaborated the problems 
caused by the expansion of the University. The note dealt with the demand 

of a separate University for Greater Bombay. The note also outlined the 
nature of the new ~ . It had also been suggested that the State 

Government should consult the University Grants Commission in examining 

this proposal. TiIl the proposal was finaised, some measures of decentralisal-
tion of the present administration be adopted. 

The Minister further stated that it appeared from the note of the Vice-

Chance)\or that another University should be set up to conduct graduate 

courses with a view to reducing expansion of the Bombay University. In view ot 
this, it had been stated in reply to Starred Question No. 18266 that there was 

a proposal from the Vice-Chancellor regarding bifurcation of Bombay Uni-
versity. He had never stated in the discussion on this question that the Vice-
chancellor had made the above statement on behalf of the University and 

considering the above pasition, it would be seen that the reply given by him 
had not misled the House. 

Thereupon, the Chairman observed as under: 

"The question is whether the Government has received a proposal 

for bifurcation of the University from the Vice-Chancellor and 
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the ~  is that such a note was received by the Government. 

The Chief Secretary received the note from the Vice· Chancellor 
who forwarded it to the Minister. I have carefully gone through 

the note and it does repeatedly mention about bifurcation of the 
University ...... There was no intention to deliberately mislead the 
House in this matter ...... He himself had forwarded the note to the 
Chief Secretary. There is Chief Secretary's noting on it. There is 
the noting of the Education Minister also. So it appears that the 

Education Minister did not have any delIberate intention of mislead-
ing the House by his reply. I, therefore, do not give my consent 

to raise this matter as I!. question of privilege". 

Alleged misleading of the House by a Minister: On 20 April. 1983, the 

Chairman (Shri J.S. Tilak) observed-in the House that two Members (Sarvashri 
T.N. Matade and R.H. Shinde) had given a notice of question of privilege. 
In their notice the Members had stated that another Member (Shrimati Kumud 
Raoganekar) had asked a supplementary question to Starred Question No . 
. 1965200 11 April, 1983 about the amount of loss that the Board for Tex.t-

books had to incur and the number of its employees who had been suspended. 
The Members alleged that the Education Minister (Shri Suddakarrao Naik) 

specifically replied that information regarding the exact amount of loss was 
not readily available and that no employee had been suspended. In reality, 

two employees of tbe Board, viz. Shri Jadhav from Aurangabad and Shri Vaidya 
from Bombay had been suspended. In spite of this the Minister replied that 
nobody had been suspended. He had concealed the informa.tion from the 
House and misled it by Biving incorrect information which amounted to a 

breach of privilege of the House. The Members requested the Chairman to 
refer the matter to the Committee of Privileges. 

In his expla.nation called for by the Chairman the Education Minister 
stated inter alia that in reply to the above mentioned question he had stated 
that no employee of the Board for Textbooks had been suspended. While 
making the statement. he had no intention of concealing certain information 
and misleading the August House. He further stated that after the Preas 
Conference held by Shri Devlekar on 31 January, 1983, no employee oftbo 

Board had been suspended on the basis of allegations made by Shrj Devlekar. 
That was his intention in giving that reply. Shri D.P. Jadhav, Stores Super-

intendent, Aurangabad. was suspended on 15 December, 1982, as there was a 

• Orialaal iD Marathi. 
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prima facie case against him relating to production of note books. A depart-
mental action was in progress against him. The suspension of another emp-
loyee Shri R.V. Vaidya had nothing to do with the cases brought to light by 
Shri Devlekar. Shri Vaidya was suspended on 16 January, 1983, because he 
was unauthorisedly absent from his duty from that date. 

'. 

Thereupon the Chairman observed as under: 

"From the explanation of the Minister, it appears that he had no 
intention of concealing the information. While replying to supple-
mentary question regarding the extent of loss of Board for Textbooks 
and suspension of its (mployees, he replied tha t nobody had been 
suspended. In view of this, it is clear that he had no intention of 
concealing certain information from the House. The question of 
breach of privilege, therefore, does not arise. Therefore, I with-
hold my consent to the raising of this matter as a question of pri-
vilege". 

UTIAR PRADESH VIDHAN SABRA 

Publication by a Newspaper of a Misleading news-report about the Proceed-
ings of the House: On 1 March, 1982, the Deputy Speaker (Shri Yadavendra 
Singh) observed· in the House that on 22 January, 1982, two Members (Sarva-
shri Mueed Ahmed and Prabhakar Nath Dwivedi) had given notice of a ques-
tion of privilege against the publisher and the Editor of Dainik Jagran, Luck-
now. In their notice the Members had stated that a news item· captioned 
'Furore and sharp exchanges in Vidhan Sabha', published in the issue of 22 
January, 1982, of the said newspaper had alleged that on 21 January, 1982, 
when a Member (Shri Mohan Singh) through a supplementary to a sholt notice 
question, wanted to know the rent of the land, i. e. the land allotted to 'Jeevan 
Marg Shiksha Kendra', the Minister of Urban Development (Shri Goyal) 
could not answer it. The Members had contended that the above wrong, mis-
leading and baseless report had been published deliberately. 

The Deputy Speaker sought a clarification in this regard from the publi-
sher and the Editor of Dainik Jagran. The Chief Sub-Editor of the said news-
paper had informed him vide his letter of 22 February, 1982, that in the news 
item some wrong and misleading facts had been published due to printer's devil, 

• Oriaiaalln Hindi. 
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which he had regretted. They had also published in their issue of23 February, 
1982, a contradiction of the earlier report. 

In the circumstances and in view of the regret expressed by the Sub-Edi-
tor of the newspaper the Deputy Speaker felt that there was no need to pursue 
the matter further and it may be treated as closed. 

Holding o/meetings of a Government Committee 0/ which legislators were 
also members, by an officer during the Session: On I March, 1982, the Deputy 
Speaker (Shri Yadavendra Singh) observed· in the House that on 3 February, 
1982, two Members (Dr. Shivllnand Nautiyal and Shri Narendra Singh 
Bhandari) had given notices of a question of privilege against the District 
Panchayat Raj Officer, Pauri Garhwal, wherein they had stated that in spite 
of clear instructions issued by the Chief Secretary to all Divisional Commi-
ssioners, Heads of Departments and DisLrict Magistr.l tes on 21 February, 1979 
that the meetings of various Committees with legislators also as members should 
not be convened on such dates during the period when sitttings of the Houses 
of the legislature wue fixed, the District Panchayat Raj Officer, Pauri Garhwal 
convened two meetings of the Steering Committee under the National Rural 
Employment Programme on 16 January and 3 February, 1982, respectively, on 
a very short notice during the session period of the legislative Assembly so that 
the Members of legislative Assembly from the area might not be able to attend 
these meetings and the District Panchayat Raj Officer could take decisions in 
the above mentioned important committee without consulting them. Accord-
ing to the Members, the above mentioned officer had thus totally ignored them 
and tried to deprive them from performing their duties. 

The Deputy Speaker further said that he had requested the Minister for 
Rural Development to furnish facts. The Minister vide his letter of 10 
February, 1982, had informed him that according to the information received 
from the District Magistrate, Pauri Garhwal, it was considered necessary to 
call the two meetings in question, on 16 January and 2 February, 1982, since it 
was to be ensured that in view of the priority of the programme the funda 
allocated under the concerned programme were utilised by 31 March, 1982. 
The Minister had stated in the said letter that the Distrtct Magistrate had 
admitted that the decision to call the meeting on 16 January, 1982, was taken at 
'the sitting held on 18 December, 1981, before the commencement of the session 
of the Legislative Assembly and it did not occur, before the date of the meeting 
that the Members of Legislative Assembly would not be able to attend the 
meeting due to the commencement of the session. The Minister had further 

• Orillnal in Hindi. 
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stated that the decision to call the meeting on 3 February, 1982 had been taken 
at the sitting held on 16 January, 1982, and although the formal notice coulil 
be finalised on 28 January, 1982, this meeting was cancelled on the request or 

kgislators before its sitting. [n the end it had been conveyed that the District 

Magistrate had regretted the inconvenience caused to the Members and a110 

clarified that the intention behind convening these meetings was never to avoi4 
the involvement of the Members in decisions of the Committee. 

The Deputy Speaker further observed that it was Significant that ... 
Members had complained not of obstruction in their work connec:ed with ... 

Legislative Assembly or any of its committees, but that the meetings of Steer. 
Committee under the National Rural Employment Programme were fixed 011 
such dates that the Members, who were also the members of that Committt .. 

could not attend those meetings. The above committee, was a government 
committee and as regards the question of calling the meetings of ~ Committee 
during the session of the A ~ b  was c('ncerned, the circumstances in whicla 

tbe meetings in question had to be called. had been explained by the admini-
stration and the concerned officer had also expressed regret for the inconveni-

ence caused to the Members. 

Concluding the Deputy Speaker expressed the view that the question of 
breach of privilege could arise only if a Member was obstructed from attendin, 
to the work of t !le House or any of its committees. Therefore, in the afore-

said circumstances, he did not give consent to raise this matter as a question of 
privilege in the House. 

Alleged casting o/reflections on a Minister by a newspaper: On 2 Marc." 
1982, the Deputy Speaker (Shri Yadavendra Singh) observed· in the Houae 

that a Member (Shri Ram Govind Chaudhary) had given notice of a questioa 
of privilege against the Editor, Assistant Editor, Manager and A ~ 

Manager of Faizabad Ki Awaaz, a weekly newspaper published from a ab ~. 
I . 

The Member had stated that the above newspaper had published a news it .. 
on the front plge of its issue of 22 February, 1982, under the caption 'Bungl-
ing on large scale, Misappropriation of Lakhs of Rupees, Dismiss the Minister 
concerned' wherein certain allegations had been made against the Minister of 
Animal Husbandry and Dairy (Shri Bhanu Pratap Singh). ~ had been a ,~ 
that the publication of the above news item had not only lowered the prestip 

of the Minister but it also amounted to a contempt of the House. 

• Original in Hindi. 
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The Deputy Speaker further observed that the notice in question was 

based only on the allegatory news item published in the said newspaper. On 

levera} occasions, observations had been made by the Chair that permission to 
raise a privilege issue was not given if it was based merely on a newspaper 

report. This issue did not relate to the proceediDgs of the House or any of its 

committtes and if some allegations were made against any Minister outside the 

House, he could himself contradict them. He, therefore. did not give con-_t to raise this matter as a question of privilege in the House. 
Holding of a meeting 0/ a Government Committee of which legislators were 

also Members, by an Officer during the session: On 2 March, 1982, the Deputy 
Speaker (Shri Yadavendra Singh) observed-in the House that a Member 

(Shri Vidya Sagar NautiyaJ) had given notice of question of privilege agaitlst 

the Land Conservation Officer, Tehri Garhwal. In his notice the Member had 

Itated that on 20 February, 1982, when the House was in session. the said 
officer informed him and two other Members through a lelia that a meeting 
of the District Land and Water Conservation Committee Tehri Garhwal, had 
beeD fixed for 1 March, 1982. and that he had thus tried to preveDt him and 

two ot}ler Members from participating iD the proceedings of the House. 

Referring to his own ruling delivered on 1 March, 1982, wherein he had 

stated that a question of breach of privilege could arise only when a Member 

was obstructed or prevented from attending to the work connected with tht" 
House or any of its committee, the Deputy Speaker obserwd that the issue in 

question related to the meeting of a Government Committee and it was not 

incumbent upon such of its members, who were also Members of the Legisla-

tive Assembly, to attend such a meetiDg by abstaining from tI,e sittiDgs of the 
House. 

In view of the above, the Deputy Speaker did not aJlow the matter to be 
raised as a question of privilege but eltpected the Government to ensure full 
cC'mpliance with its earlier direction that the meetings of the ~  

Committees, with legislators also as its members, should not be convened when 

the House was in session. 

Alleged misbehaviour with and ob.rtruction to a Member by certain po/Ice 

officials while he was coming to the House: On 2 March, 1982, the Deputy 
Speaker (Shri Yadavcndra Singh) observed-in the House that on 28 January, 

1982, a Member (S' ri Naresh Chandra Agarwal) had given notice of a ques-

• OrisinaJ in Hindj. 
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tion of privilege against Shri Brahmdin Pal, a Sub-Inspector and two cons-
tables. In his notice the Member had alleged that on 28 January, 1982, ~  

he was coming to attend the session of the Assembly, the Sub-Inspector and 
the two constables present at the gate stopped him and misbehaved with him 

and also snatched his bag and said 'many MLAs roam about, what can you 
do'. 

In this matter, the Deputy Speaker had called for the factual position 
from  the Government. The Minister of State, Secretariat Administration, 
informed him vide his letter of 19 February, 1982. that an enquiry into the 
matter by Pratisar Nirlkshak, Suraksha, Uttar Pracesh Secretariat, had revealed 
that Sbri Brahmdin Pal, the Sub-Inspector, did not misbehave with the Mem· 
ber, on 28 January, 1982. While enclosing the report of the above enquiry, 
the Minister had stated in the said letter that the driver of the scooter, which 
the Member was riding, was requested by the Sub-Inspector to obtain an ad-

mission card since he did not possess it and wal not allowed to go inside with-
out the admission card. It had also been stated in the enquiry report that the 
allegations of the Member that the guard and the Sub·lnspector stopped bim, 
misbehaved with him and snatched his bag, were not true. 

The Deputy Speaker further observed that a question of breach of privi-

lege arC'se when a Member was obstructed while proceeding to attend the 
session of the Assembly or if he wa'! harassed. In this case, as explained by 
the Government while giving the ractual position, the Member was stopped by 
the police posted at the gate of the 'Vidban Bhawan' in discharge of their 
duties, to ask the driver of the scooter which the Member was riding, to show 
his admission card. The Membes had also not given any rational ground to 
show that he was stopped with the intention of obstructing him from attend-
ing the session of the LegislatJve Assembly. 

In view of the above. the Deputy Speaker did not give consent to raise this 
matter as a question of privilege and observed that directions have been 
liven on several occasions by the Chair, and the Government had also issued 
instructions accordingly. that while dealing with legislators one should be cour-
teous and humble. In spite of it, complaints of such behaviour with Members 
by Government officers and employees had been received. He, however, expected 

the Government to ensure that the earlier directions and orders were complied 
with fully and such incidents did not recur. 



Privilege Issues 425 

HOUD OF REPRESENTATIVES, (AUSTRALIA) 

A.lleged discrimination against and intimidation of a public servant in his 
public service employment because of evidence given by him before a sub-Com-

mitlee of a Parliamentary Committee: On 1 April, 1980, a Member (Mr Fry) 
sought to raise a question of privilege and statedl as follows: 

"I have been approached by a constituent, Mr. David Berthelsen, 
with a complaint that he is being discriminated against and intimi-
dated in his employment with the Commonwealth Public Service 
as a direct result of evidence he gave before the Joint Committee 
on Foreign Affairs and Defence. Mr. Berthelsen has provided me 
with copies of a number of documents which I believe may consti-
tute a case of breach of privilege for a witness giving evidence before 
a Committee of the Parliament. These documents include a Statu-
tory declaration and copies of correspondence between Mr. Berthel-
sen and his employers, the Commonwealth Public Service. As I 
believe that this case has serious implications for the protection of 
PubJic Service witnesses appearing before Parliamentary committees 
and for the freedom of committees to call such witnesses, it would 
be appreciated if you would examine these documents at your ear-
liest convenience, Mr. Speaker, and advise the House of your 
views". 

The Speaker (Sir Billy Snedden) then requested the Member to provide 
the documents to the Clerk and observed that he would give his ruling after 
examining them. 

Later the same day, e Speaker observedl as folIows : 

"Earlier today the honourable member for Fraser (Mr. Fry) raised 
as a maUer of privilege ~  alleged discrimination and intimidation 
in his employment within the Auditor-General's office in the Public 
Service of Mr. David Berthelsen. The matter is alleged to have 
arisen out of evidence given by Mr. Bertht>lsen to a Sub-committee 
of the Joint Committee on Foreign Affairs and Defence in its inquiry 
into defence procurement. I have noted that on 19 March the 
honourable member for Kennedy (Mr. Katter) on behalf of the Joint 
Committee on Foreign Affairs and Defence made a statement to 
the House in relation to certain al/egations of intimidation by the 
Department of Defence against a witness. In that statement the 

1. House 0/ Representatives, Deb., 1 April, 1980, p. 1.507, 

2. Ibid., p. 1556. 



426 Journal of Parliamentary Information 

honourable member informed the House that on the evidence availa-
ble, the Sub-committee could not establish that such intimidation 
had taken place. I should emphasise that that was an aliegation 
of intimidation by the Department of Defence. 

In raising the matter today the honourable member for Fraser infor-
med the House that Mr. Berthelsen had complained tbat he was 
being discriminated against and intimidated in his present employ-
ment in the office of the Auditor General. I have carefully exa-
mined the papers presented today. I am limited in my considera-
tion to the material before me. It is not my role to become an 
investigator or to draw any conclusion except from the material 
before me. From the information contained in that material and 
what was said by the honourable member for Fraser, I am unable 
to conclude that a Prima facie case of breach of privilege exists." 

On 23 April, 1980, Mr. Fry stated' as follows: 

"On 1 April, I raised a matter of privilege on behalf of Mr. David 
Berthelsen. who claimed that he was being discriminated against 
and intimidated in his employment in the Public Service as a result 
of giving evidence before a Sub-committee of the Joint Committee 
on Foreign Affairs and Defence. On that occasion I submitted 
material to you. After consideration of that material you ruled 
that you were unable to conclude that a prima/acie case of breach 
of privillege existed. Mr. Speakar, I now submit further material, 
which I would like you to consider, to support Mr. Berthelscn's 
claims. I believe that these documents indicate that certain actions 
have been taken against Mr. Berthelsen for having criticised security 
arrangements in the Department of Defence in evidence given 
to the Sub-committee. These documents also show, in my view that 
officers of the Department of Defence and the Auditor·General's 
Department have coIlaborated in those actions in a way which cons-
titutes a breach of the privilege which Mr. Berthelsen considered he 
was entitled to in giving evidence before the Sub-committee. 
I also believe that Mr. Berthelsen acted from the highest motiva-
tion and in the public interest in attempting to alert a committee of 
this Parliament to what he regarded as serious deficienccs in the 
sccurity arrangements of the computer system of a ,overnment 

3, Ibid.,23 April, 1980, p. 213'. 
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department which be became aware of in tbe course of his duties. 
The experience of Mr. Berthelsen does, I believe, raise important 
questions of principle concerning the freedom of public servants 
to give evidence before committees of the Parliament and the free-
dom of those committees to call witnesses as we)) as the principles 
involved in tbe manner in which senior public servants should 
respond to criticism of their administration. I would appreciate 
your early consideration of this material". 

The Speaker then requested the Member to provide the papers to the 
Clerk and informed the House that be would give his ruling after considering 
tbem. Later, the Speaker observed· as folJows : 

"This morning the honourable member for Fraser (Mr. Fr}) rose 
on a matter of privilege. He referred to a matter which be had 
first raised in the House on 1 April, 1980, concerning the alleged 
discrimination and intimidation in his employment in the Public 
Service of Mr. David Berthelsen because of evidence given by bim 
to a Sub-committee of the Joint Committee on Foreign Affairs and 
Defence. On that occasion I stated that, from tbe material placed 
before me, I was unable to conclude that a prima facie case of 
breach of privilege existed. The honourable member for Fraser 
this morning presented additional material which he asked me to 
consider in relation to the matter. I bave examined this new mate-
rial. The issue here raised impinaes upon a fundamental principle 
of privilege, tbat is freedom of witnesses before a committee of the 
Parliament. The claim is based upon a considerable volume of 
material and potential evidence. I have concluded that it would 
be proper for the Privileges Committee to examine the issue of 
principle raised against the facts to be elicited in this case for the 
future g-liidance of the Parliament and to. determine whether any 
wrong has been done which amounts to a breach of privilege. Accor-
dingly, if the honourable member for Fraser wishes to move a motion 
to refer the matter to the Committee of Privileges, I am prepared to 
allow the motion to take precedence of other business". 

Mr. Fry thereupon moved the following motion wbich was adopted" 
by the House: 

"That the matter of the alleged discrimination and intimidation of 

4. Ibid., p. 2195. 
5. Ibid. 



journal oj Pariiarnentary tn/ormation 

Mr. David Berthelsen in his public service employment because or 
evidence given by him to a sub-committee of the Joint Committee 
on Foreign Affairs and Defence be referred to the Committee or 
Privileges" . 

The Committee of Privileges, after hearing Mr. Berthelsen, the Auditor-
General (Mr. 0, Steele Craik) officers of the Auditor-General office, the for-
mer Secretary of the Department of Defence (Sir Arthur Tanga), officers of 
the Department of Defence and an officer of the Public Service Board, in 
their Report, presented to the House on 11 September, 1980, reported inter 
alia as follows : 

(i) "The matters referred to the Committee related to the alleged 
discrimination and intimidation of a Ytitness who had presented 
evidence both orally and in writing to a Sub-committee 
of the Joint Committee on Foreign Affairs and Defence-a 
Committee consisting of both Senators and Members of the 
House of Representatives established by resolution of both 
Houses". 

(ij) "Before proceeding with its inquiry the Committee gave consi-
deration to the question of its jurisdiction in respect of matters 
arising from an inquiry conducted by a Joint Committee of the 
Parliament. In doing so it noted that in 1973 a previous Com-
mittee of Privileges of the House of Representatives apparen-
tly did not hesitate to investigate a matter of privilege which 
had been raised in the House relating to an inquiry undertaken 
by the Joint Committee on Prices", 

(iii) "having given careful consideration to this matter and in parti-
cular. to the provisions of Sections 49 and 50 of the Consti-
tution. the Committee was satisfied that it had jurisdiction and 
resolved to proceed with the inquiry". 

(iv) "The Committee saw two possible issues of privilege being in-
volved-firstly. the right of the Parliament to seek and obtain 
information required in the proper execution of its investiga-
tory role and. secondly. the necessity to protect witnesses and 
prospective witnesses before committees of the Parliament from 
molestation. intimidation and discrimination or threats of such 
action." 



(v) ccA.ltegations in,olving the Departmant of Defence: Mr. Bertbelsen 
was appointed to the Department of Defence on 4 April, 1977. 
While still an employee of that Department be responded to 
press advertisements by the Sub-committee on Defence Matters 
and on 19 August, 1978 lodged a written submission with the 
Sub-committee in respect of its inquiry into defence procure-

ment policy". 

(vi) "He beJ!an duty in the Auditor-Genera),s Office on 11 Septem-
ber 1978. On 12 October 1978, baving been informed that he 
was to be called to give oral evidence before the Sub-committee, 
Mr. Berthelsen provided a senior officer of the Auditor-Gene-
ral's Office with a copy of his written submission to the Sub-
committee. On 18 October, 1978 he gave the Acting Auditor-
General an undertaking that he would inform the Sub-committee 
that he was appearing before it as a private citizen and not as 

an officer of the Auditor-General's Office". 

(vii) "Mr. Berthelsen appeared before the Sub-committee at a public 
hearing on 24 October, 1978. He honoured his undertaking 
given to the Acting Auditor-General. His evidence, which was 
critical of aspects of Department of Defence administration, 
received a good deal of media publicity. It was confirmed to 
the Committee of privileges that his evidence disclosed no 
material of a classified nature". 

(viii) "On the day after his appearance before the Sub-committee 
Mr. Berthelsen was visited at the Auditor-General's Office by 
a senior security officer of the Department of Defence who had 
been instructed by the Director of Defence Security to call on 
Mr. ~  and recover his security pass to the Russe)) 
Offices. This pass had not been surrendered by Mr. Berthelsen 
upon his ceasing duty in the Department of Defence. Mr. 
Berthelsen was also asked to sign a Declaration of Secrecy 
(Form XP JOt) acknowledging his understanding of the require-
ment for continuing secrecy in respect of information that had 
come into his ~  while an officer of the Department of 
Defence. In addition he was handed a blank Official Secrecy 
Declaration form (Form XP 100), a copy of which he had com-
pleted on taking up duty in the Department of Defence, toge-

theer with an 8-page printed statement containing extractl 
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from the Laws of the Commonwealth settinp: out the principal 
obligations of persons who acquire information in the coune 
of their duties as Commonwealth employees". 

Ox) "The Committee received evidence that it is normal practice 
for security passes to the Russell Offices to be surrendered by 
employees when ceasing duty in the Department of Defence. 
It was further advised that it is normal practice for a Declaration 
of Secrecy to be completed by those employees at the samo 
time. Where an employee fails in his or her responsibility to 
return the pass or is not requested to complete the Declaration 
at !he time of kaving the Department, the former employee ia 
writlen to, if his or her address is known, and a request conve-
yed for the return of the pass and the completion of the Decla-
ration of Secrecy form". 

(x) "The Senior Security Officer involved (now the Chief Security 
Adviser in the Office of Industrial Security, Defence Security 
Branch) stated under examination that he had not visited other 
former employees who had failed to return their passes as this 
was not routine procedure to do so. In this instance he had 
been directed to visit Mr. Berthelsen personally and retrieve 
his pass". 

(xi) "Mr. Berthelsen claimed to have felt intimidated by this action 
of the Department of Defence. He felt further intimidated on 
26 October 1978 when the Minister Assisting the Minister for 
Defence made critical references in the House of Representa-
tives concerning the evidence given to, and witnesses before tho 
Sub-committee. He was convinced that this was an attempt 
by the Department of Defence to discredit him and his evidence 
to the Sub-committee". 

(xii) "On 10 November 1978, Mr. Berthelsen wrote to the Chairman 
of the Sub-committee complaining of intimidation by tho 
Department of Defence. His complaint was heard by the 
Sub-committee at an in camera hearing on 30 November 
1978. The Chairman of the Sub-committee reported to the 
House of Representatives on 19 March 1980 that the Sub-com-
mittee had determined that on the evidence available to it, could 
Dot establish that such intimidation had taken placo". 
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(Jiii) 'The 29 November 1978 edition of the Lauria Oakes Report 
contained a fron t page lead article headed 'How Defence deals 
with its critics'. The article disclosed that the then Secretary 
of the Department of Defence (Sir Arthur Tange) had written 
to the Auditor-General (Mr. 1>. Steele Craik) in relalion to Mr. 
Berthelsen's evidence to the Sub· Committee. The article contai-
ned verbatim extracts from two confidential minutes written by 
the Deputy Secretary of the Department of Defence (Mr. M. G. 
Cowie) to Sir Arthur Tange, at Sir Arthur's request, given an 
analysis of Mr. Craik's letter and providing advice on what 
furthrr action should be taken in respect of Mr. Berthelsen's 
evidence to the Sub-committee." 

(xiv) "Mr. Berthelsen was concerned tv learn from the publication of 
the action being taken at the highest levels of the Department 
of Defence. For its part, the Committee of Privileges is concer-
ned that these papers which had a very limited circulation with-
in the Department of Defence were revealed to the Press from 
within the senior levels of that Department." 

(xv) "Allegations involving the Auditor-General's Office: The Auditor-
Ger-eral Defended Mr. Berthelsen's position f"Howing representa-
tion from the Secretary, Department of Defence after Mr. 
Berthelsen's initial evidence to the Sub-Committee on 24 
October, 1978. Mr. Berthelsen had shown a copy of his 
submission to a senior officer of the Auditor-General's Office 
and had made it clear to the Sub-Committee that he was appear-
ing before it as a private citizen. He had revealed no confiden-
tial melerial and had breached no Commonwealth law." 

(xvi) "At the in camera hearing on 30 November, 1978 to hear his 
allegations, Mr. Berthelsen handed to the Secret ary of the Sub-
committee written replies to certain questions which had been 
directed to him at the hearing on 24 October 1978. When it 
later appeared to Mr. Berthelsen that these answers may not 
have been distributed to members of the Sub· committee, nor 
published as evidence by the Sub-committee, he took the oppr r-
tunity of revising them and forwarded these to the Sub-commi-
ttee on 4 April 1979. He made further revisions to these answers 
in letters to the Sub-committee on 2 and 3 May. 1979. The Sub-
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committee incorporated the revised answer in the Hansard 
transcript of its public hearing of 2S July 1979. The revised 
amwers of 4 April 1979, which were also critial of aspects of 
defence administration, improperly came into the hands of the 
Press and were the subject of an article appearing in the Bullctin 
of 24 April 1979. The journalist concerncd has made a statu-
tory declaration, at Mr. Berthelsen's request, clearing Mr. 
Berthelsen of responsibility for this diSClosure." 

(xvii) "On 25 July, ]979 the then Secretary of the Department of 
Defence, Sir Arthur Tange, and the Chief of Defence Staff, 
Admiral Sir Anton)" Synnot, preSented evidence to a public 
hearing of the Sub-committee. Part of their evidence dealt 
with Mr. Berthelsen's evidence of 24 October, 1978 and his revi-
sed written answers." 

(xviii) "'On learning of the evidence that had been given by Sir Arthur 
and Sir Anthony, Mr. Berthelsen again wrote to the Sub-commi-
ttee on 2 October, 1979 forwarding a ten page paper responding 
to their evidence. In this paper Mr. Berthelsen Jeferred to the 
evidence of Ibe Department of Defence including specific referen-
ces to cassettes and the existence cf a secret Chiefs-of-Staff 
Committee Minute No. 31/1974 concernirg the transmission of 
data. Mr. Berthelsen's paper was the subject of comment on the 
ABC 'PM' broadcast of 19 November 1979 and was referred to 
in the Bulletin dated 4 December, 1979 published on 28 Novem-
ber, 1979. These events 'triggered off' a response in the Auditor-
General's Office about Mr. Berthelsen's employment". 

(xix) "An immediate investigation was begun in the Department of 
Defence to ascertain whether Mr. Berthelsen had access to the 
highly classified document. Witbin the Auditor-General's Office 
Mr. Berthelsen was called before a meeting of senior officers. 
He was told that the purpose of the meeting was to enable the 
Office to form an opinion on whether any act may have been 
breached and to enable the Office to respond quickly to any 
communication from the Department of Defence. At the 
request of the Auditor·General's Office, Mr. Berthelsen comple-
ted a Statutory Declar ation to the effect that he had not 'at any 
time since the date of my taking up duty in the Auditor-Oeneral', 
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Office, viz. 11 September, 1978, either in my capacity as an 
officer employed in the Auditor-General's Office or otherwise 
sighted or inspected or had in my possession' the Chiefs-of-Staff 
Committee Minute No. 31/1974". 

(XX) "Investigations by the Auditor-General's Office revfaled that 
no copy of the Minute was held in that Office and consequently 
Mr. Berthelsen could not have had access to it in that Office. 
The Department of Defence satisfied itself that Mr. Berthelsen 
had not had access to the Minute whilst employed in that Depart-
ment and that 'there is a distinct probability that (he) is not 
aware of the contents of the COSC Minute'-facts which were 
confirmed by Mr. Berthelsen in his evidence to the Committee 
of Privileges. However, the Auditor-General was obviously 
gravely concerned at the effect the cotinuing publicity surround-
ing Mr. Berthelsen's communications with the Sub-committee 
was having on the relationship of the Auditor-General's Office 
with its client department, especially tbe Deportment of 
Defence" . 

(xxi) "On 30 November, 1979 the Auditor-General discussed Mr. 
Berthelsen's situation with a First Assistant Auditor-General. 
As a consequence of that discussion the Auditor·General deci-
ded that it would be in the best interests of the Auditor-General's 
Office if Mr. Berthelsen could be placed in a less sensitive area 
elsewhere in the Public Service". 

(xxii) "At the date of this Report Mr. Berthelsen is still employed in 
the Auditor-Genercl's Office. Whilst it is clear that the Auditor-
General would prefer to see Mr. Berthelsen located in another 
area of the Public Service, he informed the Committee that, if 
Mr. Berthelsen 'could improve hIS work performance, confine 
himself to the task in hand and get a balance between what I 
regard as a duty as a public servant and his duty as a citizen I 
would have no real problems with him." 

(xxiii) "The first question which the Committee considered was: Did 
members of the Department of Defence individuaJJy or collecti-
vely attempt to intimidate Mr. Berthelsen in respect of his evi-
dence before the Sub-committee on Defence Matters 7" 
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(xxiv) "Many issues were raised and on one only, namely the recovery 

of the security pass, does the Committte make a finding that the 
actions complained of by Mr. Berthelsen were in no way impro-
per nor could they constitute a breach of privilejJe". 

(xxv) "Mr. Berthelsen's allegations were varied and extremely detailed. 
In essence, he asserted that there was a dear and consistent 
pattern of conduct by the DepartmeDt of Defence to intimidate 

him as the direct result of his appuraoce8 before, and submi-
ssion of documents to, the Sub-committee on ~  Matters. 
This Committee is satisfied that Mr. Berthelsen'. original appea-
rance before the Sub-committee on Defence Matter on 24 Octo-
ber, 1978 did evoke a powerful respoaae within the Department 
of Defence". 

(xxvi) "On the very day Mr. Berthelsen gave evidence. a detailed 
report on his employment with the Department of Defence was 
called for; the actins Defence Liaision Officer reported the 
details of Mr. Berthelsen's evidence on 25 October, and subse-
quently, the Senior Security Officer of the Department commen-
ted in his written report 'I feal that he (Berthelsen) won't be 
threatened easily' ; the next day (26 October), Mr. Berthelsen's 

credibility was attacked in the House by the Minister Assisting 
the Minister for Defence. Also on that a~ a senior officer in 
the Department of Defence prepapred, at the Secretary's request, 
a draft letter to be sent to the Auditor-General by the 
Secretary: this draft stated, inter alia, that Mr. Berthelsen's 
appearance before the sub-committee on Defence Matters was 

'grossly irregular'." 

(xxvii) "The Committee is satisfied that the publication of the article 
'How Defence deals with its critics' in the Lauria Oakes Report 
dated 29 November, 1978 (which as mentioRed above contained 
verbatim extracts from Mr. Cowie's minutes of 8 and 10 Novem-
ber, 1978) was the direct result of deliberate leaks from within 
the Department of Defence itself. The publication of these 
minutes clearly revealed the thinking of those in tbe highest 
echelons of the Department of Defence. The Committee is un-
able to conclude whether the leaks were committed to further 
hilTDl Mr. Berthelsen Of whether the perpetrator JIUtde the docu-
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ments public beca use he or she did not approve of the manner 
in which the Department of Defence was responding to Mr. 
Berthelsen's appearance before the Sub-Committee on Defence 
Matters". 

(Xlviii) "The collective reponse within the Department was clearly an 
excessive reaction and, to that extent, improper. In fairness 
it should also be noted that in the judgment of the Committee, 
Mr. Berthelsen by certain later actions in 1979-particuiarly his 
gratuitous and provocative reference to the Chiefs-of-Staff 
Committee Minute No. 31/1974-was to some extent the author 
of his own continuing misfortune". 

(xxix) "On the evidence the Committee is unable to make a positive 
finding of breach of privilege against any individual member of 
the Department of Defence, past or present". 

(xxx) "The Second question considered by the Committee was: Did 
the office of the Auditor-General discriminate against or intimi-
date Mr. Berthelsen T' 

(xxxi) "The Committee noted that the Auditor-General's Office had 
raised no objection to Mr. Berthelsen's appearance before the 
Sub-committee on Defence Matters on 24 October 1978. After 
preseting the Office with a copy of his written submission, the 
Office recognised his right to appear before the sub-committee 
as a private citizen. As previously observed, the Committee 
noted that the Auditor-General had defended Mr. Berthelsen's 
position in a latter dated 6 November 1978 after the propriety 
of his action had been questioned by the then Secretary ot the 
Department of Defence." 

(xxxii) "The Auditor-General's Office had also taken no action in 
respect of the submission by Mr. Berthelsen of revised written 
answers to the sub-committee, extracts of which had been 
improperly and prematurely published in the Bulletin of 24 
April 1979." 

(xxxiii) ftDid the action taken by the Auditor-General following publi-
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city surrounding Mr. Berthelsen's reference to the secret Chiefs-
of-Staff Committee Minute No. 31/1974 in bis further letter to 
the Sub-committee of 2 October 1979 amount to discrimination 
and intimidation of him in his Public Service employment '" 

(xxxiv) "In considering this question the Committee bas had to give 
careful consideration to the position of the Auditor-General. 
His is an extremely onerous position. He is responsible for 
audits of all Commonwealth Departments and authorities and 
for furnishing reports on those audits to the Parliament. WbHIt 
he is given extensive powers under the Audit Act to enable him 
to carry out his responsibilities he is still dependent to a large 
degree on the co-operation he receives from client departments 
and authorities. A number of witnesses from the Auditor-
General's Office made it clear to the Committee that without 
these good relations, Departments, if tbey so wished, could 
effectively frustrate the operations of the Auditor-General." 

(xxxv) "Continuing publicity surrounding Mr. Berthelsen and his 
submissions to the Sub-committee were, in the eyes of the 
Auditor-General, damaging his client relationship with the 
Department of Defence. The Bulletin's revelation of Mr. 
Berthelsen's reference to the secret Chiefs-of-Staff Committee 
Minute No. 31/1974 was a cause of great concern to tbe Depart-
ment of Defence. After this was drawn to the attention of 
the Auditor-General he was apprehensive that the relations of 
his Office with the Department of Defence might be seriously at 
risk. The Auditor-General felt the need to maintain good 
working relationships not only with the Department of Defence 
but with all client departments and authorities. This was the 
determining factor in his decision to seek Mr. Berthelsen'S 
transfer to a less sensitive area of the Public Service." 

(xxxvi) "The Auditor-General had taken no objection to Mr. Berthelsen 
having given evidence to the Sub-committee. However, the 
seemingly endless media publicity surrounding his later com-
munications with the Sub-committee was of considerable con-
cern to the Auditor-General. Had not Mr. Berthelsen's con-
fidential communication to the Committee on 2 October, 1979 
been illegally rel.:ased to the Press the Committee believes that 
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the Auditor-General would not havc made a dccision to seck 
Mr. Berthclscn's transfer. (n this rcspect thc Committcc is 
bound to observe that thc action of the person or person who 
rcleascd this communication to the Press is particularly reprhcn-
sible and clearly did Mr. Berthelscn a great disscrvice." 

(xxxvii) "What constitults 'evidence': The Sub-committee on Dcfcncc 
Matters forwardcd to Mr. Berthclsen a copy of thc evidencc of 
Sir Arthur Tange and Sir Anthony Synnot but did not invite 
comment. Mr. Berthelsen responded by letter datcd 2 October 
1979. This letter and its attachment were not sought nor for-
mally received as evidence. The sub-committee had 'taken 
note' of the contents of his letter and this letter was the sub-
ject of correspondence by the Sub-committee on 20 December 
1979. The Secretary, Attorney-Genera!'s Department has 
advised that 'the letter dated 2 October 1979 and its attachment 
did not partake of the character of 'evidence' within the meaning 
of the privilege in question'. If this opinion prevails, unautho-
rised release of the letter and its attachment did not, and could 
not, amount to a breach of parliamentary privilege. However, 
the unauthorised disclosure and publication of Mr Berthelsen's 
letter and its attachment dated 2 October, 1979 is to be 

'deplored." 

(xxxviii) "There are two ways in which the word 'cvidence' can be 
defined. One is the narrow technical definitions as something 
which is formally 'received in evidence' by a court, Parlia-
mentary Committee or tribunal and where the material and 
its author is immune from legal suit. The other is the broad 
definitions of evidence as in common speech. that is, what a 
person says or writes of what he knows whether or not it is 
formally received." 

(xxxix) "The Committee is bound to apply the law of privilege to the 
technical dcfinition of 'evidencc' and future Parliamentary 
Committees would be well advised to keep this point in mind. 
Accordingly, information correspondence-not admitted into 
cvidencc-should be avoided." 

(xI) "Pursuant to the terms of refcrencc a qucstion of considerable 
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concern to the Committee was whether or not Mr. Berthelsea 
was actually threatened with the option of being placed on the 
unattached list, Mr. Berthelsen claims that he was so threa-
tened Officers of the Auditor·Genera),s Office deny havin. 
done so." 

(xli) "The Committee is satisfied that Mr. Berthelsen became co .... 
vinced that this action was contemplated and was concerned for 
his future in the Public Service. The Committee is not satisfied 
that a veiled reference to placement on the unattached list, or 
comments that may have been interpreted as such, was not 
made to Mr. Berthelsen. That Mr. Berthelsen could not be 
placed on the unattached list without his approval and the 
consent of the Public Service Board is, for all intents and 
purposes. irrelevant to the fact tbat an implication may have 
been established, The Committee observes that a significant 
number of the public servants who gave evidence to it were 
not familiar with their rights in respect of placement on the 
unattached list." 

(xlii) "The Committee is satisfied that in the totality 01 the situation 
in the Auditor-General's Office Mr. Berthelsen suffered dis· 
advantage in respect of his career prospects in the Public 
Service. The Committee is of the opinion that this is not so 
much the direct result of his hnving given evidence to the Sub· 
committee on Defence Matters but rather because of a certain 
notoriety which has attached to Mr. Berthelsen due principally 
to accumulating media publicity about his involvement with 
the Sub-committee and the effect that tbis might have on the 
relationship between the Auditor·General's Office and ita 
clients." 

(xliii) "Whilst the Committee n unable to coltClude that ttIere baa 
been a breach of Parliamentary Privilese committed by any 
person, it is concerned at the position in which Mr. Bertbelten 
finds himself. It invites the attention of the Public Service 
Board to the circumstances of this case and to tbe disadvantaaea 
faced by Mr. Berthelsen as a consequence. It recommends tbat 
the Public Service Board should do all within its power to 
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restore Mr. Berthelsen's career prospects in the Public Service 
and to ensure that he !>uffers no further disadvantage as a 
consequence of the circumstances of this case." 

(tllv) ,(a) "On the evidence available to it, the Committee is not 
satisfied that a breach of Parliamentary Privilege has been proved 
against any person. 

(b) The Committee is satisfied, however, that Mr. David E. 
Berthelsen has been di)ladvantaged in his career prospects in 
the Public Service, particularly because of accumulating media 
pubJicity about his involvement with the Sub-committee and 
the effect that this might have on the relationship between the 
Auditor-General's Office and its clients." 

(xlv) "The Committee recommends that the attention of the Public 
Service Board be drawn to the circumstances of this case and 
that the Public Service Board should do all within its power to 
restore Mr. Berthelsen's career prospects in the Public Service 
and to ensure that he suffers no further disadvantage as a result 
of this case." 

(xlvi) "Prospective witnesses before Parlimentary Committees: The 
Committee declares that it will deal most seriously with any 
matters which are referred to it involving tampering, intimida-
tion, discrimination or threats thereof, involving witnesses or 
prospective witnesses before Committees of the Parliament." 

(xlvii) "The Committee is concerned at the possibility that future 
witnesses might be deterred from appearing before Committee 
of the Parliament for fear that action may be taken against them 
for so doing. The Parliament has a clear responsibility to 
montior executive administration closely. It does so to a large 
extent through its committees whose activities depend largely 
on the availability and willingness of competent witnesses to 
appear before them. If the Parliament fails to provide the 
protection to which these witnesses and prospective witnesses 
are entitled. the effectiveness of the Committees, and through 
them, the Parliament and the nation, will suffer The Committee 
of Privileges is determined that this should not happen." 
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(xlviii) "The Committee believes that the ~a a  should consider 
the enactment of a Parliamentary Witnesses Protection Act 

which would both provide for the prosecution of persons who 
tamper with, intimidate or discriminate against witnesses who 
give (or have given) evidence before a Parliamentary Committee 
or the House and also provide a statutory cause of action in 
which witnesses who have suffered intimidation or discrimina-
tion would have the right to sue for damages those responsible 

for the said intimidation and/or discrimination. In respect to 
actions against such persons, their Departments may also be 
joined at Defendants and may also be vicarioully liable to 
compensate by way of damages the witness so intimidated andl 

or discriminated against." 

(xlix) "It has also been pointed out that there is no' mechanism by 

which breach of privilege can be referred for examination when 
the Parliament is not sithng and the particular circumstances 

of a case may require some urgent action to be taken. Con-
sideration should be Jiven to conferring power on the Speaker .. 
to make an interim referral of an issue to the Committee of 
Privileges, such action to be referred to the House for its 
approval at the first opportunity." 

On 11 September. 1980, the House took up consideration of the Report 
of the Committee of Privileges. The discussion was, however, not concluded 
on that day and the consideration of the Report was made an Order of the 

Day, for 17 September, 1980. 

On 17 September, 1980, when discussion on the Report of the Com-
mittee was resumed, the Minister for Health (Mr. Mackellar) moved'the 
following motion which was adopted after some discussion: 

"That-

(1) this House, recognising the need for extensive consideration by 
the House of the Report from the Committee of Privileles relating 
to the alleged discrimination and intimidation of Mr. David E. 

Berthelsen, in his public Service employment, because of evidence, 
given by him to a Sub-committee of the Joint Committee on Foreign 
Affairs and Defence, is of the opinion that the report shellid be 
considered early in the Thirty Second Parliament and, 

------
6. Ibid., 17 Se,leJJ)ber, 1980. p. 193<). 
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(2) Order of the Day, No.2, privilege relating to a report of the 
Privileges Committee be discharged". 

On 18 November, 1981, the Leader of the House (Mr. Sinclair) moved' 
the following motion in the House which was adopted after some discussion : 

"That, unless ", ~ '.~. ~ following standing orders be 
adopted for the remainder of this Session: 

'97 A. Privilege matter raised when House not sitting: During a 
period when the House i. ttot sitting and is not expected to meet 
for a further period of at least ~ weeks, a ~  Play bring to the 
attention of the Speaker a matter or privilege which has arisen 
since the House last met and which he proposes should be referred 
. to the Committee ot Privileges. If Mr. SPeaker is satisfied that a 
prima facie case of breach of privilege has been made out and the 
matter is one upon which urgent action shpuld be taken, he shalJ 
refer it forthwith to the Committee of Privileges : Privided that any 
referral by Mr. Speaker in accordance with the foregoing provisions 
of this standing order shall be reported to the House by Mr. Speaker 
at its next sitting whereupon the Member who raised the matter 
shall be required to move forthwith, without notice, that such 
referral be endorsed by the House, should such motion be negatived, 
the Committee of Privileges shall take no further action in respect 

of the matter. 

97B. Power to send for persons, papers and recorda: Where a 
matter is referred to the Committee of Privileges by Mr. Speaker 
in accordance with the provisions of Itanding order 97 A, the 
Committee of Privileges shall have power to send for persons, paper. 
and records relating to that inquiry'." 

7. Ibid., 18 NovCDlbcr, 1981, p. 3076, 
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PROCEDURAL MATTERS 

Presence of Leader of the House during obituary references: On 
30 March, 1984, after the Deputy Speaker (Shri G. Lakshmanan) who was in 

the Chair, made obituary references to the passing away of two former Members, 
a Member (Professor Madhu Dandavate) submitted that the convention regard-
ing the presence of the Leader of the House during obituary references should 
not be given up. The Minister of Parliamentary Affairs clarifying the position 

said that ordinarily the Leader of the House remained present when obituary 

references were made to the passing away of some sitting Members and also in 
the case of high dignitaries. Thereupon, the Deputy Speaker observed that 

there was no set practice regarding presence of the leader of the House during 

obituary references in all cases and held that the Minister of Parliamentary 
Affairs represented the Government. 

Laying of Papers: On 4 April, 1984, the Minister of Home Affairs 

(Shri P. C. Sethi) while replying to the debate on a short Duration Discussion 
regarding Akalis' demands concerning amendment of article 25 oftbe Consti-

tution and incidental matters, referred to a Jetter received from Shiromani 

Akali Dal (Longowal Group). The letter inter alia made a mention of tbe need 
for a separate personal law for Sikhs. Several Members belonging to ~  

Oppcsition demanded that the communication under reference might be laid on 

the Table of the House. The Minister of Energy (Shri P. Shiv Shankar) submi-

tted that under rule 368 of the Rules of Procedure and Conduct of Business in 

Lok Sabha it was not obligatory on the part of the Minister concerned to lay the 

said communication on the Table as he did not quote therefrom. Disallowing 
the points of order raised by the Members, the Speaker (Dr. Bal Ram Jakhar) 
Inter alia observed that he could not ask the Minister to lay on the Table a 
document of which he had given only a gist to the House without actuaJJy 

quoting from it. 
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Communication from the Prime Min/ster regarding a matter mentioned 

in the House: On 24 April, 1984, a Member (Professor Madhu Dandavate) 
sought to make submission regarding an adjournment motion given notice of by 
him regarding certain remarks alleged to have been made by the Prime Minister 
(Shrimati Indira Gandhi) outside the House. The Speaker withheld his consent 
to raising of the matter in the House. Observing that it waS neither a policy 
statement nor it related to the business of the House. Next day, with the House 
agreeing, the Speaker read out the contents of a letter received from the Prime 
MInister refuting the Press reports attributed to her. When several Memben 
objectedto the procedure that was adopted and submitted that the Prime Minis-
ter could have clarified the position herself in the House, the Speaker observed 
that he had passed on the information to the Members with their consent. 

Discussion on statements of Non-Members: On 30 April, 1984, some 
Members (Professor K.K. Tewary, Shri Pratap Bhanu Sharma and others) 
sought Chair's permission to raise a matter regarding statements made outside 
the House by certain individuals who were not Members of the House, about 
extremists' activities in the State of Punjab. The Speaker: Dr. Bal Ram lakhar} 
withholding his permission observed that the statements made outside the House 
by certain individuals, who were not Members of the House, could not be dis-
cussed in the House. 

STATE LEGISLATURES 
GUJAllAT LBOISLATlVB ASSEMBLY· 

Sitting of Members in Visitors Gallery; On 28 March, 1984, a Member 
(Shri Dinsha Patel) drew the attention of the Chair about Mahant Shri Vijay-
dasji, a sitting Member and former Minister of Agriculture, taking seat in 
the visitor's gaHery of the House and raised a point of propriety on this issue. 
Giving his ruling the Speaker observed that it was not proper for a senior 
Member to sit in the gallery. 

UTIAIl PllADBSB VIDRAN SABRA" 

Governor's A.ddress being read out by Speaker: On 13 February, 1984, 
when the Speaker rose to read out the Address of the Governor to both the 
Houses, a Member (Shri Rajendra Kumar Gupta) while referring to article 
176 of the Constitution, raised a point of order that the Governor's Address 
read out by the Speaker could not be treated as his Address. Since the 
Governor did not address the House, there was no justification in reading it 

• Contributed by Oujarat Legislature Secretariat . 
•• Contributed by the Uttar Pradesh Vidhan Sabha Secretariat. 
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OI,lt and accordinaJy further proceedinp of the House were not in order. After 
Uatening to several Members and the Minister of Parliamentary Affairs, the 
Speaker disallowed the point of order and observed that the entire proceedings 
were in accordance with the rules since he read out tbe Address of the 
Governor, with his permission after he had started to deliver his Address. 

Adjournment of session and prorogation of the House by Governor: On 
15 February, 1984, a Member (Shri Mohan Singh) referring to article 174 of 
the Constitution, raised a point of propriety that constitutional procedure 
was not followed when the session summoned on 27 January, 1984, wai 
adjourned by the Governor as only the Speaker was competent to adjourn the 

House. 

After listening to another Member and the Minister of Parliamentary 
Affairs, the Speaker said that the Governor had adjourned the session which 
was summoned to condole the death of Shri Baijnath KurceJ, as the opposition 

parties had made a written request to adjourn the session of the House and 
the Governor had accepted the request. Explaining that adjournment orders 
included also the order to prorogue the House, the Speaker rejected the point 
of order raised by the Member. 

Permission to introduce a Bi/I wltleout financial memorandum, papers etc. : 
On 15, February, 1984, when the Minuter of Agriculture was called upon to 
introduce the Uttar Pradesh Agricultural Products Marketing (Amendment) 
Bin, 1984, a Member (Shri Hutam Singh) referring to article 246 of the 
Constitution, said that the ~  duty which was being imposed on the farmers 

through the Bill could not be imposed on them as a copy of the decision of the 
court on the basis of which the BiU was being brOUght, had not been made 
available. Another Member (Shri Gaud Shankar Bbaiya) referring to rule 
118 of the Rules of Procedure and Conduct of Busiileia of the Uttar Practe8l 
Legislative Assembly urged tbe Spealcer not to allow introduction of the Bill 
as no financial memorandum has !;cen iitbicbed to it, Shri Rajendra Kumar 
Gupta said that the tax was beiitS impdttd tjri tile farmers tbroush the Bill in 

violation of the cartier deCisions bf the Hduse. The Leader of the Opposition 
JDd th.: Chief Minister also expresaed their flews In this RSard. 

Referring to a ~ 8 nUns liven by the Chair, the Speaker observed 
that only the court could decide about the constitutionality of a lim. He 
further observed that since no expenditure was involved through the Bill, no 
financial memorandum was necessity and the demaild of papers connected 



with the Bill could be made after its inuociuctioa. The Spoaker accorded per-
mission for introduction of the Bill. 

Making 01 Policy announcement in the House when in session: On 
1 March, 1984, a Member (Shri R.ajendra Kumar Gupta) raising a point of 
order said that the Miniatcr of Transport has made announcements on 16 and 
24 February, 1984, about Governmeut'. policy resarding reduction in bus farel 
outside the house which was against the rulings given by the Speaker earlier. 
Another Member (Shri Riyasat Hussain) submitted that there was no mention 
in the Budget reiarding reduction in bu fares and therefore making a policy 
announcement outside tbe House during the session, after the Budget had 
been presented amounted to contempt of the House as well as of the decisiou 
of the Cabinet. 

After the Minister of Transport and the Minister of Parliamentary 
Affairs expressed their views in this regard, tbe Speaker referring to a decision 
given by the Chair 00 28 April, 1978, said that a point of order could not be 
raised on the basis of reports published in newspapers. However, if the House 
was in session the announcement regarding Government's policy should be 
made in the House itself. So far as tbe question of announcement being made 
after presentation of the Budget was concerned, the Speaker observed that 
such announcements could be made at the time when Demands for Granta 
were plaCed before the House or while replyiq to the general debate OD 
Budget propoaal •. 

Point of order to relai, to business before the House : On 2l March, 1984 • 
• Member (Shri Hukam Singh) while raisiDg a point of order said that on 
12 March, i984, at the time of introductioii of tbe Official Language (Amend-
ment) Bill, 1984, contradictory views bpreill6d by the Minister of Parlia-
mentary Affairs and the Miiliiier ot Exctie ll.ct created a constitutional eriai. 
and it was not possible to know which Minister'S views should be taken as the 
views of the Cabinet. Several other Members argued tbat since the Bill 
introduced on behalf of the government had been opposed by a Member of 
the Council of Ministers, the principal of "Collective responsibility" had been 
violated. The secrecy of the Council of Ministen too had been v iolated and 
that the Minister should tender his resipation. 

After the Members expressed their views, the Speaker while giving hia 
ruling observed that on that day at the stage of introduction of the said Bill, 
the Excise Minister bad expressed his individual views by taking part in the 
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debate on an academic level and he had also said that in case there was a 
voting, he would support the Bill. 

Referring to a previous ruling that a point of order should relate to the 
business before the House, the speaker observed that when the Bill had 
already been introduced on 22 March, 1984, and the House had also given its 
assent to it, there seemed to be no justification for this point of order. He 
therefore rejected it. 

Minister's discretion to giYe Information: On 27 March. 1984, the 
Speaker informed the House that on 20 and 21 March, 1984, some Members 
(Sarvashri Ram Swarup Verma, Rajendra Kumar Gupta and Riyasat Hussain) 
had raised a point of order on not answerin, their questions on the ground of 
public interest and secrecy. 

Giving his ruling. the Speater said that the practice of not answering a 
question by the Members of the Council of Ministers on the ground of secrecy 
and public interest was not a new fhinl. He said that it was true that in 
parliamentary procedure questions had vital importance and the purpose of 
the Question Hour was to elicit necessary information from administration on 
matters of public interest. But as per Rules of Procedure this right was not 
unlimited. Rule 38 (3) provided that a Minister could refuse to give the 
information asked for, if in his oplnion, it was not in public interest, to do so. 
From the word "Minister's opinion", it was clear that it would depend upon 
the Minister's discretion whether to ,ive or not to give the information asked 
for and tbat in a specific matter the Mini'lter could not 6c compelled to 
answer. However, continuous efforts should be made by the government to 
ensure that relevant and authentic replies were given to the questions put by 
Members and rule 38 (3) should be resorted to in rare cases. 



PARLIAMENTARY AND CONSTITUTIONAL DEVELOPMENTS 
(1 April to 30 JUDC. 1984) 

I INDIA 

DBVELOPIIBNTS AT mE CllNns 

8 

NomlnationJ to RaJya Sabha: Sarvaahri K. Ramamurthy and Ghulam 
Rasool Kar and Professor (Shrimati) Asima Chatterjee were nomioated to 
Rajya Sabha by tbe President Giani Zait Singh on 8 May.1 

Resignation by Members: Shri Tayyab Hussain, Member from Farida-
bad constituency. resigned from the Lok Sabhaseat. on 5 June, following his 
election to the Haryana State Assembly. 

Shri Amarender Singh resigned his seat in Lok Sabha and his resigna-
tion was accepted by the Speaker from 18 July.-

AROUND THE STATES 

AssAM 

New Goyernor: Shri Bhishma Narain Singh was sworn in, on 15 April, 
as the Governor of the State.' 

BIHAll 

ExpanSion of Mini.Jtry: The state Council of Ministers was expanded 
on 31 May with the swearing in, of three Cabioet Ministers, seven Ministers of 
State and five Deputy Ministers, thus raising the strength of the Ministry to 
40. The allocatian of the portfolios among the new Ministers was as follows: 

l. Times 0/ India. 9 May, 1984. 
2. Lok Sahha Bulletin Parlll, 19 July, 1984. 
3. Hindus/an Times, 16 April. 1984. 

447 
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Cabinet Minilterl : 

Shri Dinesh K.umar Singh: Miltor lrrl,tlIion tlNI AnImIlI Husbtlndry; 
Shri Mohammad Huuain Azac1: Food. Supplies. Trtm.lporl tmd Wtlqf, 
Shri Sheochandra lba: Planning and Denlopment. 

"' ''''~ tJf s..: 
Shri Tencshwar Azad: ~ _ ltillef; Shri Karuneshwar 
Singh: Rurtl/ DeHlopment tmd PtlnCMJItlI; Shri Avadesh Kumar 
Singh: Publll: BMlIIt MIl ... hI.... ~"".", ; Slari BhGIa 
Singh: Home; Shri Go,," .. nur Pande: Forest and Excise; 
Shri Ramdeo Rao : Parliamentary AJltllrs lind Higher Education; 
Sbri Mohammu .... : ,~ 

Dep"" ~. : 

Shri Ranjit ~ : "~ fill """ ; ftrj Shar(raz A.bmed i 
Primary EdtletltImr ; StIrf JaadMt MaDefar: Food and Supply; Shri 
Sanjeev Prasad Tony : ",,~ W !t!ill; !la4 SJ:ari Jitan Manjhi : 
Welfare and Horuln.,.· 

HA .. YANA 

ReSignation by a Minister: Shri Brij ¥ohfm SinP. Minister for Exci. 
and Taxation, resigned on 30 May. from the Ministry in the wake of his 
being unseated by the Punjai) ... Mary ••• llip Court.· 

New Governor: Shri S.M.H . ..., was appointed. on 31 May. as the 
Governor of the State. in place of Shri O.D. Tapase. He was sworn in, on 14 

laac.' 

HDlACH4L PaADESH 

Expansion 0/ Jiin,.",: 0... eaaa.t Mini.fer. DiM Minirters of State 
~  two Deputy Minister. were .. om in, 8D 14'JrpriI, by the State Governor 

~  Hokishe Sema, raisin, the Ilrepatb of the Mmist" to 19. The allocation 
of the portfolios WIll u fDU .. : 

4. Indian Expre88, 1 JUDO, 1984. and TlfM, o/INila. 6 ,..0, ~. 
5. Tri!Jrure, 31 May. 1984. 
~ HIMlUlan Time" 1 JUDO. 1984, aDd HIMu, U JUDI, 1984. 
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Cabinet Ministers: 

449 

Shri Virbhadra Singh, Chief Minister: General 'Administration, 
Home. Finance, Power and Public Relations; Shri Suth Ram : Public 
Works, Housing, Excise and Taxation; Shri Sant Ram: Education, 
Irrigation and Public Health; Shri Guman Singh: Agriculture and 
Elections; Shri Shiv Kumar: Revenue and Transport; Shri Sat 
Mahajan : Industries, lAbtnIr and EwfJ10yment, Shri Devi Singh: 
Forest Conservation and Tribal Development; Shri J. B. Khachi: 
Cooperation and Planning. 

Ministers of State : 

Shri Daulat Ram Sankhayan : Animal Husbandry and Fisheries; 
Shri Mansa Ram : Local Self Gowrnment; Shri Rangila Ram Rao : 
Law, Ayurveda and WeI/lin!; Shri Gulab Singh: Food and Civil 
Supplies; Shri Vijayendra Singh: Health and Family Welfare; Shri 
Dharam Singh: Panchajat; Shrimati Chandresh Kumari : Tourism 
and Parliamentary Affairs, Shrimati Vidya Stokes: Rurallnlegraled 
Development; Shri Sagar Chand Nayyar: Science and Technology. 
Technical Education, Vocational and Industrial Training. 

Deputy Ministers : 

Sbri Gangu Ram: attached to the Minister of Education; Shri Chan-
der Kumar: attached to the Chief Minister.? 

JAMMU AND KAsHym 

New Governor: Shri Jagmohan was sworn in as Governor of the State 
on 26 April.8 

MADHYA PRADESH 

New Deputy Speaker: Shri pyarelal was electeJ, on 6 April, as Deputy 
Speaker of the State Legislative Assembly, defeating Shri Nagin Kochar.1I 

New Governor: Shri K.M. Chandy was Sworn in as the Governor of the 
State on 15 May.l0 

7. Indian ExprelS, 15 April, 1984. 
8. Ibid, 27 April, 1984. 
9. Times o/Indla, 7 April, 1984. 

10. SIQleStntln, 16 May, 1984. 
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MAHAUSIIDA 

Resignation by Deputy Chief Minister: Shri Ramrao Adik, Deputy 
Chief Minister, resigned on 18 April from the Council of Ministers.ll 

MANIPUR 

New GOYernor: General K.V. Krishna Rao, former Chief of Army 
Staff, was appointed. on 31 May. as the Governor of the State. He was sworn 
in, on 13 June. lI 

MBOBALAYA 

New Governor: Shri Bhishma Narain Siop was sworn in, on 16 April. 
as the Governor of the State.lI 

NAOALAND 

New Governor: General K.V. Krishna Rao was appointed as the 
Governor of Nagaland also on 31 May. He was sworn in on 13 June.1t 

PuNJAB 

New Governor: Shri K.T. Satarawala. Lt. Governor of Goa, was 
appointed Governor of the State on 2 July following the resignation of Shri 
B.D. Pandey on 29 June. Shri Satarawala was sworn in. on 3 July.lI 

SInI" 

New Ministry: A new Ministry, headed by Shri B.B. Gurung was sworn 
in, on 11 May, by tbe State Governor Shri Homi J. H. Taleyarkhan. Earlier, 
the Ministry, headed by Shri Narbahadur Bhandari. was dismissed by the 
Governor when the Chief Minister refused to resign on his own.lI 

Imposition of President's rule : The State Legislative Assembly was 
dissolved and President's rule was imposed in the State on 2S May.u 

tI. Hindu, 19 April, 1984. 
ll. Hindus/an Timu, 1 June, 1984. and Hindu, 14 Junc, 1984. 
13. National Herald, 17 April, 1984. 
14. Hindustan Times, 1 June, 1984, and Hindu, 14 June, 1984. 
15. Tribune, 30 June, 1984; Statesman, 3 July, 1984, and Hlndustan TltMs, 4, July, 1984. 
16. Hludustan Times, 12 May, 1984. 
17. l"dian Express, 26 May, 1984. 
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New Governor: Shri Kona Prabhakar Rao, Lt. Governor of Pondicherry, 
was appointed Governor of the State on 31 May. He was sworn in on 18 

June.11 

TAMIL NADU 

Election of Chairman: Shri M.P. Sivagnanam was unanimously re-
elected as the Chairman of the State Legislative Council on 2S April.J .. 

TRIPUllA 

New Governor: General K.V. Krishna Rao was appointed Governor of 
Tripura also on 31 May. He was sworn in, on 13 June.·' 

UTI'AR. PllADESH 

ReSignation by Minister: Shri Chandra Mohan Singh Negi, Minister of 
State for Hill Development, resigned from the Council of Ministers on 30 
June." 

UNION TERRITORIES 

DELHI 

New Lt. Governor: Shri P.G. Gavai was sworn in as Lt. Governor of 
this union territory on 26 April. succeeding Shri Jagmohan.aa 

General election: On 25 April, elections were held for 30 Member 
Legislative Assembly. The Congress (I) got an absolute majority by winning 
20 seats as against eight seats won by People's Conference. Mizoram Conven-
tion got one seat·'. One independent candidate was also elected. 

New Ministry: A new four-member Ministry. headed by Shri Lalthan-
hawla was sworn in. on 5 May by the Lt. Governor Shri H.S. Dubey. Two 

18. Hindusla" ~ , 1 and 19 Juno, 1984. 
19. Hindll, 26 April, 1984. 
20. Hlndusla" ~ , 1 Juno, 1984 and Hindu, 14 Juno, 1984. 
21. I"dla" Express, 1 July, 1984. 
22. H i"dusta" ~ , 27 April, 1984. 
23. Statesma", 26 April, 1984; b",,~, 30 April, 1984; Hlndusla" TimeS, 1 May, 1984 and 

Hindu, 30 JUD., 1984. 
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more Ministers were sworn in on 16 June. raising the strength of the Ministry 
to six.1t 

New Speaker and Deputy Speaker: On 9 May. Dr. H. Thansange and 
Shri K. Sangchhum were unanimously elected as the Speaker and Deputy 
Speaker of the Legislative Assembly respectively.1I 

DEVBLOPMENTS ABROAD 

BoLIVIA 

Resignation by Government: The Government resigned from the office on 
7 April.·' 

CANADA 

New Governor-General: Mr. Jeanne Sauve took over as the Governor-
General on 14 May.·7 

New Prime Minister: Mr. John Turner was sworn in. on 30 June. as 
Prime Minister. succeeding Mr. Pierre Trudeau.l • 

CoLOMBIA 

Declaration 0/ emergency: A state of emergency was declared. on 
1 May. in the country fonowing the killing of Justice Minister Mr. RodrilOl 
Lara Bomila.-

BoYPI' 

General election,: The rwin, National Democratic Party won 391 seats 
out of 448 seata in the. general electi0J11. to . tbe People'. Assembly. held 011 27 
May. The rmaiBin, S.7 seata WIN won by WAIlD Party. aD 

Death of the Prime Minister: Mr. Fouad Mohieddin, Prime Minister, 

24. States"""" 6 May, 1984 and TI",., of India, 17 JUDe. 1984. 
25. In/ormation recei"ed from the Mi.,rtun IAlhJld"e i"mibl7 S",etarlat. 
26. State,"""" 9 April, 1984 aDd Indian Expr .... 9 April. 1984. 
27. H;nduSlan Time" 16 May. 1984. 
28. Indian Expres" 1 July, 1984. 
29. Ibid., 2 May, 1984. 
30. HlndII,tan 7'1""', 30 May. 1984. 
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passed away on S June. Mr. Kamal Hassan Ali, Foreign Minister, took over 
as the Acting Prime Minister.1I 

EL SALVADOR 

Election 0/ President: Mr. Jose Napolean Duarte was elected President 
on 11 May." 

FSOaAL RilPuBLIC O. GERMANY 

New President: Mr. Richard Von Weizsaocher was elected President on 
23 May." 

GUINBA 

New Presiden, and Prime Minister; Colonel Lansane Conte and Colonel 
Diara Traore took over, on S April, as new President and Prime Minister 
respectively." 

LEBANON 

Ntw Prime Minister: Mr. Rashid Karami was named Prime Minister 
on 26 April.all 

MALAWI 

Dissolution of Cabinet: On 2 April, President Kamuzu Banda dissolved 
the Cabinet and reverted to himself all the ministerial portfolios." 

PANAMA 

Election of President: Mr. Nicolas Ardite Barletta was declared elected 
as President on 16 May.a7 

Pau 

New Prime Minister: On 11 April, President Fernando Belaunde Terry 

31. nfMl 0/1,",14, 6 JUDO, 1984. 
32. Ibid, 13 May, 1984. 
33. Hiru/Qltan Tlmel, 24 May, 1984. 
34. Timel of India, 6 April, 1984. 
35. Hindultan Times, 27 April, 1914: 
36. TifMS of India, S April, 1984. 
37. Ibid, 17 Mar. 1984. 
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appointed Mr. Sandro Mariutegui as the Prime Minister following the resigna-
tion of Mr. Fernando Schwalb on 9 April.'· 

Declaration 0/ emergency: A state of emergency was declared throuah-
out the country on 8 June to preserve public order and security in view of the 
situation provoked by a strike of teachers and civiJ servants. II 

SUDAN 

Declaration 0/ emergency: A state of emergency was declared through-
out the country on 29 April by the President Jaffar Nimeiri." 

TAIWAN 

New Prime Minister: On 21 May, President Chiang Ching-Kuo appoint-
ed Mr. Yu Kuo-Hwe as Prime Minister in place of Mr. Sun Yun-8uam who 
resigned on 15 May.4l 

TANZANIA 

New Prime Minilter: Mr. Salim Ahmed Salim, Foreign Minister, was 
appointed as Prime Minister, on 26 April, following the death of Mr. Edward 
Sokoinc on 12 April.· 

U.S.S.R. 

Election 0/ PfI,idellt: Mr. Konstantin Cbemenko, General Secretary 
of the Communist Party, was elected President on 11 April, at a joint session 
of the two Houscs of the Supreme Soviet.-

YUGOSLAVIA 

New President: Mr. Veaelin Djuranvic was sworn in, on IS May. as 
the President." 

38. Statesman, 11 April, 1984 and TIIM, 0/ IN/la, 12 ApriJ. J5I84. 
39. HINiustan Times, JO June, 1984. 
40. Statesman, 30 April, 1984. 
41. Hindu, 16 May, 1984 and IN//4n Exprell, 22 May, 1984. 
42. Times of Intila, 13 aDd 27 April, 1984. 
43. Ibid, 12 April. 1984. 
44. Ibid. 16 May. 1984. 
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SESSIONAL REVJEW 

SEVENTH LOK SABHA 

FOUlt.TBBN11I SBSsION 

The Fourteenth Session (Budget Session) of the Seventh Lok Sabha 

which commenced on 23 February, 1984 adjourned sin, die on May 9, 1984. 
A brief resume of some of the discussions held during tbe period 23 February 

to 31 March, 1984 of this Session has been published in ~  June, 1984 issue 
of the Journal. A brief resume of the discussions held and other business 

transacted during tbe remaining period of the Session is given below: 

A. DISCUSSIONS 

Demand/or am(ndment 0/ article 25 of the Constitution: Making a state-
ment on 2 April, 1984, the Minister of Home Affairs. Shri P.C. Sethi informed 

the House that in recent weeks. Shiromani Akali Dat had been carrying on an 
agitation to secure amendment to article 25 of the Constitution for which the 

Government had not received any formal communication from them till 

18 March, 1984. The issue had also neither been discussed in any of the 

earlier talks nor figured in their list of demands. The Government. he added 
had always maintained that article 25 was a recognition of the distinct identity 
of the Sikh Community. Keeping in view some misgivings among members 

of the AkaJi Dal that the wordings of Explanation II of article 25 (2) (b) of 

the Constitution did not reflect the distinct identity of the Sikh community. he 

bad stated on 31 March that the Government was prepared to consult the 

Shiromani Gurudwara Prabandhak Committee (SGPe) and other representa-

tives of the Sikh community as well as legal experts and undertake such 
legislation by way of amendment as might be necessary to remove doubts on 

4SS 
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tbis point. The leaders of the Abli Dal bad responded to bis appeal and 
witbdrew tbe proposed aaitation from 2 April, 1984. 

The House beld a discussion on the statement on 4 April, 1984. Initiating 
tbe discussion, Professor Madbu Dandavato felt tbat article 25 of tbe Consti-
tution made it very clear tbat tbe Sikhs bad a separate identity as a community 
and a religious group. If there ... a8 aDY laspidon. tbe matter could be referred 
to the Attorney-General, legal experts and could even be got examined by tbe 
Supreme Court. 

Participating in the discussion, Sbri Atal Dihari Vajpayee said that tbe 
Home Minister had surrendered bimself before tbe Akali leaders on the issue 
of tbe amendment of article 2S and did not even inform the opposition before 
making the offer. Shri Indrajit Gupta pointed out that the purpose of Akalis 
seeking a distinction from tbe Hindu community and claiming a separate 
personal law, was to disinherit women from the right to property. He urged 
the Government not to surrender to Atali Dal extremism and not to allow 
religious separatism to get tbe upper band. Shri C. T. Dhandapani demanded 
appointment of a Commission to find out persons responsible for the killings 
in the State of Punjab. 

Replying to the six-hour discussion in which 13 other Members· parti-
cipated, the Minister of Home Affairs, Shri P. C. Sethi reiterated that the 
Government was ready to find a solution to the Punjab problem through 
negotiations and if necessary would take the help of the Opposition in this 
retard. As regards article 25 of the Constitution, Sbri Sethi said that the 
Government would like to consider the case in consultation with the SGPC, 
Akali leaders and the legal experts and thereafter, it would be brought before 
Parliament. 

On 17 April, 1984, making a statement on burning of railway stations in 
Punjab and the shooting of some persons at Amritsar. the Minister of Home 
Affairs. Shri P. C. Sethi informed the House tbat according to reports received 
from the State Government. the terrorists made attempts to burn railway 
property at 38 railway Itations in 8 districts of Punjab during the night of 14-
1 S April, 1984 and damaged one morc railway station in Ropar district on the 

• Other Members who took part in the. diacullion. wero: Sarvashrl R. S. Sparrow, 
Satyuadhan Chakraborty. K. K. Tewarl, O. S. Nlhallinlhwala, Swami Indervesh 
Sontosh Mohan Dev, R. N. Rakesh. Sunder Sinah. K. P. Unllikrishnan. Chitta BaSu: 
Chandrajlt Yadav and Abdul Rasheed JCabuU and Shrlmatl Rajondra Kumari Bajpal. 
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subsequent night. In most of these incidenU miscreants entered the station 
building and set fire to records and furniture. The All India Sikh Students 
Federation (AISSF) and their sympathiwa" tAt Minister said. were believed 
to be responsible for these acta and 144 AISSF activists bad been arrested in 
this connection so far. Shri Setbi added that the State Government was 
undertaking redeployment of forces to chock extremist activities and aU possi-
ble efforts were also beina made to apprehend the culprits. 

The above statement of tbe Minister was a subject matter of discussion 
in the House on 18 April, 1984. Initiati11l tbe discussion, Dr. Subramaniam 
Swamy suggested regular visits by the Parliamentary Committees to the 
various towns in Punjab. 

Taking part in tbe discussion, Shri Indrajit Gupta felt that attitude of 
the Government, treating tbe Akali Party as the sole representative of the 
Sikh community, was not correct. He asked the Government to come for-
ward with proposals and solutions on the issue of Chandigarh, division of 
river water and otber issues abeut territorial matters. 

Replying to the discussion, lasting for nearly 4 hours, in which 12 other 
Members. participated, the Minister of Home Affairs, Shri P. C. Sethi said 
that Punjab problem was a national one and not of any party or State. The 
attempt of the Government had been to find out a solution to any outstanding 

issues through negotiations. But it would, at no cost, tolerato Khalistan. 

Referring to acts of violence and terrorism perpetrated by extremist 
groups and organisations. Shri Sethi affirmed that the Government intended to 
stand firm in dealing with the terrorists and would spare no efforts to confain 

and eradicate their activities. He, bowever, appealed to all the political 
parties to work for generation of strong public support and co-operation in 

this behalf. 

As regards involvement of foreiJll agencies in the incidents in Punjab, 

Shri Sethi informed the House that the Government had been receiving reports 
of extremists' contact with Pakistan over a period of time and there was 

• Olher Memberl who took part 14 the ~.  wero : Sarvamri B. R. Bhagat, Somnath 
Chatterjee. R. L. Bhatia, Manillatn Bagrl, O. S. Ntha\singhwala, Ie. K. Tewari, suraj 

Dhan, Rajesh Pilot, Hari,h ~ a  aanpar, Sontolh ~  Dtv, Utt4lfl1 Rathod 4Ulc.J 

V. Kul4Uldaivolv. 
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evidence of smuggling of arms from Pakistan across the western border, some 
of which found their way into the extremists' hands. 

Detailing the various measures taken .aainst the recent arson at the 
railway stations. Shri Sethi said that para-military forces had been inducted 
into Punjab and Were being deployed as special task forces in each district to 

combat terrorism. The communications and mobility of the local palice was 
being constantly improved. The Administration had also taken a series of 
measures for protection of banks and railway tracks. 

Situation in Sri Lanka: Making a statement on 3 April. 1984, the 
Minister of State in the Ministry of External Affairs. Shri A. A. Rahim, said 
that the situation in Sri Lanka wal apin becoming tense and the spate of 
violent incidents in the Northern and Eastern provinces. in which the lives of 
innocent people had been lost,· had caused deep concern and anguish in India. 
especially in the state of Tamil Nadu. Nothin, substantial had emerged from 

the deliberations of the Conference of All Political Parties. social and religious 
groups convened by Sri Lankan President Mr. Jayewardene. It was. however, 
hoped that the existing stalemate would be broken when discussions were 
resumed on 9 May. 

Describing alkgations of caches of arms or training camps on Indian 
tewtory as baseless, Shri Rahim reaffirmed that India posed no threat to that 
country and reiterated India's commitment to Sri Lanka's unity and integrity 
and her opposition to secession and all forms of violence. 

On 6 April, 1984, the House held a discussion on the reported decision 
of the Government of Sri Lanka to impose military rule in Jaffna, and the 

renewed spate of killings of the Tamilians of Indian origin there. 

Initiating the discussion, Shri Rasheed Masood advocated for imposition 
of economic sanctions against Sri "Lanka. He als8 held that reported handing 
over of Trincomalee harbour by Sri Lanka to U.S.A. would pose a great 
danger to the security of India. 

Taking part in the discussion, Shri C. T. Dhandapani a ~  that the 
Sri Lankan Government had calculatively planned and wanted to liquidate 
the Tamil population. 

Replying to the discussion, in which 13 other Members· participated. 

-.- - - - - b~ ~:.  took part in the dileu'lion were : Sarvasbri D. D. Singh, 
Ramavatar Shastri, Ram Vilas Paswan, Abdul Rashid Kabuli, Era Anbuasu, M. M. 
Lawrence; K. Mayathevar, Draja Mohan Mohanty. SaUsh Agarwal, R. V. Swaminathan, 
C. Chinnaswam)', Chitta Buu and It. T. !toilalram. 
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the Minister of External Affairs, Shri P. V. Narasimha Rao informed the 
House that the security forces had launched a major search and combing 
'operation and there were reports of large-scale arrests. A growing atmosphere 
of confrontation in Jaffna and Trincomalee was evident. It was unfortunate 
that in such a tense atmosphere, senior leaders of the United National Party. 

particulary the Prime Minister had chosen to contribute to an anti-India 

build-up to which the local media had given prominent coverage. India, on 
her part, he added, had reiterated her commitment to Sri Lanka's unity and 
integrity and had stressed the urgCDCY of continuing the political dialogue with 

seriousness so that a viable political settlement could be arrived at. 

As a ~ stateless persoDs, Sbri Rao informed the House that a con-

sensus had been reached at the AU Parties' Conference that Sri Lankan citi-
zenship would be conferred on all remaining stateless persons of Indian origin 
and their natural increase. Later, the Prime Minister of Sri Lanka had 
announced in Parliament that the decision would be placed before the people at 
a national referendum. The exact position was, however. not knOWD. 

First Indian in Space: In a statement made on 4 April. 1984, the Prime 
Minister. Shrimati Indira Gandhi. expressed pride and pleasure on behalf of 
the entire House at Squadron Leader Rakesh Sharma being the first Indian 
to go into space and said that it was a great achievement. She also expressed 
her good wishes to Ravish Malhotra who had not gone but had gone tbrough 
tho difficult training along with Rakesh Sharma. 

Situation arising out of incldenll o,er fencing on the Indo-Bangladesh 

border: On 26 April, 1984, raising a discussion, Shri R.N. Rakesh said tbat 

the fencing on the Indo-Bangladesh border was necessary to check infiltration 
from Bangladesh and urged that the work should be completed immediately. 

Making a statement on the subject. the Minister of Home Affairs, Shri 
P.C. Sethi, informed the House that infiltration of persons had been taking 

place from erstwhile East Pakistan (now Bangladesh) into India right from 
the time of the partition ofIndia in 1947. In the context of acute problem in 

Assam and reports of infiltration in West Bengal and other States bordering 

Bangladesh. a set of measures was formulated by the Government of India. 
which inter alia included construction of a physical barrier in the form of a 
barbed wire fenciDg along the stretch of 3200 kms. of Indo-Bangladesh 

border; construction of a network of roads  along the border; intensifying 
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patrolling by the Border Security Force (BSF) OD the border; establishment of 

more BSF outpost etc. 

The Government of Bangladesh, Shri Sethi said, had submitted two 

notes to the Indian High Commission on 2 April, 1984, incorrectly claiming 

that the fence was being erected on ground zero. 

The barbed wire fencing, Shri Sethi pointed out, was being erected 

within the Indian territory in order to check i1Jepi and unauthorised ~  

as well as smuggling of loods, with provision, however, for Lawful traffic at 
checkposts and it was not contrary to the 1975 border pidelines with Bangla-
desh. India did not want any sort of conflict with Bangladesh and hoped 

tbat Bangladesh would respect India's sovereignty and risht to r .. ise fence on 
Indian side of tbe barder. 

Opposing the fencing, Shri A.K. Roy said that it was against the Indian 
culture. Fencing and friendship could not go toaether, he added. 

Replying to the discussion in which 12 other Members· participated, 

Shri Sethi said that the barbed wire fencing was not a defensive work but only 
a protective work to check infiltration and was in accordance with the Indo-
Bangladesh Agreement of 1975. Stsidea, the rationale for construction of 
tbo barbed wife fence wu ollplaiDect to the BanaIadeah authorities in detail by 
India's Foreign Miniatcr, durinl Ilia visit to Dbab in August 1983 and sub-
sequently during diplomatic contact. several times. Shri Sethi also denied 

the allegation of interference in the internal affairs of any country. 

Concludinl, Shri Sethi affirmed that the Government would make all 
diplomatic efforts to convince the Government of Bangladesh about the 

necessity to erect the barbed wire fenct to cbd infiltration. At the same 
time, India would try to build friendly relation, with Banaladesh. 

Pakistan; troop mOJtmtnt3 in occupi«l Klultmir: Makill8. statement on 

4 May, 1984, the Minister of Defence. Shri R. Venkataraman informed the 
House that Government was aware of Pakistan troop movements in Northern 
Pakistan occupied Kashmir and a careful waloh was being kept on their 
activities. He assured the Members tbat their armed forces were fully pro-

·Other Memben Who ~  in tile dl8eftlloD were Sarvaahrj Madhavrao 
Sandia, Chandrajit Yadav, SatyuadbaD Chatrdorty, Bbnbanet'tVar Bhuyan, Japl 

Singh, Braja Mohan Mohanty, Ratan,iBh Rajda, Ram JothmalaGi, aajelh Pilot, Abdul 

Rashid Kabuli and Chitta Buu aDd Shrimatl Geca Mukherjee. 



pared to meet the threat escalating in that area or anywhere elle in Jammu 
and Kashmir. 

Concluding, Shri Venkataraman affirmed that India was oommitted to a 

policy of cooperation and harmony with Pakistan and sincerely hoped that 
Pakistan too would not take action which would disrupt peace and tranquillity 
and cause a set back to the efforts to improve relations with them. 

International situation: On 9 May, 1984. the Minister of External 
Affairs, Shri P.V. Narasimha Rao moved the following motion: 

"That this House do consider the present international situation 
and the policy of the Government of India in relation thereto". 

Initiating the discussion on the motion. Shri Satyasadhan Chakraborty 
advocated for development of good relations with the neighbouring countries. 

Participating in the discussion, Shri C. T. Dhandapani said that it was 
the moral obligation of the Government to protect the people of Indian origin 
in Sri Lanka and ensure that the dialogue which was taking place was not 
going to be fruitless. Shri Indrajit Gupta stressed the need of maintaining 
good relations with the neighbours. Shri Maganbhai Barot said that the whole 
world looked up to India as to how she solved her problem with Sri Lanka. 
Bangladesh and Pakistan. 

Replying to the discussion in which 9 other Members· participated. 
Shri P.V. Narasimha Rao supported tho withdrawal of foreian troops from 
Afghanistan and said tbat conditions for such withdraWal needed to be 
created as a result of finding the political solution. 

Referrinl to Sri Lanka, Shri Rao stated that the Minister of Sri Lanka 
while in Delhi recently had affirmed that there could be no military solution 
to the ethnic problem but only a political one. As reauds Sri Lankan 
Government notification proclaim ins the establishment of the SurveiJIance 
Zone and Territorial Zone. Shri Rao said that its Provisions were not con-
siltent v-ith Indo-Sri Lanka Maritime Agreement of 1974 and they had taken 
up the matter with the Government of Sri Lanka. 

In regard to the· question of maintaining equidistance with the two 
power blocks. Shri Rao contended that Non-Alianment and equidistance could 

·Othcr Members who took part in the dilCullion were: Sarvaahri Braja Mohan 

Mohanty, ~C  Kumar Sinah, R.R. BhoJc, Subramaniam SW&my, R.L. Bhatia, Suraj 
BbaD, Era Anbarasu, B.R. Bbapt aDd Aabfaq Husain. 



not go together and assured the Houae that India was not leaning on either 
side. 

After the Minister replied to the debate. tbe substitute motion moved 
by Dr. Subramaniam Swamy was negatived. 

B. LEGISLATIVE BUSINESS 

Finance Bill. 1984·: On 18 April. 1984. moving tbat the Bill be taken 
into consideration, the Finance Minister. Shri Pranab Mukherjee announced 
concessions in tax proposals amounting to Rs. 22.02 crores mainly to 
benefit paper and textile industry. In order to provide greater incentive to 
taxpayers to make large deposits under the National Deposit Scheme, he 
proposed an additional exemption up to Rs. 2000 in respect of interest on 
sucb deposits and similarly provide exemption up to Rs. 2:,000 under tbe 
Wealth Tax Act. 

The discussion on . tbe Bill was beld on 18. 19, 21 and 23 April, 1984. 
Participating in the resumed discussion on 23 April. Shri C.T. Dhandapani, 
suggested that there should be a proper monitoring system of tbe Governmen 
in regard to the allotment and granls given by the Central Government to public 
sector and other areas. 

Winding up the four-day discuasionin which 32 other Members·· parti-
cipated, Shri Prdnab Mukberjee informed the House tbat tbe growth rate in 
tbe first four years of the Sixth Plan had been 5.4 per cent on an average as 
against a target of 5.2 per cent. He further stated that 8,8 million families 
bad been brought above the poverty line during the first three years under the 
Integrated Rural Development prolramme. 

·The Bill was introduced by the Minister of Finance. Shri Pranab Mukherjee on 
29 February, 1984 . 

•• Other Members who took part in the discussion were: Sarvashri Somnath Chatter-
jee, Ram Singh Yadav, Bhogendra Jha, Saif·ud-Din Soz:, V.S. Vijayaraghavan, K. 
Pradhani, Mool Chand Dap. Chintamani Panisrahi, K.P. Tewari, Arjun Sethi, Ram 
Pyare Panlka, Nurul Islam, Virdhl Chander JaiD, BhubaDeswar Bhuyan, Maganbhai 
Barot, Keyur Bhushao, ChiDtamani Jena, P. Naml)'al, A.K. Balan, D.P, Yadav, N.G. 
Ranga, S.T.K, Jakkayan. Dileep Sinlh Bhuria, Satish Agarwal, Chandulal Chandrakar, 
O.L. DOlra, George Fernandes, K. Lakkappa, H.N. Bahuluna, Rasheed Ma90od, 
ChaDdrajit Yadav and Shrimati Krishna Sabi. 
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Dealing with a suggestion regarding payment of unemployment allow-

ance, Shri Mukherjee felt that the solution to the problem of unemployment 
"was in creating jobs in the rural areas throulb certain positive programmes. 

The motion for consideration of the Bill was adopted and the Bill, as 
amended, was passed. 

The National Security (Amendment) Bill, 1984·: On 25 April, 1984, 
moving that the Bill be taken into consideration, tbe Minister of State in the 
Ministry of Home Affairs, Shri P. Venkatasubbaiah said that the Bill, sought 
to amend the National Security Act, 1980, in its application to the State of 
Punjab and the Union Territory of Chandigarh, to increase from ten to fifteen 
days the maximum period within which grounds of detention might in excep-
tional circumstances be communicated to tbe detenu; to provide in certain 
cases for detention of persons without obtaininl the opinion of the advisory 
board for a period of more than three months but not exceeding six months 
from the date of their detention; to provide also in such cases for a longer 
maximum period of detention and to make the necessary consequential 
amendments in the Act. 

Earlier, moving the Statutory Resolution regarding disapproval of the 
National Security (Amendment) Ordinance, 1984, promulgated by the Presi-
dent on 5 April, 1984, Shri Suraj Bhan contended that there was no dearth of 
powers in the hands of the Government to deal with the Punjab situation but 
it lacked political will to solve it. 

Winding up a brief discussion in which 11 0 ther Members·· participated 
the Minister of State in the Ministry of Home Affairs, Shri P. Venkata-
subbaiah, maintained that in promulgating the ordinance, there was neither 
constitutional impropriety of tbe Government nor did it involve infringement 
of the Fundamental Rights of the citizens. The provision of the Bill, he assured 
the House, would not be used for political vindictiveness. 

The Statutory Resolution was negatived and the Bill was passed. 

·The Bill was introduced by the Minillter or State In the Ministry or Home Affairs, 
Shrimati Ram Dulari Sinha on 23 April, 1984. 

··Other Members who took part in the dlllCussion were: Sarvashri Somnath Chatter-
jee, R.S. Sparrow, Rajesh Kumar Singh, Rizaq Ram, Ravindra Varma, Chiranji Lal 
Sharma, ChittaBasu, Harikcsh Bahadur, Narayan Choubc:y, Sair-ud-Din So, and 
Cbandrajit Yadav. 



Payment 0/ Gratuity (Amelltbltenr) Bill, 1983·: On 24 February, 1984, 
moving that the Bill be taken into conaicieraoon, the Minister of State in the 
Ministry of Labour and Rehabilitation, Sbri Dbarmavir. laid that the Bill 
sought to extend the bene6t of gratuity to persons drawing wages upto Rs. 
1600 a month iocludioa those boldias adRaioi6trativc and managerial posts. 
h also provided to treat the regular workers of seasow establishments at 
par with regular workers of Bon-seuoaal catabtilbmeats and pay them gra-

tuity equal to IS days pay in.)ar. ~ was also bcina made to 
appoint inspectors for tho e&ctil'C illplcaaontatioa of. Act. 

Taking part in the resumed diacuuioll on 26 April. 1984, Shri A.K. RQY 
auuested that there should be a . ~ lor ~ pJ)'IDCDt of Jl'atuity within 

a stipulated period. 

Winding up t1ae discUllion ia wlJicla Ja other Uembtn·· participated, the 
Minister of Lab01U &Ild B.chabJlititioa. Sbri V ..... Patil, .said that the 
BUt would remove cutaia d;iiiAJlr,;,s ta the iAJpleaantation of tbe watiq 
Act. 

Dealing with the suuestjon fCBudin8 fi.xi,q of Ume limit for payment 
of gratuity, Shri Pad! said that it was not PQssible to have it as a part of sta-
tute. The Government. if possible, would issue some administrative instruc-

tions or orders to ensure that cases were disposed of within a lime limit. 

The Bill. as amended. was passed. 

punjab State Legislature (Delegation 0/ Powers) lJiII, 1984··· : On 3 May, 
1984, moving that the Bill be taken into consideration. the Minister of State 

in the Ministry of Home Affairs, Shri P. Venkatasubbaiah said that the Bill 
sought to confer on the President the power of tho State Legislature to make 

laws in respect of the State of the Punjab. It also provided for the constitution 

of a Consultative Committee consisting of' 30 and 15 Members from Lok 

-The Bill was introduced by the Minister or Labour and Rehabilitation, Shri 
Veerc:ndra PaUl, on 19 October, 1982 . 

•• Other Memben who took part in the diSCUSsion were: sarvuhrl M.M. Lawrence, 
X. llamamurthy, A. KalankHd, MooICllaodDlp, ~ C-r 81., K.A. RajaD, 
B,K.. Nair, Ram Vilas Paswan, R..L.P. Verma, R.aaaial Rabf, Ginlban Lal Vyas, Abdld 
a.shid Kabuli, SUbodh Sea. Era Mohan, Sa&yalUlraY,l.n latly .. , Harlkesh Bahadur. Draja 
Mohan Mohanty and Ajit Kumar Mehta. 

".The Bill was iotroducod by tAc Miai,ter of Honle a\JJ&jrs. Shr; P.C. Sothi OQlO 

April, 1984, 
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Sabha and Rajya Sabha respectively and empower Parliament to direct modi-
Scation in the laws made by the President, if considered necessary. 

Winding up a brief discussion, in which 6 Members· participated, Shri 
Venkatasubbaiah made it clear that the Government never identified the AbUa 
with the entire Sikh community. He assured the House that the Government 
would take all possible steps to contain violence. 

The Bi1I was passed. 

Banking Strviet Commission Bill, 1984··: On 8 May, 1984, moving that 
the Bm be taken into consideration, tho Deputy Minister in the Ministry 
of Finance, Shri Janardhana Poojari said that the Government had proposed 
to set up a Central Statutory Commission consisting of a fulI time Chairman 
and not more than eight members which would be entrusted with the respon-
sibility of making direct recruitment to the junior scale officers in all public 
sector banks and also direct recruitment of officers at other levels as and when 
the banks desired to go in for direct recruitment at higher levels. The pro-
posed Banking Service Commission, he expressed the hope, would streamlino 
and rationalise the recruitment system for the public sector banks as a whole. 

Winding up a brief discussion, in which 5 Members··· participated, Shri 
Poojary reiterated that in order to have efficient and speedier process in the 
recruitment, they had taien over the officers' recruitment process from the 
Banking Service Recruitment Board. The main objective of a centralised 
Commission was to have the selection process more objective, more indepen-
dent and more impartial. 

The Bill was passed. 

C. Till QUESTION HOUR 

In all, 25,829 notices of Questions (17,479 Slarred, 8.285 Un starred and 
65 Short Notice Quutions) were received during the Session. Out of these, 

·Otbcr Members who took part In the discussion were, Sarvashrl Satyasadhan 
Chakraborty, Jaspal Singh, Ajit Kumar Mehta, Ramavatar Shaltri, Aahraq Huuain 
and Abdul Rashid KabuU . 

•• The Bill was Introduced by the Minister of Finance, Shri Pranab Mukherjee on 
7 May, 1984 . 

• ·.Other Members who partiCipated in the discussion were : Sarvashri T.R. 
, ShamaDQa Rup CMn<l Pal, G.M. Ban.twa1Ia, Mool Cballe! 0." ancj Sati,h I\w'wal. 
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1013 were )isted as Starred and 10,692 as Unstarred (including four Questiolls 
which appeared through supplementary lists of Questions). No Short Notice 
Question was admitted during the Session. 

Dally A,erage of Questio"s : Each of the lists of Starred Questions contai-
ned 20 Questions except those of 7, 13.21, 22,26,27,28,29 and 30 March. 1984, 
2, 11 and 30 April, 1984,2. 3 and 8 May, 1984 which contained 21 Questions 
each and that of 6 April, 1984 which contained 22 Questions and those of S, 
27 April. 1984 and 7 May, 1984 which contained 23 Questions each and that of 
9 May, 1984 which contained 24 Questions and that of 4 April. 1984 which 
contained 2S Questions. The Qut'stions in excess of 20 in these Jists were post-
poned or transferred Questions. On an average, six Questions were orally 
answered, per sitting, on the floor of the House. Maximum number of Starred 
Questions orally answered was 10 on 28 March, 1984 and the minimum number 

. of Questions orally answered was 3 on 14 March and 2 April, 1984. 

Half-an-Hour Discussion: In all, 139 notices of Half-an-Hour Discus-
. lions, were received during the Session. Out of these, 21 notices were admitted 
and five were discussed on the floor of the House. 

D. OBITUARY REFBRENCES 

During the period, obituary references were made to the passing away 
of Shri V.N. Tewari, sitting member of Rajya Sabha and Satvashri Hari Ram 
Nathany, Shivdutt Upadhyaya, Yogesh Chandra Murmu, Shantilal Harjivan 
Sbah, Kamakhya Prasad Tripathi and Jaspat Roy Kapoor and Shrimati 
Gopikatai Marutrao Kannamwar, all Ex-Members. The Members stood in 
lilence for a short while as a mark of respect to the deceased. 

RAJYA SABHA 

HUNDRED AND THIRTlIlTH SESSION· 

The Rajya Sabha met for its hundred and thirtieth Session on 23 April, 
1984 and adjourned sine die on 10 May, 1984. Some of the important subjects 
discussed during the Session are briefly mentioned below : 

A. DISCUSSIONS 

Working of Ministry of Energy: On April 23, 1984, Shri Dipcn Ghosh, 

• Contributed by the Research and Library Section, Rajya Sabha Secretariat. 
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initiating the discussion said that the Central Government had given little 
attention to make good the shortfall in generation of electricity and produe> 
tion of coal or crude to meet the increasing demands of a developinl country. 

The major drawback in the planning for power generation and supply 
was the regional imbalance. During the last 30 years there had been aD 
increase in the installed capacity of 20.25 per cent in the western relion. 
29'05 per cent in the northern region and 23.06 per cent in the southern region 
while it was only 8.54 per cent in the eastern region. This showed that there 
was no proper planning of region-wise investment. Industrial growth could, 
take place only when there was power. Unless there was hydel power genera .. 
tion it was very difficult to meet the shortage by introducing energy rationin,. 
India had a great potential for generation of hydel power. More than 80 per 
cent of this potential was still remaining unutilised. 

He suggested that the Central Government must review the price policy 
and put an end to the practice of increasing the administered prices. He also 
suggested that the practice of payment of royalty on coal on the basis of 
quantum should be discontinued and' the coal producing States should be 
given royalty ad valorem. 

Replying to the discussion·, the Minister of Energy, Shri P. Shiv Shankar 
said that many strides had been made in the energy sector. The policy that 
had been pursued by the Energy Ministry inter alia envisaged accelerated 
exploitation of indiaenous energy resources, management of demand, substitu-
tion of oil by electricity and coal, energy conservation, exploitation of renew-
'able resources of energy and intensification of research and development ot 
new energy technologies. 

Referring to the complaint, made by some Members that there had been 
an imbalance in the growth of the capacity of power generation, he said that the 
imbalance was for variegated reasons. If each State took care of proper 
power development these imbalances would not exist. The super thermal 
power stations that had been set up in different States and were likely to 
be set up in some other States in the region which might suffer other-
wise. If the power was supplied from the Central project according to 

• Other Members who took part in the discussion were: !Cumari Jayatalitha, Sat-
vashri Sushil Chand Mohunta, Ashwani Kumar, Chaturanan Mishra, Ram Bhapt 
Paswlln, S.W. Dhabe, Murlidhar Chandrakant Bhandare, Satya Pal Malik, Kamalenclu 
Bhattacharjee, Hukmdeo Narayan Yadav, Ohulam Rasool Matto and T. Chandraaekhar 
Reddy. 
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the deficit of the States, tben the States would become Mere Parasites, the 
Minister added. 

Concluding, he said that the location of the nuclear power station had 
not let been finally decided. As regards drilling in the Godavari sector, he 
atated that work was going on at a great speed and they had been getting 
quite good results. 

Working 0/ Ministry o/Industry: On 8 May, 1984, Shri Hukmdeo 
Narayan Yadav, Initiating the discussion said that in the matter of industrial 
development the country had deviated from the path shown by the Father of 

the Nation, Mahatma Gandhi who had advocated that topmost priority should 
be given to the setting up of a ~ a  and cottage industries so that maxi-
mum number of people could be gainfully employed. 

The Government should ensure that the items which could be produced 
by hand should not be allowed to be manufactured by machines. The Govern-
ment should also see that the medium and big industries did not interfere 
with the village and cottage industries so that the village artisans could carry 
on their age-old traditional vocations without interruption. The Government 

should announce new industrial policy, with special emphasis on development 
of village and cottage industries, the Member damanded. 

Replying to the discussion-on 9 May, 1984, the Minister of Industry, 

Shri Narayan Oatt Tiwari said that the Government wanted to encourage the 
setting up of industries in backward and 'no industry' areas in pursuance of 

the policy laid down in the Industrial Policy Re80lulion of 1956. N'Jw, for 
the first time, in the history of industrial development, Government bad also 
included Category 'Co districts for central capital subsidy, 80 that all areas 

should have the chance to get subsidy from the Centre. This positive dispensa-
tion would help all those backward areas in those States which did Dot have 
any 'no industry districts', the Minister assured the House. 

·Otber Members wbo took part in the discUllioD woro: Sarvaahri J.K. Jain. R. 
Mohanaraogam. SaDtolh Kumar Sabu, Sureab Kalmadi. Yalla Seal Bhullbana Rao. Rame 
ahwar Thakur. lerlie B. Tariang. Ohulam Rasool Matta. Vlthalrao Macfhavrao Jadhav, 

Ramanand Vadav, Ram Bbagat Palwan, Ghan Shyam Sinlh. Vljoy Krishna Handique 
R. It. Jaichandra Singb. Sohan Lal Dhusiya. Shantl Tyqi, Ram Pujan Patel, M.M: 
Jacob, S.B.P. Pattabbi Rama Rao, T. Chandrasekhar Reddy, O. Swamy Nailc, H aahim 
R.aza Abidi Allababadi, ICamalendu Bbattacbarjec and Pawan Kumar Banaal. 
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There was now a whole scheme for non-resident Indians to facilitate their 
coming home and establishing industries. The Minister hoped that, in Kerala 
which had the largest b~  of non-resident Indians working abroad, they 
shQuld take advantage of this special facility. 

The Government had decided to set up a high-powered committee to look 
into the question of modernisation of small scale industries. The Government 
~  also thinking of recommending to the State Govenments that they could 

~ up divisional small industrie, corporations in the States, the Minister infor-
~  the House. 

Working of Ministeries of Education and Culture and Special Welfare: On 
5 May, 1984, Shri Sudhakar Pandey, initiating the discussion, said that in 

1951 when the first 5 year Plan was framed, 7 per cent of the total budget was 

earmarked for education. At prescnt only three per cent of the total budget 
was being spent on education and it should be appreciated that although the 
percentage allocation' for education had been reduced, work in the field of 
education had increased creditably. 

The Universities of Visva-Bharati, Aligarh and Banaras were established 
with some ideals and national feeling. An Act for Banaras Hindu University 
should be brought forward on the lines of the Visva-Bharati Act so that there 
was no chaos in the University from any quarter, the Member demanded. 

Replying to the discussion·. the Minister of State in the Ministries of 
Education and Culture and Social Welfare, Shrimati Sheila Kaul said that 
the Government's basic objective was to reflect in education, the development, 
integration and prosperity of the country that could be shared by all equitably 
and by the criteria of social justice. The Government was committed to raise 

the status of women. In the Sixth Plan, for the first time a separate chapter 
on women's development was included to focus attention on issues concerning 
women. There had been an all-round improvement in the condition and 
status of women, she added. 

The Government bad given high priority to the spread of literacy in the 

eI'· 

.Other members who took part In the discussion were: Kumari layalalitha, Shri-
mati Pratibha Singh, Dr. (Smt.) Sarojini Mahishi, Shrl Anand Sharma, Shrimati Kanak 
Mukherjee, Sarvashri Husen Dalwai, lagdambl Prasad Yadav and Shankarrao Narayanarao 
D,eshmukh, Prof. C. lakshmanna, Dr. Mohd. Hashim Kidwai, Sarvashri Shankar Pr,l.sad 
~ , P.N. Sukul, Virendra Verma, laganDath Sitaram Akarte, Kamalendu Bhattacharjee. 
S ~: Dhabe, C. Haridas and Dhalam Chander Prashant. 
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IS to 35 age-group which was included both in the minimum needs prograllUlM 
and the new 20-Pllint Programme as one of the major strategies to a~ 
the objective of universaIisation of education. The thrust of the adult ~ 
tion programme ~  primarily in the rural areas. Government school. W 
the same type of education, the Minister told the House. 

In February, 1983, the Government appointed two National Commi'l-
sions on Teachers: One for School education and the other for higher eduCa-
tion. to advise the Government on various aspects relevant to the teachiat 
community. These Commissions were currently engaged in analysing tbe 
date and  formulating their recommendations, she informed the House. 

Reported killing of Tamilians of Indian origin in Sri Lanka: On 7 May. 
1984, Shri V. Copalsamy called the attention of the Minister of ExterDal 
Affairs to the situation arising out of the recently reported killing of Tamilians 
of Indian origin in Sri Lanka and wanted to know about the action taken by 
the Government in the matter. 

Making a statement on the subject, the Minister of External Affain, 
Shri P.V. Narasimha Rao said that there had been several violent incidentt 

in the Northern and Eastern Provinces of Sri Lanka in April, effecting the 
lives of innocent people. The senseless killings had caused deep &nguio 
throughout India. particularly in Tamil Nadu. The Government had conveyed 
to the Government of Sri Lanka India's COllcern at these developments anel 
held detailed discussions with the Sri Lanka Minister for National Security, 

Shri Lalith Athulathmudali, who had paid a 3-day visit to New Delhi from 12 

to 15 April, 1984- The latter had agreed to review the situation immediately 
on his return to Sri Lanka and consider what measures could be taken to def'u. 
tension. He also affirmed that the Sri Lankan Government was fully awa .. 
that a solution could only be found politically and not through military mea .. 
he informed the House. 

The uncertain future of the stateles. persons of Indian origin in Sri 
Lanka was discussed and a consensus had been reached at the All Partiel 
Conference to grant citizenship to the stateless persons left over from the 1* 
and 1974 Agreements. 

Replying to the points raised by Members, he said that the policy of at. 
Government of India continued to be what it had been before. It called for .. 
political solution. At the same time it conformed to the well-establisW 
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..,rms of international behaviour. The policy had found a consensus and it 

wuld continue to be followed by the Government of India. 

De,e/opments along Indo-Pak borders: On 8 May, 1984, Shri Jaswant 

ii..,h called the attention of the Minister of Defence to the threat posed to 

ladia's security on account of developments along Indo-Pak borden and Paki-

ttan's nuclear programmes. 

Making a statement on the subject, the Minister of Defence, Shri R. 

VCDkataraman said that India had been steadfastly ~  a policy of 

peaceful co-existence with its neighbours and was making continuous efforts 

to improve relations with them. A few days back, Pakistani helicopters and 

"hter aircraf[ had intruded into Indian air space about which protests had 

1Jreen lodged. Pakistani troops had been resorting to unprovoked firing across 
t'e Line of Control. But for the utmost restraint exercised by Indian troops, 
this could have led to escalation. 

The GO\'ernment were fully aware of the gravity of the situation and the 

armed forces were fully prepared to meet any contingency. The Minister 

'hoped that Pakistan would reciprocate India's efforts to improve relations and 

Would not do anything detrimental to such efforts. 

Replying to the points raised by Members, the Minister conceded that 

It was the duty of the Government to keep its defence preparedness at its peak, 
irre;;pective of the intentions, professed, expressed, or implied of tht neighbour-

ia. country. 

B. LEGISLATIVB BUSINESS 

The Payment of Gratuity (Amendment) Bill, 1984 and the Payment of 
Gratuity (Second Amendment) Bill, 1984· : On 30 April, 1984, the Minister of 
Labour and Rehabilitation, Shri Veerendra PatH, moving the motion for 

CDDlideration of the Bills, said that the payment of Gratuity Act, 1972 pro-

~  for payment of gratuity to the employees, employed in factories, mines, 

.. lftelds and plantations, ports, railway companies, shops or other establish-

ments and for matters connected therewith or incidental thereto. The provisions 

of tbe Act were brought into force with effect from 16 September, 1972. The 
working of the Act since its enforcement in 1972 brought to light the need for 

• The Bills, as passed by the Lok Sabha, were laid on the Table of the House on 

rr April, 1984. 
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certain amendments. Suggestions in this regard had been received from the 

State Governments and organisations of employers and employees etc. The 

matter was also discussed in the Labour Ministers' Conference held in July. 

1980. On the basis of various suggestions and recommendations certain 

amendments were proposed to be carried out in the Act. Some of the ~  
important proposals provided for raising the wage limit for coverage under' the 

Act from Rs. 1000 to Rs. 1600 per month; payment of gratuity to the perrtta-
nent employees of seasonal establishments. etc. It was also to amend the 
definition of the .expressing continuous service suitably in the liabt of the 
Supreme Court Judgement. ' 

Replying to the debate that took place thereafter. Shri Veerendra Patil 
laid that it was not correct to say that Government was delaying such legisla-
tions which were meant for the benefit of tbe workers only to help the 
employers. The purpose behind these two legislations was to help the workers. 

not the employers. So far as the Payment of Gratuity (Second Amendment) 
Bill was concerned this was necessitated because of the judgement of the 
Supreme Court. Amendments made in the Principal Act by Sections 3 and 
4 should be deemed to have been made when the Supreme Court delivered the 

judgement and would. therefore. take retrospective effect. The purpose was 
that. between the date of the judgement and the passing of this Bill. if any 

worker was entitled to any gratuity, he sbould not be deprived. The Govern-

ment wanted to safeguard the interests of the workers, These Bills were not 

comprehensive and had been brought forward only to remove certain difficul-
ties which had arisen due to the Supreme Court Judgement. 

It appeared that there was a lot of confusion about continuous service. 

If the establishment was closed. the worker was not responsible, it was cons-

trued as 'continuous service'. Even if the worker had gone on strike. then 

also it was considered as continuous service. The existing definition of 

'continuous service' under the payment of Gratuity Act was similar to the 
one under the Industrial Disputes Act. 1947. he clarified. ,. < 

The Motion for consideration of the Payment of Gratuity (Amendmfnt) 
Bill, 1984 and the motion for consideration ofthe Payment of Gratuity (Second 

Amendment) Bill, 1984 and the clauses etc .• were, thereafter. adopted and the 

Bills were passed. 

The Appropriation (No.3) Bill, 1984· : On 25 April. 1984, the Minister 

of State in the Ministry of Finance. Shri S. M. Krishna. moving the motion 

• The Bi11. SI passed by the Lok Sabha. wu laid OD tbe Table of the House OD 

23 April, 1984. 
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for consideration of the Bill, said that the Bill provided for withdrawal out of 
the Consolidated Fund of India of the amounts required to meet the expendi-
ture for the year 1984-85 charged on the Fund as well as the grants voted by 
the Lok Sabha. 

While gross disbursement of Rs. 176,930 crores were provided in the BiIJ, 
after setting off recoveries and transactions in the nature of accounting adjust-
ments the net provisions aggregated to Rs. 42536 crores. Of this, Rs. 25360 
crores or 60 per cent was for developmental expenditure, including Rs. 16470 
crores for Central, State and Union Territory Plans. The provisions for 
Defence expenditure at Rs. 6800 crores constituted about 16 per cent. Interest 
payments accounted for 13 per cent, statutory and other transfers to State and 
Union Territory Governments 4 per cent and the balance 7 per cent was for 
normal administrative and other expenditure. The amount provided in the 
Bill was inclusive of the sums already authorised in the Appropriation (Vote 
on Account) Act, 1984, the Minister informed. 

Replying to the debate that ensued the Minister said that the Planninl 
Commission continued to be headed by the Prime Minister, and the seniormost 
Ministers representing the economic Ministries, including the Finance Minister, 
were part of the Planning Commission. Planning Process had not been given 
the go-by. The present Government had re-established the credibility of the 
Planning Commission in the country since 1980 when it came to power. 

The Government had conceded that the Centre-State relationship had to 
be given a second look and the Sarkaria Commission had already been appoin-
ted in this regard. The Government continued to be responsive to the needs 
of the people of this country, the Minister stated. 

The motion for consideration of the Bill was passed, the clauses etc. were 
adopted and the Bill was returned on the same day. 

The Finance Bill, 1984· : On 2 May, 1984, the Minister of Finance, 
Shri Pranab Kumar Mukherjee, moving the motion for consideration of the 
Bill, said that during the general discussion on the Budget as also thereafter, 
Members from both the Houses had made valuable suggestions in regard to 

the various provisions of the Bill. A number of suggestions were also made 
by trade and industry and other organisations etc. After careful consideration 

of all these suggestions by the Government, certain amendments to some of 

• The Bill, as passed by the Lok Sabha was laid OD the ab ~ of the ~ oR 
2S April, 1984. 
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the provlSloDS iD the Bill were moved iD the Lok Sabha which had beeD 
accepted aDd iDcorporated iD the Bills as passed by the Lok Sabha. 

Some chaDges had also been made iD the provisions of the Bill relating to 
contributioDs to so-called welfare funds for employees. As the provisioDs in 
the Bill, as iDtroduced, applied only iD respect of coDtributions to a trust or 
fund, it could be circumvented by makina contributions to such new 
companies, instead of trusts or funds. The scope of the provisions iD the Bill 
had, therefore, been extended to coDtributions made by the employers to 
companies, associations of perSODS, bodies of iDdividuals, societies registered 
under the Societies RegistratioD Act aDd other institutioDs, besides trusta or 
funds. 

Under the Bill, as introduced, all charitable and religious trusts including 
those eDtitled to -exemption UDder SectiOD 10 of the Income-tax Act, would 
have forfeited exemptioD from the wealth-tax, if they contravened the pro-
visioDs of the IDcome-tax Act. The provisions in the Bill relating to forfeiture 
of exemption from wealth tax iD the case of charitable and religious trusts had 
beeD brought iD line with the corresponding provisioDs contained iD the 
Income-tax Act. 

The Bill sought to eDlarge the list of specified financial assets to iDclude 
deposits under the NatioDal Deposit Scheme. With a view to providing a 
greater incentive for making larger deposits under the Scheme, the provision 
in the Bill had been amended to provide an additional exemption up to 
Rs. 2,000 iD respect of the interest OD such deposits. The Bill had also been 
ameDded similarly to provide an additional exemption under the Wealth-tax 
Act in respect of such deposit" up to Rs. 25,000. The Bill had beeD amended 
to provide that in the case of perSODS carrying OD business, the requirement of 
compulsory audit would apply oDly if the an Dual turDover in busiDess exceeded 
Rs. 40 lakhs. 

He further Stated that he had iDdicated in his Budget Speech the iDten-
tion to set up an expert Committee to 10 into the questioD of change in the 
financial year. It had since been decided that this Committee would be 
headed by Shri L. K. 1ha, ChairmaD of the Economic AdmiDistration Reform 
CommissioD. 

Replying to the debate, Shri Mukherjee said that the principles behiDd 
the budget proposals were to provide iDceDtives for saviDSS aDd investment 
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and disincentives for expenditure, particularly wasteful expenditure. As regards 
planning, the Government had pursued a policy which was consistent and it 
had deliberately avoided frequent switch on and switch-off of policy, despite 
tremendous difficulties. 

Special privileges to non-residents for investment were given and thOle 
special privileges had paid rich dividends. Except three States all other States 
were reaching their plan targets in nominal terml. A few of them had failed 
and they had railed because of their own mistakes, he observed. 

Concluding his reply, the Minister stated that one of the points made 
was as to why the tax base was so narrow. In a country like India, it waa 
bound to be narrow because only forty-six lakh people filed returns. Tax 
collection was not aettinl reduced. Every year the fiaure of Tax collection 
was increasing. Indirect tax increase was bound to take place in the procell 
of rapid industrialisation. 

The motion for consideration of the Bill was adopted. The clauses etc. 
were adopted and the Bill was returned on 3 May, 1984. 

C. THB QUESTION Houa 

During the Session, 2833 notices of Questions (2678 Starred and ISS 
Unstarred) and 10 Short Notice Questions were received. Out of these, 23S 
Starred Question and 1302 Unstarred Questions were admitted. No Short 
Notice Question was admitted. After the lists of Questions were printed 11 
Starred and 39 Unstarred Questions were transferred from one Ministry to 
another. 

Daily Average 0/ Questions: Each of the lists of Starred Questions 
contained 17 to 23 Questions. On an averale, S Questions were orally answer-
ed on the floor of the House, per sitting. The maximom number of Questions 
orally answered was 9 on 8 May, 1984 and the minimum number of Questions 
orally answered was I on 23 April, 1984. 

The minimum number of Questions admitted in the Unstarred Questions 
list was 61 on 2S April. 1984 and their maximum number was 221 on 8 May, 
1984. Their averale came to 109. 

Half-an.Hour DIsCUl810n: In all 14 notices of Half-an-Hour Discussions 
were received during the Session and out of these, only 1 on Parity of pension 
between pre-I979 and post-1979 Defence Services pensioners was admitted and 
discussed on the floor of the House on S May, 1984. 
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Statements correcting answers to Questions: In all 5 statements correct-

ing answers to Questions answered in the House were made/laid by Ministers 
concerned. 

D. OBITUARY REPBUNCBS 

During the Session. the Chairman made references to the passing away 
of Sarvashri Santosh Mitra and V.N. Tiwari, sitting Members and Sarvashri 
Shiv Dutt Upadhyaya. S.D. Khobragade, Mahabir Das and Jaspat Roy 
Kapoor. all Ex-Members. The House stood in silence for a short while as a 
mart of respect to the deceased. 

STATE LEGISLATURES 

BIHAR LEGISLATIVE COUNCIL· 

The Budget Session of the Bihar Legislative Council commenced on 13 
March, 1984 with an address by the Governor to the Members of both the 
Houses of Bihar Legislature, assembled together in a joint session. The 
Session concluded on 3 April, 1984. 

Abolition of Wealth Tax cess from agricultural land: A Government 
resolution regarding abolition of wealth tax cess from agricultural land was 
~  by the Minister of Education, Shri Nagendra Jha and adopted by the 

House on 30 March. 1984. 

K.uNATAKA LBGISLATIVB AssmIBLY·· 

Resolulion regarding violence in the Stale of Punjab and Haryana: The 

following resolution. resarding violence in the States of Punjab and Haryana 

was adopted by the House on 23 February, 1984 : 

"This House representing four crores of people of Karnataka feels 

deeply concerned, as does every Indian about the out-break of 

violence in the States of Punjab and Haryana which has resulted in 
the scnleleu killings of innocent people and destruction of pro-

perties and even desecration of places of worship. The people of 
these States have great tradition of valour, sacrifice and communal 
amity. Whatever might be the problems. every attempt should be 

• Contributed by the Bihar Legislative Council Secretariat . 
•• Contributed by the Karnataka Legislative Assembly Secretariat. 
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made to solve them peacefully through negotiations. Violence will 
only beget more violence and will not lead to any settlement of 
disputes. 

This House most fervantly appeals to the people of both Punjab 
and Haryana to eschew all kinds of violence and create an atmo-
sphere of peace, tranquility and harmony conducive for the solution 
of the problems, so that national unity, integrity and solidarity are 
mai n tained." 

Resolution regarding Karnataka Electricity Board: The following resolu-
tionin pursuance to sub-section (3) of section 6S of the Electricity (Supply) 
Act, 1948 (Central Act 54 of 1948) was adopted by the Ho.¥SC on 8 June, 1984. 

'4"."""; 

"WHEREAS under sub-section (3) of section 65 of the Etectricity 
(Supply) Act, 1948 (Central Act S4 of 1948) approval of the State 
Legislative Assembly is required for fixing a higher maximum 
amount than rupees ten crores which the Karnataka Electricity 
Board may, at any time have on loan under sub-section (I) of the 
said section; 

AND WHEREAS by the resolution passed by the Karnataka Legis-
lative Assembly on the 27th of August, 1974, approval was accorded 
to the proposal of the State Government to fix rupees one hundred 
and fifty crores as the maximum amount which the Karnataka 
Electricity Board may, at any time, have on loan; 

AND WHEREAS in Order No. PWD 84 EEB 73, dated 10 
September, 1974 issued in pUf$uance of sub-section (3) of section 
65 of the said Act, the Government of Karnataka fixed, with effect 
from 27th August, 1974, rupees One hundred and !ifty crores as the 
maximum amount which the Karnataka Electricity Board may. at 
any time, have on loan under sub-section (1) of the said section; 

'.; AND WHEREAS the Government of Kamataka proposes to fix 
rupees three hundred crores as the maximum amount which the 

" Karnataka Electricity Board may, at any time, have On loan under 
sub-section (I) of the said section; 

NOW, THEREFORE the Karnataka Legislative Assembly hereby 
accords approval to the proposal of the State Government to fix 
under sub-section (3) of section 65 of the said Act, rupees three 
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hundred crores as the maximum amount which the Karnatab 
Electricity Board, may, at any time, have on loan under sub-sectioa 
(1) of the said section." 

MADHYA PRADBSH LIIOIJLA TIVB AssBMBL Y· 

The Budget Session of the Madhya Pradesh Legislative Assembly commen-

ced on 1 March, 1984. with an Address by the Governor. A Motion 01 
Thanks on the Address was moved on the same day which was adopted on 12 
March, 1984. The Session concluded on 23 April, 1984. 

Amendment of Estate Duty Law: On 23 April, 1984, a statutory resolu-
tion, in pursuancc to article 252 of the Constitution of India was pasaed by 

the House, authorising Parliament to amend Sampda Sulk Adhiniyam, 1953. 

Financial Business: The Budget Estimates for the year 1984-85 were 
presented by the Finance Minister on 5 March. 1984. Individual Oemanda 
for Grant were voted by the House on 19 April, 1984. The Appropriation 

Bill was introduced on 19 April, 1984 and passed on 20 April. 198". 

Bill regarding ownerahip right to Slum Dwellers of Madhya Pradnh: 

The House passed a Bill conferring ownership rights to the Slum DweIJera ot 
the land and huts in which they live. The Slum Dwellers. number about 40 

lakhs who are mostly urban poor, will be benefited as a result of this leli .. 
lation. 

RAJASTIIAN LBoIILATlVB ASSBMBLY·· 

The Budget Session of the Rajasthan Legislative Assembly commenced 

on 5 Merch, 1984 with an address by the Governor. A Motion of Thanb 
on the address was discusscd and adopted by the House. The Session con-
cluded on 20 April, 1984. 

Resolution on constituting Planning Board: A resolution, under clau .. 
U) of article 252 of Constitution of India, as slightly amended, wu adopted 
empowering Parliament to make law constituting a Planning Board pertainin. 
to the National Capital Reaion, covering some portion of the State of 
Rajasthan. 

~ b  by the Madhya Pradesh Legislative Aleembly Secretariat. 
··Contributed by the Rajasthan Leal.lalive Aaseolbly Secretariat. 
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Obhuory RI'ferences : During the Session, obituary references were made 
to the palling away of Shri Sobha Ram, litting Member and former Chier 
Minister of the then Matsya Union, Mr. Andropou. President of U.S.S.R. 
and eight ex-Members. Tributes were paid to the departed lOuis. 

TAMIL NADU LEGISLATIVB ASSEMBLY· 

The Session of the Tamil Nadu Legislative Assembly commenced on 14 
Pebruary, 1984 and was adjourned sine die on 28 April, 1984. 

Resolution on prevention and control of woter pollution: The followin8 
relolution was adopted by the House : 

"Whereas in pursuance of resolutions passed under clause (1) of 
Article 252 of the Constitution or India, by all the Houses of the 
Legislatures of States of Assam, Bihar, Gujarat, Haryana, Himachal 
Pradesh, Jammu and Kashmir, Karnataka, Kerala, Madhya Pradesh, 
Rajasthan, Tripura and West Bengal to the effect that the matters 
relating to prevention and oontrol of water pollution and mainte-
nance or restoration of wholesomeness of water should be regulated 
in those States by Parliament by law, Parliament has enacted the 
Water (Prevention and Control of Pollution) Act, 1974 (Central Act, 
6 of 1974); 

And whereas in pursuance of a resolution passed under clause (I) of 
Article 252 of the Constitution of India by both Houses of the Tamil 
Nadu Legislature, the said Water (Prevention and Control of Pollu-
tion) Act, 1974 (Central Act 6 of 1974) had been adopted in the 
State of Tamil Nadu and the same had come into force in the State 
of Tamil Nadu with effect from the 31st August 1981; 

And Whereas in pursuance of clause (I) of Article 252 of the Consti-
tution read with clause (2) thereof resolutions have been passed by 
the Legislative Assemblies of the States of Assam, Haryana, and 
West Bengal to the effect that the said Act should be amended by 
an Act of of Parliament for certain purposes; 

And whereas by virtue of the said resolutions Parliament has enac-
ted the Water (Prevention and Control of Pollution) Amendment 
Act, 1978 (Central Act 44 of 1978). 

·Contributed by the Tamil Nadu Leaislative Aseembly Secretariat. 
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And whereas it is considered necessary to adopt the amendments 
made to the Water (Prevention and Control of Pollution) Act j 1974 
by the Water (Prevention and Control of Pollution) Amendment 
Act. 1978. in the State of Tamil Nadu; 

Now, therefore, in exercise of the powers conferred by clause (I) 
of Article 252 of the Constitution read with clause (2) thereof. this 
Assembly hereby resolves that the amendments made to the Water 
(Prevention and Control of Pollution) Act. 1974 (Central Act 6 of 
1974), by the Water (Prevention and Control of Pollution) Amend-
ment Act, 1978 (Central Act 44 of 1978) be adopted in the Stato .of 
Tamil Nadu". 

Amendment of Estate Duly Law: The House also adopted a resolution 
in pursuance of article 252 of the Constitution of India. empowering ParHa-
ment to amend further the Estate Duty Act. 1953 in so far as it afi'ected aari-
culturallaod. 

UTTAR PllADESH LBGISLATIVE ASSEMBLY· 

The Budget session of Uttar Pradesh Legislative Assembly commenced 
on 13 February, 1984 and was adjourned sine die on 18 April, 1984. 

Amendme'lt of Estate Deputy Law: On 23 March. 1984 the Finance 
Minister moved a resolution in pursuance of article 252 of Constitution of 
India, authorising Parliament to amend the Estate Duty Act, 1953 in so far as 
it related to agricultural land. The resolution was adopted on the same day. 

WBST BENGAL LEGISLATIVE ASSEYBLY·· 

Resolution for removal of Speaker: A resolution, under article 179 (C) 
of the Constitution of India for removal of the Speaker was moved by Shri 
Abdul Sattar on the following grounds : 

J. arbitrarily disallowing questions and supplementary questions likely 
to cause acute embarrassment to the Chief Minister, other Ministers, 
top C.P.I. (M) leaders and high Government officials, 

2. wilfully disallowing all types of adjournment motions intending to 

• Contributed by the Uttar Pradesh Legislative Assembly Secretariat . 
•• Contributed by tho West BenpJ LeSisJative Assembly Secretariat. 



Sessional Review-State Legislatures 48i 
discus. issues of Public importance and problems concerning the 
people of the State and affecting them seriously, 

3. creating an ugly and unprecedented record by repressing the Mem-
bers of the Opposition by ordering them to be mercilessly, beaten in 
the House, by the police in the guise of Security Staff, 

4. abusing the powers to allow privilege motions and other motions 
and at the same time disallowing privilege motions based on genuine 
and reasonably sound grounds based on documentary evidences, 

tabled by the Members of the Opposition, 

S. contradicting his own rulings to allow the Government to VilifY the 
Opposition at the cost of the Public Exchequer. 

6. regulating the proceedings and abusing the discretionary poweR in 
such manner as to prevent exposure of the Government's incompe-
tence and misdeeds and to bring about the supression of the Oppo-
sition, 

7. illegally usurping the privileges guaranteed by the Constitution of 
India tf' Members Of the Legislative Assembly, 

8. misrepresenting and misinterpreting the Rules and Procedure of the 
House and certain provisions of the Constitution of India, 

9. ceasing to maintain an impartial attitude necessary to command 
the confidence of all sections of the House, 

10. disregarding the rights of the Members of the Opposition and 
making pronouncements, giving rulings calculated to affect and 
undermine the rights and privileges of the Members of the Opposi-
tion, 

11. openly espousing the version of the Government on all controver-
sial matters as against information supplied by the Members of the 
Opposition, 

12. violating the afreement reached on' the 14th March, 1984 between 
the Chief MiDister, Leader of the Opposition and the Speaker, 
whereafter the Government was allowed to publish Plalafide and 
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concocted documents maliqinl the Oppoaitioa. tIlOUlla _ Members 
of the Opposition were not allowed to maD eMIl a simple reference 
to the incidents which led to the impus from 8th March, 1984, 

13. allowing the Members of the treasury bene_ to -'t=pt to kill:one 
of the seniormost Members of the OppoaitioQ oa tJ., Qoor of tho 
House and subsequently disallowing a bonafide and genuine privi-

le,e issue on the matter, 

14. misusing and abusins the powen to enforce diacipline in the House, 

IS. failure to maintain the supreme interest of decency, 4ecorum and 
dignity of the House, 

16. failure to apply an unbiased mind to the 4clineraUona of the House, 

17. depriving Opposition Membera of the opportunity of effectively 
ventilating the grievances of the people. 

Tho resolution was neptived on a division. 

UNION TERRITORY LEGISLATURES 

ARUNACHAL PRADESH LBGlSLATlVE A S ~ 

Tho Budset session of Arunachal Pradesh Leaislative Assembly commen-
ced on 26 March, 1984 with an address by the adminiatrator. A motion of 
Thanks on the address was moved and adopted on 28 March, 1914. 

Fina"cial BUI;ness: The Annual Financial Statement (Bud,et Estimates) 

of the Government of Arunachal Pradesh for the year 1984-85 was presented 
to the House on 26 March, 1984. All the Demands for Grants were voted in 
run. The Supplementary Demands for Grants for the year 1983-84 were also 
voted in full. 

• CoDtrlbute4 b)t tho A ~  Pradolh Ltlillativo .... bIJ Sccrecartat. 
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RB-PROMULGATION OF ORDINANCBS = A FRAUD ON THS CoNSTlTUrlON 
0' INDIA. By Dr. D.C. Wadhwa. Published by Gokhale Institute of pontks 
and Economics, Pune, 1983, Pages 25', Rs. 95.00. 

Gokbale Institute of Politics and Economics, Pune, is one of the leadina 
institutions in the matter of research on several important subjects. Dr. D. C. 
Wadhwa is a member of the research staff of this Institute and he has written 
this book called. ICRe·promulgation of Ordinances-a Fraud on the Constitu-
tion of India". This book is a study in the constitutionality of the re-promUl-
gation of ordinances in the State of Bihar. The Governors of Bihar under 
governments formed by different political parties including the Congress Party 
have been extending the lives of ordinances by a process known as 're-promUl-
gation' to evade the limitation as to the duration of these ordinances as pro'ri-
ded in the Constitution. 

Bihar is one of our biggest States noted for poverty amongst plenty and 
fbr corruption at almost every level and soaked with illiteracy. On the top or 
all this mal-administration. the author in this book has attempted to show how 
different governments have supplanted for long years the usual and normal 
legislative process and followed a course which for all practical purposes i8 
apinst the basic priltciples of parliamentary democracy. 

The study consists of nine chapters. The first chapter deals with the 
scope of the stady, the problems and the importance of the questions involved. 
The second chapter deals with the maximum life of an ordinance accordinJ to 
the constitutionalprovisiool. The third chapter deals with the modu.J o,c,MIlI 
of re-promuJaation of tbe ordinances. 

An ordinance is promuJaated by the Governor due to some extraordinary 
situation when there i8 no session of the State Legislature. It has the force of 
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a law and is a purely temporary measure with a statutorily short life of six 

weeks till the commencement of the session of a State Legislature. Within six 
'. Weeks of the commencement, the Legislature must pass a law to replace the 
ordinance if the continuance of the substance of the ordinance is thought to 
be desirable. Neither the Governor nor the Legislature can extend the life of 
any ordinance. The modus operandi followed in Bihar was that immediately 

at the conclusion of each session of the State Legislature which was less than 
six weeks, the Heads of the Departments, Secretaries and other officers were 
informed about the date of prorogation of the State Legislature and were 
asked to take immediate action for getting aU the concerned Ordinances re-

. promulgated before the date of their expiry without the approval of the Coun-
cil of Ministers-because that is not necessary. The Law Department then 

used to prepare two lists of ordinances to be re-promulgated. The ordinances 
.. in the first list were to be promulgated with the approval of the Governor 
and those in the second Ii!;t after receiving the consent of the President of 
India. The Governor used to approve and sign them soon after they were 
submitted to him. The reason for not enacting an Ordinance into an Act 
given in each letter of the Ministry of Home Affairs, was almost the same, 
";z. the State Legislature had been busy with the discussion on Governor's 
Address, Budget, and passing the Appropriation Bill, or that it was preoccu-
pied with passing the Supplementary Budget; though sometimes the only reason 
Jiven was want of time. 

TIle fnurth chapter deals with some judgments including the judgment of 
the Dacca High Court delivered in the year 1949 under the provisions of aeo-
tion 88 of the Government of India Act, 1935. It was held that the Governor 
cannot continue an ordinance by another ordinance so as to evade the provi-

sions of clause (a) of sub-section (2) of that section. An ordinance according 
to the Dacca High Court D),ust expire at the latest with the expiry of six weeks 
from the date of the reassembly of the Legislature as provided in the Govern-

ment of India Act. 

The fifth chapter deals with two judgments of the Patna High Court 
delivered in 1972 and 1975. The Patna High Court appears to have rejected 

~  argument of the Petitioner's Counsel that it was not permissible under the 
Constitution for the Government of Bihar to go on ruling the State by succes-
sive ordinances. The High Court held that since an ordinance is given the 
same force and effect as an Act of Legislature, it is not for the Court to declare 

luch an ordinance ultra ,ires on any score. According to the learned judges the 
Court's power is not coextensive with that of the Legislature because it was 
for the Legislature of the State to disapprove the ordinance. 



Book Reviews 

The sixth chapter deals with the present position of the Supreme Court 

on the subject. It appears that no matter as would appropriately seek for the 

judgment of the Supreme Court on the problem of - ~'a  of ordi-
nances went before it and that therefore there is no judgment of the Supreme 
Court on this problem. 

The seventh chapter describes the duration of the Central Ordinances 
whereas the eighth chaptcr discusses the rule of interpretation and the fraud, 
according to the learned author, played by the re-promulgation of ordinances 
in the realm of comtitutionallaw. The ninth chapter is a proposal for an 

amendment of the Constitution. The learned author has also appended 30 
Tables and some of them are important. He gives in the tables the number 

of ordinances promulgated by the Governor of Bihar from 1950 to 1981 and 
the number of Acts made by the Legislature during that period. He also gives 

average number of ordinances promulgated per month by State govern'llcnts of 

the different political parties in Bihar from 1972 to 1981. There is also one 
table on the lives of the ordinances promulgated from 1950 to 1981 under 
article 213 of the COO'ltitution of India. Some of them continued even for 

14 years and more. A list of the lives of the ordinances promulgated by the 
President of India from 26 January, 1950, to 31 January, 1981. is also given bJ 
the author. A few of them continued for more than four and five years. 

A study of the book gives a sad picture of how the Bihar Ministries have 

been working from the years 1950 to 1981. Our Constitution gives us a 
socialistic and democratic way of life. Jt not only provides that our Funda-
mental Rights should be one of the basic features of the Constitution, but 
allo gives a rule of law to all of us-In other words, the activities and conduct 

of the people should be governed by rule of law. An ordinance is a very excepti-
onal weapon which is resorted to in extraordinary circumstances and only when 
the matters are very urgent and important. In fact according to the CODstitution 
everything should be done by enactment of a law and nothing by ordinances. 
An ordinance can be promulgated only when there is no session of the 
legislature; only when the matter is urgent can an ordinance be promulgated 
for controlling the activities etc, which are the subject matter of the ordinance. 
-But immediately the legislature is convened, a Bill has to be introduced 
within six weeks of the convening of the session and the ordinance has to be 
substituted by a Bill passed in the legislature. In other words, an ordinance 
is only a temporary measure for the purpose of meeting certain urgent circu-
mstances or activities and it cannot continue after the session is I.:onvened; 
a Bill has to be passed by the Legislature within six weeks. But the govern-
ments and that too of all partics threw overboard and ignored this rule of law 
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and evaded in an underhand manner the healthy provisions of our Constitu 
tion. 

I think the Dacca High Court had very rightly held that such evasion 
of the constitutional provisions is like committing a fraud on it. I wish the 

learned author had also dealt with the ethical side of such deliberate evasion 
of the democratic principles and provisions of our Constitution. The Consti-
tution-makers did visualise such brazen faced breach of this important rule of 

the Constitution and therefore hedged the ordinance with conditions and 

limitations. The government i. neither competent ethical1y nor constitutionally 
to flnut this law. What cannot be done directly according to the Constitution 
cannot also be done indirectly by underhand dealings. I only hope thinp 
will improve soon in Bihar. I commend this book to every reader who wants 
the rule of law to be supreme in our country. -R.R. BHOLB 

STRONO DBIofOCRACY : PARTrCIPATORY POLITrCS FOR A NEW AOE. By 
Benjamin R. Barber. Published By University of California Press, Berkeley 
Los Angeles, London 1984. Pages 320. 

The author, Professor Benjamin Barber is a professM of political science 
at Rutgers University. He has written quite a few books and this book was 
begun under a grant from the Council for International Exchange of Scholars 
(the Fulbright Council) and completed under a fellowship from the John 
Simon Guggenheim Foundation. He 6tarted his work in the year] 976 and was 
usisted by the Essex University as well as New York Institute for the Huma-
. nities. He completed this work in the year t 982. He attended some internati-
onal ~  in Berlin, Moscow, Rio de Janerio and also some seminars 

in different Universities of America at the adva1Ice stage of writing this book. 

As the title shows, the author examines the political theory of democracy 
With special reference to the participatory politics in this age. After examining 
the aSlumptions on the theory of democracy he goes on to argue whether the 
assumptions and implications rosult in freedom and liberty to citizens as well 
8S in the self-gO'ftl'Ding institutions for all. He calls the theory of democracy 
Is a liberal theory becalJle it IWLrantees liberty and in reverse he argues that 

if there is a guaranteed liberty then it secures democracy. His ~ , 

bowever frequently echoes capitalism. It is an analysis on the liberal and more 
liberal construction of the tbeory of democracy and the rights under tho 
system. Democracy, as we know, can be considered in many ways; there can 
be a wide interpretation as well a narrow interpretation that would make 
.. ifl'erence, and sometimes more on the connotation of the term liberty and 

ften personal Ii bert,.. He has, however. not dealt with liberty with a constraint 
Rich he ou_t to have done. Liberty docs not certainly mean freedom from 
restraint of 1liiY tiod and from any quarter. A citizen in a democracy cannot 
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have such a liberty and he can be conferred immunities only subject to some 

re,traint8. 

He seems to be dissatisfied with the Preshfeatial fo,JlJl of democracy ill 
which he Jives, but at the same time he shows a thinly-veiled hostility to the 
leftist view duril'g the course of most of his discussions. He sets out in the 
last chapter, " ~ Real Present: Institutionalising strong Democracy in the 
Modern world" a framework with the criteria that it should be realistic and 
workable. it should have safeguards for individuals and minorities lest the 
community abuses its power. He advocates a pr4gramme of participat4ry 
reforms like public interest groups by organisi.g Neighbourhood Auemblies 
Referendum Process. Common Action Service, Democracy in the workplace 
etc. The idea is that he wants in this framework, to involve all the individuala 
not only at the local level, but also at the ~ a  level in a ~ like 
common talk, decision taking and action oriented work. He has freely cite4 
tbe opinion of a very large number of political and social scientists such as 
SIinozu, Hobbes, Robert Nozeck, Marx and Rousseau, Berk, Bentham and 
bost of other scientists some of them with antiquated views. His style of expres-
sion and description in substantial parts of his analysis, however, arc peda-
gogic and to a reader, the description would appear to be more complex; in 
my view many times it is hard to understand what exactly the author is drivins 

at. 

The author rightly claims as a whole by his analysis that America should 
not be of the mighty which crushes the weak but should be a land where every-
one-poor white, Red Indians and Negros and others-is free. According to 
him in a 'strong democrac)' there should be a government of the citizens in 
place of government of professionals. While aiming at this goat and for invo-
lving the citizens of the country, he has made it a major theme of his book and 
analysed the system of voting, the political alienations like the less and less of 
voters turn out, distrust of politicians, apathy to common cause, more and more 
preference for things private and the growing paralysis of public institutions. 
His view is that the systematic deterioration in the reaults and consequences of 
democracy, is on account of liberalism-a liberal view of democracy. After 
discussing his analysis on democracy versus liberalism, he concludes that 
democracy has been compromised by liberal institutions and says that t .. o 
liberal philosophy has become a source of weakness to democracy. He say. 
that democracy can therefore survive only by finding its own forms of institu-

tions which would be devoid of excess of Jiberalism. Therefore, what he calla 
'strong or particip itory democracy' is needed and, more and more a a ~  
of people for its success is necessary. Now, it is true that democracy is for the 
benefit of all the citizens. But many a time due to the inadequate performance 
of the representatives of the people in the Parliament with little or no accoun. 
tability, the result is not helpful for developins all sections of b~ nation .. 
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well as the country. I think he is risht when he says that democracy should be 
made more representative and that the representations should be chosen with 
an undertaking ofaccountability as well as of showing efficiency. His theory for 
democracy demanding that it should entail more of a right to be governed in 
accordance with. peoples interest rather than of representatives is, I think, the 
right theory. But in practice at least in some democracies the government is 
run more to safeguard their own interest rather than the interests of the people 
at large. It is true that 'strong democracy' can make a citizen free and to be 
free we need a stroDg democracy. But for making a democracy strong, there 
are hundred and one hurdles and they are more in the nature of internal 
struggle for power than in the nature of some external forces. Such is our 
experience. 

He has divided his book into two parts, part one starting with 'Thin 
Democracy' with arguments against liberalism and the second part starting 
with 'Strong Democracy' with arguments for citizenship. While analysing the 
nature, of the 'Thin Democracy' as well as the 'Strong Democracy' and while 
dealing with the excess of liberalism versus the democracy, he explains that 
the crisis in liberal democracy is on account of the plea that the world has 
become ungovernable and that no leader or party or constitution can control 
the industrialised society. He points out also with despair the accounts and 
results of the working of the machines, computers and bureaucracies. But 
that is because we let loose power hungry forces. His style however appears 
to become more and more rhetoric and c('nfounding instead of giving a vivid 
picture to demonstrate his own ideas in simple words. It is possihle he might 
be using the language of some experts on political scientists but jf a book has 
to be read and understood by the citizens at large, he should at Ifast be able 
to know where exactly he is driving at and how he compares the 'Thin Demo-
cracy' with 'Strong Democracy' and also the excess of liberalism with parti-
cipatory politics for a new age. The athor appears to have studied his subject 
well and made considerable research but it is presented in a way that it would 
be hardly possible for a student of politics to understand the thesis fuUy. 

-R.R. BHOLB 
Tow AI.DS SOCIAL RBVOLUTION: A CASH FOR ECONOMIC DBMOCllACY. By 

Vasant Sathe. Published by Vikas Publishing House Pvt. Ltd., New Delhi. 
984, 240 pages, Rs. 125. 

As the title indicates that it is an ambitious work. The first chapter is 
a foray into cosmology and philosophy; it explains the author's attitude 
towards religion and gives his general view of life. He comes to the refre-
shing concJusion that scientific humanism alone can harmonise the spiritual 
aDd scientific attitudes towards life. It would not be in conftict with the value 
system of estabHshed religions. It has the capacity to solve the majority of 
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human problems: "Thus the universal religion of the modern age should be 
the religion of scientific humanism". In stating his philosophy, Shri Sathe 
makes out a strong case for free inquiry, i.e., the capacity and will to question 
with an open and inquiring mind, as "the touchstone or reference point and 
the parameter of all knowledge". 

Then follows a chapter in which the autbor traces tbe historical evolu-
tion of the political system in Indi!:!. In the process he expresses views against 
the caste system and in favour of secularism. He tben sets out to inquire 
whether the objectives of the Constitution, viz. liberty, justice, equality and fra-
ternity are being achieved by the political and economic structure we have 
adopted. 

To sustain democracy Shri Sathe makes out a case for a two party-system 
and for providing opportunities to the elected representatives of the people to 
participate effectively not only in the formulation but also in the implemen-
tation of the policies and programmes. "Today, we find that the whole politi-
cal apparatus, namely, the political parties as well as the legislatures, is beco-
ming more of a formality and a superficial entity, existing as if to fulfil 
a ritual of democracy rather than being an effective instrument of secial 
change, both in terms of policy-makin, and implementation". With the same 
object in view Shri Sathe makes important suggestions for changes in the 
parliamentary structure; such as (t) the CC'mmittee system which would allow 
Members of Parliament to meet in smaller grou ps or committees according to 
their inclinations or knowledge of subjects and in which the legislative process 
c(,uld be discussed in greater length; (2) the presidential syslem of Govern-
ment, under which the President and the Prime Minister could be elected dire-
ctly by the people with the mandate and sanction of the entire nation; and 
(3) a party system which would provide avenues of promotion for party 
workers, such as, putting them as members on the Managing Boards of various 
institutions which get finances from the public financing institutions. 

The main corpus of the book deals with the economic system of India, 
its problems and the proposals for its reorganisation to preserve democracy 
and ensure the well-being of the whole population. 

After 30 years ot planning what have we achieved? "We have virtu-
ally created a small island of prosperity in a sea of poverty where a small 
section of the population hs all the benefits of modern civilisation. The 
picture of our national economy is best symbolised by a metropolitan city 
like Bombay where one can find a vertical growth of skyscrapers and five star 
hotels surrounded by the horizontal, spreading and proliferating slums teeming 
with the poor." 
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Iii spitc of this, the author admits, there ba ~ a marked1change in thc 

general conditions of living compared with what obtained befoi'c Independence. 
This change is reBected in the increasc iD average life cxpectancy from 27 to 
S4 years in three decades. 

After an analysis of thc consumption data provided by' the National 
Sample Survey (1973-74), the growth of the parallel economy, and the working 
of the public and private sectors, the author takes a look at the poverty pro-
file of the economy and asks how far the 20 Point Programme can help in 

alleviating the sufferings of the people? "The time-bound 20-Point Pro-
gramme aims at amcliora.ting the conditions of the poor and the underprivi-
legcd. It is essential that this proccss becomes a self sustained one". But 
aCcording to tbe author tbe'present pllllniDg1des1grl doe& not provide for such 
a'mechanism. 

After a discursive treatmcDt of some morc' aspects of the Indian economy 
the author comcs to thc main: thosis'in'this book, the rcmedy for the econo· 
mlc malady. 

The autbor believes that c.tploitatioD of labour, thc accumulation of 
black money and distortions in distribution can be prevcnted by organising 
economic activity, i,e. every economic sector, in such a way that its manage-
ment shall be in the hands of equal representatives of the three factors of pro-
duction. viz the entrepreneur, the financing institution which represents 
social capital and labour. This structure shall cover not only thc organised 

sectors in the country, both public and private, but the entire economic acti-

vity in every single field. It shall prevent the misappropriation of the nct 
surplus by the entrepreneur, which uRder the new ordcr shall belong to thc 

people, i.e. the Stlte. TheStatc thcn canrciavcst thc surplus in,sucb a way 
as to bring about a balanced Qcvelopmcnt and thus cnsure the production of 
essential commodities to secure a minimum decent level of cllistence to all 
members of the society. 

This means there will be only one'economlc seCtor ili'the country, viz. 
thc national sector. Each productive unit will be affiliated to the national 
fedcration in its own field which will ~  the policies and programmcs 
for the growth of industrial or other acUvity accordinl to thc priorities and 
requirements of the people. Such a systcm will considcrably reduce the func-
tions of the State and much of thc bureaucracy will havc to be tagged on as 
an integral part to one or thc other productive or distributivc scctor and will 

not havc, as at present, a rolc whcrc it has all the power to say 'ycs' or 'no' 
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aDd to interfere at every ataF· but .without any responsibiJity for the implemen-
tation of policies and prQgraplmcs.·' 

All the suggestions necessary for such economic transformation a~  

summarised on pages 194 to 199. It is claimed that "all these suggestions 
would help the COWltr,y -become not oG)y the largest political democracy but 
also the lacacst , ~  democracy. at least in the developing world. As 

we progress ,puller the , ~  ~  and as wore surplus is generated faster 
through the,productiv.e ppd distributive ,activities, more avenues of growth will 
emerge, enriching the life of ~  people of the country". 

Shri Sathe has a been in his bOnnet. All those who welcome its hummiqa 

as well as those who arc afraid tbat it might sting. should come together in':' 

nationwide debate on his proposals for a social revolution. The .author b~ 
considerable experience of political life and economic administration at the 
highest level and the nation should benefit by his well considered suggestions 
in these fields. 

-Y .S. MAHAJAN 

TRANSFER AND TRANSFORMATION: POLITICAL INSTITUTIONS IN THE NEW 
COMMONWI!ALTH. Edited by Peter Lyon and James Manor. Published by 
Leicester University Press. ~8 , pages 299, £ 25. 

'Transfer' in the political parlour may mean the transfer of power where-
as 'transformation' is· indined towards suggesting an abstract change which 
may vary from one political institution to another. The book, "Transfer and 

Transformation: Political Institutions in the New Commonwealth", deals 
with a variety of things transfer of power, authority, institution, traditions and 

the system of government, including the bureaucratic habits. But how durable 
these can be if there is p.o underlying process of transformation, in the posi-

tive direction. 

As is the .proverb in the case of the seed and the tree-wbether the seed 
should be there -prior to the tree or tbe tree prior to the seed, to give the seed 
ilself, so is the case with the transfer and the transformation. If transforma-

tion of political institutions in the positive direction can be achieved even 
after transfer of power, it is worth having. "The transfer of power and trans-

formation of political institutions in the Commonwealth" deals with countries 
politically liJ>erated in the last half a century. viz. India, Pakistan, Sri Lanka, 
Bangladesh. some of the South Asian and African countries. 

This  collection of essays in honour of W.H. Morris Jones who save 

much of his time in the study and writinl on India. rightly depicts the tranl-
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formation in political institutions in India. Morris-lones wrote in 1977, 
"Indian politics sometimes looks like a world on its own. Yet it is part of 
wider political worlds and any student of its affairs has to be aware of these 
contexts". 

From 1940 onwards the successsive British governments expressed their 
intention to guide the colonies towards self-government, the actual transfer of 
power came to India in 1947, after a mass movement of non-cooperation with 
the tben British government. In 1957, Ghana and Malaya became indepen-
dent. The transfer of power and the decolonization process is spread over 
a period of four decades as far as the British are concerned. To and by 1983 
tbe number of colonies liberated and then enrolled as members in the Common-
wealth goes up to forty-seven. In 1982, the Falkland Islands case has remin-
ded the British and the other powers that the residual colonial responsibilities 
are too costly. 

Transfer of power need not always bring about a favourable transfor-
mation. Continuity and cnange, development and decay form part of the 
process. Morris-Jones wrote about India in 1977 : 

"India has to her credit remarkable political achievements since 
independence and the greatest of these is the creation of the founda-
tions for a system of accountable government. It lost its way In 
the year!! preceding 1977 but retraced its steps before it was too 
late ... it remains a system capable of response and chanae, capable 
therefore of ill own improvement". 

The three essays in the first section give the challenging and contrasting 
interpretations of India's past, pre5Cnt and future. India which stood as a lead-
ing case of moderate statehood and democratic polity suffered a set-back during 
emergency, 1975-77. "There was a rapid erosion of institutions", says Shri 
Rajni Kothari, "with too much stress on leadership and too little on institu-
tions, their integrity and authority". Myron Weiner's essay on the fate of 
liberal institutions in India, with the title "Wounded Tiger" poses before the 
reader a serious problem regarding the major threat to these institutions. He 
thinks that the main challenge would be from the incumbency coup mounted 
by individuals in power who feel weak and endangered. 

Ainslie Embree who deals with "Emergency as a signpost to India's 
future", says a swift review of contemperary India's preIS, judiciary, trade 
unions and universities reveal!l a system which lacks "ancillary institutions" 
capable of witb standing arbitrary encroachments by a would-be authoritarian 
government" . 
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By and large, all the essays on Indian political institutions are inclined 
to depict, when the authors consider to be deterioration. 

The next three essays in the second section deal with elections, symbols 
and party identification, the electoral process amidst awakening and decay in 
India, and the civilian succession and the 1981 presidential election in 
Bangladesh. 

Bruce Graham concludes by saying "the defects of the symbol system 
are such that the time has surely come for the Election Commission to review 
its criteria for the recognition of parties and for the reservation of symbols. 

The second essay of James Manor surprisingly says that in India 'Awake-
ning and decay are simultaneous and both are at work in India'. Awake-
ning has dawned in the neglected sections of the society and decay has stepped 
into the institutions. 

The essay on Bangladesh is, so to say, an informed commentary on the 
main national political events occurring in Bangladesh in the second half of 
1981. It also depicts a perspective on Bangladesh beforl! and after, as well as 
during the brief period of Abdus Sattar's Presidency. 

The next three essays by scholars refer to the socio-economic bases in 
Ghana, ethnic politics and support for the political parties in Uganda, and the 
continuity and change in the African parties of Zimbabwe during the struggle 
for majority rule. Richard Rathbone stresses the high spc'ed of change aDd 
its uneven impact and distribution throughout Ghana. Twaddle's essay marks 
his focus on the tribalism, party and ethnic identity in Uganda in the context 
of the shattered economy of the post-Amin period. John Day gives a graphic 
picture of the continuity and change in the African parties of Zimbabwe in 
the years 1956 to 1979. How and why the nature of the parties alter? Why 
do parties adopt new strategies to achieve the same end? The author himself 
poses many questions and tries to answer them. 

Part Four of the book consists of essays on bureaucracies and change, 
Along with the process of transformation, the· orientation and outlook of 
bureaucracies has also got to be changed. This being the permanent execu-
tive, people do have the contact with it to get their work done. 

Richard Crook's study of bureaucracy and politics in Ghana, especially 
during the years 1957-1966, marks the methods of a one-party state. Giving a 
description of different aspects of personal dictatonhip and also of an a1ency 
for power struggle, Crook comments on the "level jumping, selection of office 
holders, patronage and problems of authority." 
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Keith Panter-Briok·teUsijPnWs .aat':POEtataiDg to institutionalisation: 
"If there are ~ have ,.been ~ , they have ~ 

adapted; if for certain purposes there are no institutions they have 

to be created. For change is everywhere and seems to be the only 

thing that cannot be avoided; yet change to be purposeful and contro-

lled has to be channelled." 

Part five 00 'Institutional Adaptation and, Decay' gives  a graphic pioture 

of two countries small in sizl!, lIiz. Sri L.,nk.a and Pakistan. Sri Lanka known 
as Ceylon since ~ in J948 until 1972. with the chaDge of Its ~
tution from monarchy to republic. was renamed as Sri Lanka. ~ new 

President with enhanced powers. inaugurated the Second Republic with a modi. 

fied new name "DemocrahcSociaiist Republic of Sri Lanka". Since 1977. 
according to Howard Wriggins, "The Jayewardene Governm8nt had movcci 

boldly to overcome what had come to be seen as certain liabilities in the West-

minster model". One has got to wait and see the development. 

If kind fairies (lawaharlal Nehru. Sardar Vallabhbhai Patel and Lord 
Louis Mouotbatten) attended as mid-wives the birth of independence in India. 

in August 1947. surely the malign spirits presided over Pakistan's ~ . 

Who was respomible for tbe swift ~ a  in Pakistan? Or was Pakistan blighted 
from birth? The aUlhor argues that 'be insti-.utions of 1947 were Dot qf 

themselves markedly deficient ef ~ a , the faults lay rather in the 
repeatedly demonstratedinoptitudc.of the politicians who failed to work wi,l,b 

the right spirit. 

The two essays oncomparauve Perspect.ives-ooeby Anthony Low, tho 

other by Bruce Miller-deal wjlh the comparisons and sequences and the sigm-

ficance of certain events in the rec:ent history of Asia: Bruce Miller rethiob 

of the institutional elements--the remnants of British origin which· may be 

influencing the policy-making in the countries which are now members of the 
new Commonwealth. To ,what extent their being ,n the Commonwealth has 

affected their foreign policY'1 Over a .period of years whether there is progress 

or decay in the institutions is a very significant l1latter. 

Essays in tbe comparative study of tralllformation .in the Political ins&itu-
tions of the member co,:!ntries of the new Commonwealth, in the post-indepen-
dence era, throw much light on the action and reaction of politicians, people 
and bureaucrats. Aue&sment of the changing political institutions in the .bma-
der perspective provides the necessaryguidelincs to the ambitious politioiua 
and also to tbe bureaucrats. The essays are not the ~  of a a ~ " 

in the library: they are the result ofa thoro\llhatwty of the Political , ~' -
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tlpns in (he changing ~ "-a a ~ nitettiol1 on and reassessment of 
tOnsfer of powers, in the middle of twentietli centUry. 

-DR. SAROllNI MAHlsm 

THE CENTRAL LSOISLATURB IN INDIA, 1909-19!3S. By. Dr. R.P, Singh 
Published By Naya Prokash, Calcutta, ! 8 ~ a~ 268; 'S~ 90.00 

Dr. R. P. Singh, author of the book "The Central Legislature in India 
U909-l935J·"has made a valuable contribution to the study of the intricate 
process of Constitutional Reforms in· India. There arc several work by eminent 
writers about Indian struggle for· freedom and the Constitutional Reforms 
which the alien rulers were oblized to introduce under pressure of social and 
political conditions. So the main theme is familiar. But what is of special 
interest about Dr. Singh's appraisal is the sharp focus under which he brings a 
multitude of details relating to various phases of cons'tilational development. 

His narration of the roles of successive' Secretiuies' or State andviceroas 
pihpointing how if one of tl1e two waS a little liberal ih regard' to the quantum 
Or nature of reform, the other woulCf try to whittle dbWn, lils analysis how 
Lord Morley differed from Lord Minto or Monta'g\! (rom ~ ~  gives an 
insight into evolution of British thinking on tHe quts'tilin' of Reforms. Dr. 
SIngh has dwelt at length on the prooeedings of the three Round Table Con-
ferences, the proposals aboltt the Federation of Br'itish India and Princely 
(ndia the White Paper of March, 1933. The Report of the Joint Pal Iiamentary 
Committee, and the final enactment of the Government of India Act, 1935, and 
the various suggestions about the composition of and the mode of election to 
tHe Cen tral Legislature. 

The book deals with the tussle of power between'the Executive and the 
legislature inherent in the Reform Schemes of 1909, 1919 and 1935; The 
author has gone through an extensive variety of papers and materials, both 
archival and non-archival. as the long Bibliography shows. His work has thus 
become a source book. Without agreeing with some of the author's opinions, 
iuterpretationg or conolusions, one cannot but be at one with him that the 
Reforms, which were primarily aimed at stemming the tied of the freedom battle 
Proved each time inadequate to meet the national aspiration. The piecemeal 
oIlanges in the apparatus of government· under the 1919 scheme failed to sati-
'5fy the needs of the situation. The demand ' for revision of the Constitution, 
emphasising the control of the internal affairs in the Central Government 
l&\ring foreign relations and' defence in'the hands of the British, was the 
~ '  response to share power with the British. 

The Nehru Constitution, which was the first all India effort to drow up a 
national Constitution, Dr. Singh-observes" provided a point of departure for 
tul}duslims from the process of oolleotive-thinking. The prejudice of the fra-
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mers of the British policy against the possibility of Indian control of the Centre 
vitiated the constitution of the Central Legislature. The greatest indictment 
ofthe 1935 Act's Central plan was that it was against the logical sequence of 
the constitutional advancement which the rulers themselves had declared in 
1917. The efforts of Lord Irwin to follow the montagu line of constitutional 
process found no support in Britain. 

Dr. Singh points out that the White Paper of March, 1933, and the 
Report of the Joint Select C ~  published in November. 1934, between 
them represent the outcome of constitutional discussions started since the 
appointment of the Simon Commission in 1927, and mark the ultimate victory 
of the rightist reactionary elements in Britain and in India. The federal part 
of the Constitution never came into bei n8. With the outbreak of the war on 
II September, 1939, the Viceroy announced the suspension of the Federation. 

Some inaccuracies appear to have crept in Chapter 7 "the Federal struc-
ture" of Dr. Singh's book; where he describes the three day drbate in the Cen-
tral Legislative Assembly on the J.P.C. Report. The debate took place on 
February 4, 6, and 7, 1935, and not on February 4, 5 and 6 as ihe author 
writes. Also the reply to the debate, which ended on February 7, was not 
given by Sir Henry eraik, the Home Member, but by Sir Nripendra Nath 
Sircar. who initiated the deb:tte on February 4 with a motion for taking into 
consideration the Report of the J.P.C. Sir Henry Craik, of course, intervened 
in the debate. 

The author has recorded the votings that took place on the conclusion of 
this historic debate. It was an exciting scene witnessed in the House on that 
occasion. There were two principle amendments to the official motion those 
of Bhulabhai Desai, Leader of the Congress Party and of M. A. ]innah" Leader 
of the Independent Party. Desai's amendment fell into two parts, the first 
part wholly rejecting the entire reforms both in regard to the provincial scheme 
and the Central scheme. The second part pointed out the unsatisfactory 
nature of the communal Award and appealed to the House not to express any 
opinion on it. Jinnah's amendment consisted of tbree parts. The first part 
accepted the Communal Award. The second part characterised the provincial 
Autonomy Scheme as most unsatisfactory, and the third part described the all 
India Federation Scheme as fundamentally bad and totally unacceptable. 

The first part of Desai's amendment was neaatived by 72 votes against 
61, and the second part by 84 votes against 44. Jinnah's amendment accepling 
the Communal Award was adopted by 68 votes against 15, the Conaress Party 
remaining neutral and the government party voting in favour of it. It is to be 
noted that Sir Nripen Sircar, who had pronounced views about the Communal 
Award, did not vote though he was the Leader of the government party either 
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on the motion of Desai or Jinnah on this issue. Jinnah proved 10 be a master 
strategist by pressing on the floor of the house that the parts two and three of 
his amendment should be put to the House together, and carried it by 74 
votes against S8 with the support of the Congress Party and against the opposi-
tion of the government party. If the parts two and three of his amendment 
had been put separately, as he had desired earlier in th e day at the party 
leaders' meeting called by the President, Sir Abdur Rahim, the voting would 
have been different. The debate and the votings reflected the reactions of the 
country to the Federal scheme in no uncertain terms. 

The author in the Preface to his book has said that British politicians 
refused to share power with India at the Centre. He has rightly observed that 
behind the fragmented Legislature at the Centre which emerged under the 
1935 Act, lay the Imperial reluctance to hand over power to Indian hands. It 
was not a mere question of British reluctance. It can be more truly stated 
that the British rulers at no time contemplated to give up their hold over 
India. They did not even remotely indicate at what distant future India would 
attain Dominion status. They never entertained any idea of transferring power, 
whatever the complexion of the government in Britain-Labour, Liberal or 
Conservative. The promise of "progressive realisation of self-Government" 
was as vague as hollow. The talk of 'the White Man's Burden', the economic 
exploitation and impoverishment of India. the Imperial preferences in trade, 
and the use of the Indian Army to advance Imperial interests were all pointers 
as to what was the goal of British rule or what was India's destiny under it. 
The Defence Secretary Tottenham once arrogantly remarked in the Central 
Legislative As .. embly that none but a congenital idiot would think that the 
Army would ever be fully Indianised. It may be recalled that the war time 
British Prime Minister, Mr. Churchill declared that he had not become the 
first servant of his Majesty's Government to preside over the liquidation Of 

the British Empire. 

The fact that subsequently the labour Prime Minister, Mr. Attlee set a 
deadline for withdrawal of British authority was altogether a different story. 
It was primarily due to the compulsion of post-war circumstances, and the 
realisation that it was no longer possible to keep India under subjugation 
relying on the loyalty of the Indian Army. The Quit India movement within 
the country and the INA movement outside the country had laid the road for 
India's independence. 

The position till 1935 was that the Central Legislature was invested with 
no responsibility whatsoever. The Executive was irremovable, and the Opposi-
tion though composed of elected majority had no power to replace the govern-
ment. Yet it must be admitted that the outstanding reasons for the success of 
parliamentary institutions were the lesacy of these institutions left by the 
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British regime. The Swarajists uDder the leadership or Notilal Nehru had 
created an impact which seemed to shab the British UOJl. It wa. said of 
Vithalbhai Patel. the President of tlae Cmkal Asaulbl¥ ~ DO Speaker of 
any Parliament bad ever exercised so IDIlCJa power and a ~ as Patel. The 
traditions of the Swarajists were followed by the Conare ... P,aJ.ly whrn it retur-
ned to the Central Legislature under the leadership of BItulabbai, Desai. Subject 
India bad produced a galaxy of most taleDted pariiamentariaaa who would be 
a glory to any parI iament anywbere includiDJ the Mother of Parliaments. 

-A. N. DAS 

Pro!. MQt/II" DalflillVa,.: •••• WIleD we ipeak of national Intepation in tbi. 
land of Gandbiji, let u. realite that ... tio_1 iotetration caD nover mean merely the 
territorial Integration of India; It Is easontially tho total illtearatlon or mlnda. 
Shrl B. R. Bhagal : Heart •• 

Pro/. Mat/h" Dandallale: Mind includes heart allO, blolollcally speaking. 

(L. S.INb., 24 July, 1984) 
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STATEMBNT SHOWING mB WOK TRANSACTED DUlUNG TItS 
FOUll.TBBNTH SESSION OF THE SEVENTH LoIC SABRA 

1. Period of the Session-23 February to 9 May. 1984 

2. Number of sittings held-52 

3. Total Number of sitting hours-376 hours and '5 minutes 

4. Number of divisions held-3 

5. GOVBNMIINT BILLS: 

(i) Pending at tho commencement of the session ... 22 
(ii) Introduced ... 31 

(iii) Laid on the Table as passed by Rajya labh. , .. 6 

(iv) Returned by Rajya Sabba with any amendmentl 
recommendation and laid on the Table ••• J 

(v) R.eferred to Select Committee Nil 

<vi) Rererred to Joint Committee I •• Nil 

(vii) Reported by Select Committee ... Nil 

(viii) Reported by Joint Committn Nil 

fix) Discussed I •• 43 

(I) Paued ... 43 
(Ii) WithdrawD ... Nil 

(xii) Nepti?ed Nil 

(xiii) Part-diSSCDlled ... Nil 

(Xiv) Discussion postponed ... Nil 

(xv) Returned by Rajya Sabha eltbout .111 
recommmdatioD , .. 16 
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,xvi) Motion for concurrcnce to rcfer the Bill to 

Joint Committcc adoptcd Nil 

(xvii) Pcndins at the end of the Session 17 

6. PluvATB MEMBERS BILLS : 

(i) Pend ins at the commenccment of the Session 343 

(ii) Introduced 20 

(iii) Laid on thc Table as passed by Rajya Sabha 

(iv) Rcturned by Rajya Sabha with any amcndment 

and laid on thc Tablc 

(v) Rcported by Sclect Committee 

(vi) Discussed 3 

(vii) Passcd 

(viii) Withdrawn 2 

(ix) Negatived 

(x) Circulatcd for cliciting opinion 

(xi) Part-discussed 1 

(xii) Discussion postponed 

(xiii) Motion for circulation of Bill ncgativcd 

(xiv) Referred to Sclcct Committee 

(xv) Rcmovcd from tbc Rcgister of Pending BilJs ... 
(xvi) Pending at the end of thc Session 361 

7. NUMBER OF DISCUSSIONS HELD UNDER RULE 193 
(Mattcrs of 8 ~ Public Importanco) 

(i) Notices received 4SS 

(ii) Admitted 14 

(iii) Discussion held 8 

8. NUMBER OP STATEMENT MADB UNDER RULB 197: 

<Cal'ing-attention to Matters of Uraent 
Public Importanco) 
Statement. made by Miniltcrs ... 28 
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9. MOTION OF NO CoNFIDBNCE IN COUNCIL OF MINISTBllS 

(i) Notices received ... NiU 

(ii) Admitted and Discussed Nil 

(iii) Barred ... Nil 

10. HALF-AN-HoUR DISCUSSIONS DELD : 5 

11. STAnrrollY RESOLUTIONS : 

(i) Noticca received ... 28 

(ii) Admitted 6 

(iii) Moved 6 

(iv) Adopted ... I 

(v) Negatived 5 

(vi) Withdrawn 

J2. GoVERNMENT RESOLUTIONS ; 

(i) Notices received ... 2 

(ii) Admitted 2 

(iii) Moved 2 

(iv) Adopted 2 

13. PRIvATE MEMBns- RB!OLUTIONf 

(i) Rec:ejyed IS 

(ii) Admitted IS 

(iii) Discussed 3 

(iv) Adopted 

(v) Neptived 2 

(vi) Withdrawn 

(yii) Part diseussed 1 

,,,iii) D~~  postponed ... 



14. GO\'ERNMENr MOTIONS: 

(0 Notices received 

Cii) Admitted 

(iii) Discussed 

(iv) Adopted 

...Ippendic(.t 

1 S. PRIVATB MEMBERS' MOTIONS : 

(i) Notices received 

(ii) Admitted 

(iii) Moved 

(iv) Discussed 

(v) Adopted 

(vi) Negatived 

(vii) Withdrawn 

(viii) Part-discussed 

16. MOTIONS RE-MoDmCATION OF STATUTORY RULB : 

(i) Received 

(ii) Admitted 

(iii) Moved 

(iv) Discussed 

(v) Adopted 

(vi) Negatived 

(vii) Withdrawn 

(viii) Part-discussed 

17. Number of Parliamentary Committees created, if any 

2 

2 
I 

888 

261 

Nit 

Nil 

Nil 

Nil 

Nit 

Nil 

5 

2 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

during the Session. Nit 

18. Total number of Visitors' Paues illued durin, tho 
Session. ••• 31,086 
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19. Maximum number of Visitors' Passes issued on any 
single day, and date on which issued. 

20. NUMBER OF ADJOURNMBNI' MOTIONS : 

909 
on 

19-4-84 

(i) Broulht before the House 34 

(ii) Admitted and discussed 1 

(iii) Barred in view of adjournment motion admitted 
on the subject 33 

(iv) Consent withheld by Speaker outside the 
House 452 

(v) Consent given by Speaker but leave not granted 
by the House. Nil 

21. TOTAL NUMBER OF QUBSTIONS ADMITTED: 

(i) Starred 1013 

(ii) Unstarred (including Starred Questions converted 
as Unstarred Questions) 10,692 

(iii) Short Notice Questions Nil 
22. WORKING OF PARLIAMENTARY COMMITTBIIS 

SI. Name of the Committee No. of sittings No. of Reports 
No. held during proacnted to 

the period the HoulC 
1 April to during tbe 
30 June. Seasion 
1984 

1 2 3 4 

(i) Busin:ss Advisory Gom-
mittee 4 8 

(ii) Committee on Absence 
of Membcn 1 1 

(iii) Committee on Public U n-
dertakinp 10 19 

(iv) Committee on Papers 
Laid on the Table S S 
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1 2 3 4 

(v) Committee on Petitions 6 3 

(vi) Committee on Private 
Members· Bills and Reso-
lutions 4 8 

(vii) Committee on the Wel-
fare of Scheduled Castes 
and Scheduled Tribes 8 14 

(viii) Committee on Privileges 3 I 

(ix) Committee on Govern .. 
mcnt Assurances 1 2 

(x) Committee on Subordi-
nate Legislation 6 I 

(xi) Estimates Committee 18 lS 
(xii) General Purposes Com-

mittee 1 

(xiii) Housc CommittC'C 2 ... 
(liv) Accommodation Sub-

Committee of House 
Committee ... 

(xv) Public Accounts Com-
mittee 10 4l 

(xvi) Railway Convention 
Committee fi 1 

(xvii) Rules Commi tte" 

JoINT/SELECT COMMITTEES 

(i) Joint Committee on 
Offices of Profit 3 

(U) Joint Committee on 
Salarica and Allowances 
of Members of Parlia-
ment 1 



S12 Journal 0/ Parliamentary In/ormation 

1 2 3 4 

(iii) Joint Committee of 
Cbairmen. House Com-
mittCCl of both thc 
Housel of Parliament 

(iv) Joint Committee on 
the Life Insurance Cor-
poration Bill. 1983. 

23. Number of Members granted 
leave of absence 

24. Petitions prcaented 

2S. Number of new Mcmben 
sworn with date 

No. 0/ M"nbe" sworn 
3 

IS 

6 

I 

Dote 0" which ",worn 
23-2-84 
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STATEMENT SHOWING THE WOIlK TRANSACTED DUR.ING THE 

HUNDR.BD AND THIRTIETH SIIESION OF RAJYA SABRA 

1. Period of the Session 

2. Number of Meetings held 

3. Total Number of Sitting Hours 

4- Number of Divisions held 

S. GOVERNMENT BILLS 

(i) Pending at the commencement of the 
Session 

(ii) Introduced 

(iii) Laid on the Table as passed by 

Lok Sabha 

(iv) Returned by Lok Sabha with any 

amendment 

(v) Referred to Select Committee by 

Rajya Sabha 

(vi) Referred to Joint Committee by 

Rajya Sabha 

(vii) Reported by Select Committee 

lviii) Reported by Joint Committee 

(ix) Discussed 

(x) Passed 

(xi) Withdrawn 

... 23 April to 

10 May. 
1984. 

... 14. 

••• 93 hours & 32 
minutes (exclu-

ding lunch 

break) 

... NiI. 

8 

5 

22 

1 

Nil 

Nil 

Nil 

Nil 

24 

18 

~  

513 
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(xii) Negatived ... NU 
(xiii) Part-Discussed ... Nil 

(xiv) Returned by Rajya Sabha without an, 
recommendation ••• 6 

(xv) Discussion postponed Nil 

(xvi) Pendiag at the end of the 
Session ... 11 

6. PJuVATB MEMBEU BILLS 

(i) Pending at the commencement of .. 

Seuion •.. 28 

(ii) Introduced •.. 2 

fiii) Laid on tbe Table a. passed ">' 
Lot Sabha •.. Nil 

fiv) Returned by Lok Sabba with any 
amendment and laid on the 
Table ... Nil 

(v) Reported by Joint Com_itt. •.. Nil 

(vi) Dtscussed I 

(vii) WitlldrawD •.. J 

fvjii) Pasled I •• Nn 
(ix) Negatived I •• Ni' 

(ll) Circufated for erJCi(m, 

opinion I •• Nil 

fxi) Part-discuasect I •• Nit 

(xii) ~ .. ion postponetll ~ ... Nit 

fJ(iii) Motion (or circuftltion of B"dI' 
~  ~.'. Ni' 

fxiv) Kefcrrcd to S"clect Committee , .. Nit 

flv) Lapsed due to retirement/Death 0' 
Mbm1Jer-in-charae of die Bill. Nil 



A.ppendices 

(xvi) Pendinl at the end of the 
Session 

7. NUMBER. OF DISCUSSIONS HELD UNDER RULa 176 
(MATrBllS OF URGENT PuBLIC IMPORTANCE) 

(i) Notices received 

(ii) Admitted 

(iii) Discussion held 

8. NUMBER OF STATEMENTS MADE UNDER RULE 180 
(CALLlNG-ATrENTJON TO MAnER of URGENT 
PuBLIC IMPORTANCE) 

Statements made by Ministers 

9. HALF-AN-HoUR DISCUSSION HELD 

10. STATUTORY RESOLUTIONS 

(i) Notices received 

(ii) Admitted 
(iii) Moved 

(iv) Adopted 

(v) Negatived 

(vi) Withdrawn 

11. GOVERNMENT REsoLUTIONS 

(i) Notices received 

(ii) Admitted 

(iii) Moved 

(iv) Adopted 

12. PRIvATE MEMBERS' RBSOLUTIONS 

(i) Received 

(ii) Admitted -

SIS 

29 

Nil 

Nil 

Nil 

8 

1 

1 

1 
1 

Nil 

1 

Nil 

Nil 

Nil 

Nil 

Nil 

3 

3 
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(iii) Diacuued 1 (diacDs8ioll 
inconclusion) 

(iY) Withdrawn ." Nil 

(v) Negatived ... Nil 

(9i) Adopted 'oo NU 

(vii) Part-discossed ... Nil 

(nii) DilCuuion postponed ... Nil 

13. GoVI!RNMINT MOTIONs 

(i) Notices received ... Nil 

(ii) Admitted 'oo Nil 

(iii) MoYed 'oo Nil 

~ Adopted .~ Nil 

(Y) Partdiscussed .,. Nil 

14, PIuvATE MEMBERS' Man0N9 

(i) Received 'oo 33 

(ii) Admitted .. 33 

(iii) Moved Nil 

(iv) Adopted' , .. Nil 

tv) Partdiscussed Nil 

(vi) Negatived ... Nil 

(vii) a~D 'oo Nil 

15. MonoNS" R SOAltDl'NG MODIFICAml't 
OF STAtuToay Ib.1LE 

(iJ Received .oo 2 

(ii) Admitted 2 

(iii) Moved 'oo 1 

(Iv) Adopted Nil 
.. 

(v) Negatived' , .. Nil 

fri) Withdrawn 'oo 1 
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~  Part-discussed 

16. Number of Parliamentary Committees created. 

if any during the session. 

17. Total number of Visitors' Passes Issued 

18. 1'otal number of persons visited 

19. Maximum number of Visitors' Passes issued on 
any single day, and date on b ~b issued 

~, Maxitnum no. of Jlersons visited on any singl e 
day and date on wbich visited 

~ . TOTAL NUMBER OF QuE8TIONS ADMI'I1'BD 

(i) Starred 

(ii) Unstarred 

(iii) Short-Notice Question, 

~ . D ~ SS N oN ntE WORKING OF tHB MtNISTRIES 

1. Ministry of Energy 

2. Ministries of Education & Culture & Social 
Welfare 

3. Ministry of Industry. 

23. WORKING of PARLIAMENTARY CoMMrI'TeBs 

517 

... Nil 

Nil 

... 2689 

... 2721 

... S~  on 

23 April, 

1984 

... 534 on 
23.4.84 

... 235 

... 1302 

'oo Nill 

3 

-------------------------------------------------------------------------------------------~ 
Name of Committee No. of meetings 

beld during tbe 
period 1 April 

to 30 June, 1984 

(i) Public Accounts Committe .. 
(ij) Committee on Public 

Undertakings -• 
(iii) Business A ~  Com-

mittee .... 2 

No. ot R.eports 
presented during 
tbe Session. 

" 

" 

. .. 



~ 8 

(iv) Committee on Subor-

dinate Leplation 

(v) Committee on Petition 

(vi) Committee on tbe Welfare 

of Scbeduled Castes aDd 

Scheduled Tribes 

9 

7 

• 
(vii) Committee of Privileges 2 

(viii) Committee on Rules 2 

(ix) Joint Committee on Offices 

of Profit 

(x) Committee on Government 

A~ a  

(xi) Committee on Papers Laid 

00 tbe Table 

(,ii) Joint Committee on the 

Mental Health Bill, 1981 

(xiii) Parliamentary Committee 

for Reconciliation between 

the Nirankaria and the 

-
5 

2 

A1calis 1 

24. Number of Members granted 
leave of absence 

25. Petition presented 

1 

Nil 

26. NUMBER 0' NEW MEMBERS SWORN WITH DATES 

S. No. 

1 

Name of Members 

sworn 

2 

1. Prof. C. Labhmanna 

2. Shri Puttapaga Radbakrishna 

3. Shri Valla Sesi Bhushana Rao 

4. Shri B. Satyanarayan Reddy 

5. . Sbri T. C aD ~ a  Reddy 

2 

-

• 

I 

Date on which 

IWorn 

3 

23 April. 1984 

-do-

-do-

-do-

-do-

----------------------------------------------------
-See Supra Appendix 1. Col. 22 
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M • ";z: • ." 
1 2 3 

6. Shri Parvathaneni Upendra 23 April. 1984 . 
7. Sbri Kamalendu Bhattacharjec "<10-

8. Shri Bhubeswar Kalita ..do-

9. Shri Prithibi Majhi o.do--

10. Shri Kailash Pati Mishra --dO" 

11. Shri Chaturanan Misbra "dO" 

12. Thakur Kamakhya Prasad Singh -do-

13. Shri Rameshwar ThakUr ~ " 

14. Shri RaJni .a ~  Sahli --do-

~ . Shri Durga Prasad Jamuda .. dO" 

k6. Shrf Bandhu Mahto "<10" 

11. Shri Mirza Irsbadbaig Aiyubbai! .. do-

18. Sbri Raoof Valiullah "<10-

19. Shri Shanker Sinb Vaghela .. do-

~ . Shri M.P. Kaushik --dt7-

~ . Shri Mukhtiar Singh .. do-

~. Sbri Anand Sharma "'CIO" 

~ . Shri K.G, Thimme Gowda .... do" 

24. Shri M. L. Kollur ,",,0" 

25. Sbri M.S. Ourupadaswam, "'<10" 

26. Sbri Bhagatram Manhat --d()lo 

27. Shri Suresh Pachouri --do-

28. Thakur Jasatpal Sinsb ..cIo-

29. Sltri Cbandn1ca Prashad Tripathl --do-

30. Sbri HUlen Dalwai '-do-

31. Shri iageah ])cs'ai -do-.s _ 
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1 2 3 

32. Sbri Sbankarrao Narayanrao Desbmukb -do-

33. Shrimati Sadba Vijay Josbi -do-

34. Dr. Bapu Kaldate -do-

35. Prof. N. M. Kamble . do-

36. Sbri R.K. Jaichandra Sinsh -do-

37. Shri Jerlie E. Tariani -do-

38. Shri Ganesbwar KUlum -do-

39. Shri Subas Mobanty -do-

40. Sbri K. Vasudeva Panickcr ·do-

41. Sbri Sunil Kumar Pattanaik -do-

42. Shri Pawan Kumark Bansal -do-

43. Sbri Darbara Singh . do-

44. Shri Bhim Raj -do-

4S. Sbrimati Shanti Pahadia -do-

46. Shri Krishna Kumar Birla -do-

47. Shri V. Gopalsamy -do-

4lt Miss Jayalalitha -do-

49. Sbri Valampuri John -do-

SO. Sbri N. Rajangam -do-

51. Shri V. Ramanathan -do-

S2. Shri T. Thangabalu -do-

53. Sbri Arun Singb -do-

54. Dr. Mobd. Hasbim Kidwai -do-

SS. Sbri Soban Lal Dbusia -do-

S6 Shri Govind Das -do-

57. Shri Sheo Kumar Mishra -do-



-.,4ppa4lcu 

2 

58. Shri Satya Prakash MaJviya 
59. Shri Narendra Singh 
60. Shri Bir Bhadra Pratap SinSh 

61. Shri P. N. Sukul 
62. Shri Virendra Verma 

63. Shri Ram Chandra Vikal 

64. Shri Amarprasad Chakraborty 
65. Shrimati Kanok Mukherjee 

66. Shri MostaCa Bin Quasem 
67. Shri Badri Narayan Pradhan 
68 Shri Deba Prasad Roy 
69. Shri Vishwa Bandhu Gupta 
70. Shri Chimanlal Amichandbbai M cbta 
71. Dr. (Shrimati) Sarojini Mabishi 
n. Shrimati Vijaya Raje Scindia 
73. Shri N.K.P. Salve 

74. Prof. (Mrs.) Asima Chatterjee 
75. Shri K. Ramamurthy 
76. Shri Ghulam Rasool Kar 

27. OBITUARY REFERENCES 
-------------.-----
S. No. Name 

1. Sbri Santosh Mitra 

2. Shri V.N. Tiwari 

3. Shri Shiv Dutl Upadlay.ya 

4. Shri B. D. Khobra.de 

5. Sbri Mababir Du 

6. Sbri Jaspat Ray Kapoor 

521 

3 

23 April, 1984 
-do-
-do-

-do-
-do-
-do-

-do-
-do-
-do-
-do-
-do-
-do-

24 April, 1984 
-do-

25 April, 1984 
5 May, 1984 

9 May, 1984 
-do-
-do-

Sitting Memberl 
Ex-Member 

Sitting Member 

-do-

Ex-Member 

-do-

-do-

-do-
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APPENDIX IV 

LIST OF BILLS PASSED BY THE HOUSES OF PARLIAMENT AND 

ASSENTED TO BY THB PRESIDENT DURING THE PERIOD 

1 APRIL TO 30 JUNE, 1984 

S. No. Title of the Bill Date of asscnt 

by tbe President 

2 3 

I. The Appropriation (No.3) Bill. 1984 8.5.84 

2. The Government of Union Territories (Amendment) Bill. 

1984 8.5.84 

3. The Oilfields (Regulation and D~  Amendment 

Bill, 1984. 11.5.84 

4. The Finance Bill, 1984 11.5.84 

5. The Workmen's Compensation (Amendment) Bill 1984 12.5.84 

6. The Punjab Commercial Crops Cess (Amendment) Bill. 

1984. 12.5.84 

7. The National Security (Amendment) Bill, 1984 18.5.84 

8. The Payment of Gratuity (Amendment) Bill. 1984 18.5.84 

9. The Payment of Gratuity (Second Amendment) Bill. 1984 18.5.84 

10 The Union Duties of Excise (Distribution) Amendment 

Bill, 1984 ]8.5.84 

11. The Union Duties of Excise (Electricity) Distribution 
(Amendment) Bill, 1984. 18.5.84 

12. The Additional Duties of Excise (Goods of Specia11mportace 
Amendment Bill, 1984. 

13. The Monopolies and Restrictive Trade Practices 

"(Amendment) Bill. 1984. 

14. The Visva-Bbarati (.-\mODdment) Bill, 1984 

18.5.84 

21.5.84 

21.5.84 
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1 2 3 

IS. The Estate Duty (Distribution) Amendment Bill. 1984 . .~  

16. The MOlul Line Limited (Acquiaition of Snarea) Bill. 

1984. 23.5.84 

17. The Essential Commodities (Amendment) Bill, 1984. 26.5.84 

18. The Public Premises (Eviction of Unauthorised Occupants) 

Amendment Bill, 1984. 26.5.84 

19. The Punjab State Legislature (Delegation of Powers) Bill. 
1984. 265.84 

20. The Delhi Rent Control (Amendment) Bill. 19U 265.84 

21. The Delhi Development (Amendment) Bill, 1984 27.584 

22. The Punjab Municipal (New Delhi Amendment) Bill, 

1984. 27.5.84 

23. The Export (Quality Control and Inspection) Amendment 

Bill, 1984. 27.5.84 

24. The Marchant Shipping, (Amendment) Bm, 1984. 27.5.84 

25. The Delhi Municipal Corporation (Amendment) Bill, 1984. 2.6.8-' 

26. The Aluminium Corporlltion of India Limited (Acquisition 

and Transfer of Aluminium Undertaking) Bill, 1984. 

27. The Banking Service Commission Bill, 1984 

2 ~ C8  

26.84 



APPENDIX V 

LIST OF BILLS PASSED BY THE STATE LBGlSLATURES DURING 

THE PERIOD 1 APRIL TO 30 JUNB. 1984 

ANDHRA PRADESH LBGISLATIVB AS<iBMBLY 

1. The Andhra Pradesh Contingency Fund (\mendment) Bill, 1983. 

2. Tile Andhra a ~  Appropriation (No.2) 1984. 

3. The Andhra Pradesh Entertainm.!nts Tax (A'llendlD:!nts\ Bill. 1984. 

4. The Andhra Pradesh Prevention of Dangerous Activities of Com-

munal Offenders Bill, 1984. 

5. The Andhra Pradesh Payment of Sllaries and Removal of Disqua· 

lification (Second Amendment) Bill, 1984 • 

• 6. The Indian Electricity (A.P. Amendment) Bill. 1984. 

7. The Andhra Pradesh Civil Courls (Amendment) Bill. 19 {3. 

8. The Andhra Pradesh (Telangana Area) Small Causes Courts 

(Amendment) Bill, 1984. 

9. The Andhra Pradesh Cinemas (Regulations) (Amendment) Bill. 1984. 

10 The Andhra Pradesh Motor Vehicles Taxation (Second Amendment) 

Bill, 1983. 

11. The Andhra Pradesh Courts Fees and Suits Valuation (Amend-
ment) Bill, 1983. 

12. The Andbra Pradesh Agricultural Indebtedness (Relief) (Amend-

ment) Bill. 1983. 

13. The Andhra Pr .Idesh State Electricity Board (Recovery of Dues) 
Bill. 1984. 

14. Tbe Andhra Pradesh Public Premises (Eviction of Unauthorised 

Occupants) Amendment Bill. 1983. 

15. The Hyderabad Municipal Corporations (Amendment) Bill, 1983. 

·Awaiting assent. 
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ASSAM LEGISLATIVE ASSEMBLY 

1. The Allam Irrigation Bi11, 1983 
2. The Assam Agricultural Univeraity (Amendment) Bill, 1984. 
3. Tho Assam Higher Secondary Education Bill, 1984. 
4. The Assam Land Revenue Reauellment (Amendment) Bill, 1984. 
S. The Assam Fixation of Coilinlon Land Holdinp (Amendment) 

Bill, 1984. 
6. The Assam Ministers; Minister of State and Deputy Ministers' 

Salaries and AUowanccs (Amendment) Bill, 1984. 

JAMMU AND KASHMIR LEGISLATIVE COUNCIL 

1. The J cI: K Houses and Shops Rent Control Act. 1966. 
2. A Bill to Amend tbe Registration Act Smvt. 1960. 
3. The J&K State Le!!islature Members Pension Bill, 1984. 
4. The Jammu and Kashmir Land Revenue (Amendment) Bill. 1984. 
S. A Bill to Ame.ld the J&K General Sales Tax Act. 1972. 
6. The Jammu and Kashmir Education BiU, 1984. 
7. A Bill to repeal tbe J&K Lumbardari Act, 1972. 
8. A Bill to amend the Transfer of Property Act Smvt 1977. 
9. A Bill to amend the J&K Wake. Act, 1978. 

10. A Bill to amend tbe J&K Employees Provident Fund. Act, 
1961. 

11. A Bill to Provide for Regulation and Control of Private Colleges 
in the State. 

12. A Bill to amend the J&K Passon,en Tax Act, 1983. 
13. The J&K Appropriation Bill. 1984. 
14. The J&K Appropriation (No.2) Bill. 1984. 
15 The J&K Appropriation (No.3) Bill, 1984. 
16. The J&K Appropriation (No.4) Bill, 1984. 
17. The J&K Appropriation (No. 5) Bill, 1984. 
18. The J&K Appropriation (No.6) BiU. 1984. 

JAMMU AND KASHMIR LEGISLA11VE ASSBMBLY 

1. The Jammu and Kashmir LaacI Revenue (Amendmont) BiU, 
1984. 
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2. The Jammu and Kashmir Gellerat Sales Tilt (Amendment) Bill. 
1984. 

3. The Jammu and Kashmir Education Bill, 1984. 

4. The Jammu and Kashmir Private Colleges (Regulations and 
Control) Bill, 1984. 

S. The Jammll and Kashmir Passengers Taxation (Amendment) Bill. 

1984. 

6. The Jammu and Kashmir Lambardari (Repeal) Bill. 1984. 

7. The Transfer of Property (Amendment), Bill. 1934. 

8. The Jammu and Kashmir Wakfs (Amendme'lt) Bill 1984. 

9. The Jammu and Kashmir Emplojees Provident Funds (Amend-
ment) 1984. 

KARNATAKA LBGISLATIVB COUNCIL 

1. The Karnataka Zila Parishad, TaluK Panchayat Samitis, Yandals 

Panchayats and Nayaya Pacbayats Bills, 1983. 

2. The Karnataka Education Bill, 1933. 

3. The Karnataka Municipalities (Amendment) Bill, ~ . 

4. The Mysore (Religious and Charitable) Ioams Abolition 

(Karnataka Amendment) Bill, 1984. 

S. The Karnataka Municipal Corporations and Certain other Law. 
(Amendment) Bill, 1984. 

6. The Registration (Karnataka Amendment) Bill, 1984. 

KARNATAKA LEGISLATIVE ASSBMBLY 

1. The Karnataka Motor Vehicles Taxation (Amendment) Bill. 

1984. 

2. The Public Wakfs (Extension of Limitation) Karnataka (Amend-
ment) Bill, ~  

3. The Karnataka Ministers' Salaries, Allowances (Amendment) Bill. 
1983. 

4. The Electricity (Supply) (Karnataka Amendment) Bill, 1980. 

S. The Bangatore Water Supply and Sewerage (Amendment) Bill, 1984. 

6. The Agricultural Credit Operations and Miscellaneous Previsions 
(Amendment) Bill, 1984. 

7. The public Libraries (Amendment) Bill. 1984. 
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8. The Bangalore Development Authority (Amendment) Bill, 1984. 

9. The Karnataka Electricity (T"x8tion on Consumption) (Amend-
ment) BiU, \984. 

10. The Code of Criminal Procedure (Amendment) Bill. 1983. 

11. The Karnataka Court Fees and Suits Valuation (Amendme.nt) Bill. 
1983. 

12. The Kamataka Improvements Boards (Amendment) Bill, 1983. 

] 3. The Karnafaka Open Places (Prevention of Disfigurement) 
(Amendment) Bm. 1983. 

14. The Karnataka Advocate's Welfare Fund (Amendment) Bill. 
1983. 

15. The Karn ltalea Scheduled Castes and Scheduled Tribes (Prohibi·· 
tion of Tra nsfer of Certain Lands (Amendment) Bill, 1984. 

16. The Karnataka Silk Worm Seeds, Cocoon and Silk Yarn (Regu-
lation of Production. Supply. Distribution and Sales) (Amendment) 
Bill, 198.1• 

17. The Kamataka Forest (Amendment) Bill, 1984. 

18. The Karnataka Educational Institutions (Prohibition of Capitation 
Fees) (Amendment) Bill, 1984. 

]9. The Karnataka Lo1cayukta Bill. 1984. 

20. The Karnataka Legislature Salaries, Pensions snd Allowancel 
(Amendmenl) Bm. ]984. 

21. The :vtineral Right and Tax Rill, 1984. 

22. The Kamataka Agricultural Credit Pas!' Book. 1984. 

23. The Karnataka Land Reforms (Amendment) Bill. 1984. 
24. The Karnataka loams Abolition Laws (Amendment) Bill. 1984. 

25. The State Universities (Amendment) Bill. 1984. 

26. The Rent Control (Amendment) Bill, 1984. 

27. The Karnataka Appropri Ition Bill, ]984. 

28. The Contingency Fund (Amendment) BiU, 1984. 

29. Tbe Cooperative So.;ieties (Amendment) Bill. 1984. 
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30. The Karnataka Municipal Cotporatfolil iUd Certain OSler La"" 
(Amendment) Bill, 1914. 

31. The !{arnataka Land Revenue (Amendment) Bill, 19M. 

32. The Xarutua AppropriatioJJBiJI (No. 2) 8~. 

33. The Karnataka IntertainQlelll8 Tax A~  Bill, 1984. 

34. The Kamalaka Sale. Tu (Amendment) BiU, 19&4. 

35. The Karnataka Village Offices Abolition (Ameudmcnl) BiU, 1984. 

36. The Karnataka Certain Inams Abolition (Amendment) Bill, 1984. 

37. The Kamataka Appropriation (No.3) Bill, 1984. 

38. The Karnataka Appropriation (No.4) Bill. 1984. 

39. The Mysore Religious and Charitable ,Inams Abolition (Kamalaka 
Amendment) Bill. 1984. 

40. The Kamataka Motor Vehicles Taxation (Amendment) Bill, 1984. 

41. The Karnataka Municipaiitiea (Amendment) Bill, 1984. 

42. The, Baoplore Metropolitan Regiob Devolopmont Authority BiU, 

1984. 

43. The Registration (Karnataka ~D a  BiU, 1984. 

44. The Karnataka Zila Parisbads, Taluk Panchayat Samitil, Mandai 
Panchayats and Nayaya Pucbayats Bill • .1983. 

45. The Karnataka Education Bill, 1983. 

KERALA UlGISLA TIVE ASSEMBLY 

1. The Kerala Appropriation Bill, 1984. 

2. The Kerala Appropriation (No.2) Bill, 1984, 

3. The Kerala Appropriation (No.3) Bill, 1984-

4. The Kerala Apprqpriation (No.4) Bill, 1984. 

S. The Kera'. Appropriation (No.5) Bill. 1984. 

6. Tbe ~ a A ~. 6) Bnl. 1984. 

7. The Keraia A - ~ D (No.7) BiU, 1984. 

8..Th'c lteraJa APPropnatioo (No.8) BiU, 1984. 



538 Journal 0/ Parllam.ntary·(n/o,",otion 

9. The Kera1.& Appropriation (Vole. on A<:couot) Bill. 1984. 

10. The Kerala Stale Corporative Agricultural Dovelopment Bantes, 

BiU, 1984. 

MADHYA PRADESH LEGISLATIVB ASSEMBLY 

1. The Madhya Pradesh Lote Abbikaranon Ke Madhyatri Se Dis 

Sutriya Karyateram Ka Karyanvayan (Sanshodban)Vidbeyak, 

1984. 

2. The ~ a  Stamp (Madbya Pradesh Amendment) Bill, 1984 .. 

3. The Madbya Pradesh Upkar (Sansbodhan) Vidheyak, 1984. 

4. The Madbya "radesh Loteayukta Evam Up-Loka)ukta (Sanshodhan) 

Vidheyak. 1984. . 

S. The Madbya Pradesh Lo1c Seva Ayog (Prakriya Ka Viniyaman) 

Vidheya1c. 1984. 

6. The Madhya Pradesh Ceiling on Agricultural ~  (Amend-
ment) Bill, 1984 . 

. 7. The Madbya Prad!Jh Kashtha Chitan (Viniyaman) Vidheyak, 
1984. 

8. The Madhya Pradesh Cooperative Societies (Amendment) Bill, 
]984. 

9. The Madhya Pradesb Appropriation (No. 1) Bill, 1984. 

10. The Jaora Sugar Mills Tatba Seth Oovindram Sugar MiUs (Upkra-

mon Ka Arjan Aur Antaran) Vidheyalc. 1984. 

II. The MldhYl Pradesh Recognised Examinations (Amendment) BiJI, 

1984. 

12. The Madhya Pradesb Viabwavidyalaya (Sansbodhan) Vidheyak, 

1984. 

J 3. The Madhya Pradesh Appropriation (Vote on Account) Bill, 

1984. 

14. Tho! Madhya Pradesh Nagariya Ksbetron Ke Bhumi Hin Vyakti 
(Pattadhriti Adhiltaron Ka Pradan Kiya Jana) Vidhcyak, ~ . . ;. 

IS. The Madhya a~ b Sarvajanik Dharmik Dhavan Talba Sthan 

Viniyaman Vidheyak, 1984. 



'A ~ , (539 

16. The Madhya Pradesh Anusuchit latiTatha Anul.uchit Ian lati Rin 

Sabayatya (S.lnsbodban Tatha Vidhimanyakaran) Vidheyak, 

1984. 

17. Tne Madbya Pradesh Panchayat (Sanshodban) Vidheyak, 1984. 

18. Tbe Madhya Pradesh Viniyog (No.2) Vidbeyak, 1984. 

19. Tbe Madbya Pradesh Visbesb Pulis Stbapana (Sanabodban) 

Vidbeyka, 1984. 

20 The Madhya Pradesh Lokayukta Evam Up-Lokayukta (Sanshodhan) 

Vidheyak, 1984. 

21. The Madhya Pradesh Karadban (Sansbodhan) Vidheyak, 1984. 

22. The Madhya Pradesh Upkar (Sansbodhan) Vidbeyak, 1984. 

23. The Madbya Pradesb Lot Ohan (Shodhya Rashiyon Ki WasuJi) 
(Sansbodban) Vidheyak, 1983. 

24. CiV'i1 Prakriya Sanhila (Madbya Pradesh Sanshodban), Vidheyak, 

1983. 

25. The Madbya Pradesh Vishwavidyalaya (Sanshodban) Vidheyak, 
1983. 

26 .. Tbe Madhya Prad{'sh A ~ , Unani Tatha Prakritik Chikitsa 
Vyavasayi (Sansbodhan) Vidbeyak, 1983. 

27. Tbe Madhya ~ a  Kushtba Niyantran (Nirsan) Vidheyak 

1983. 

. ~A A AS A LEGISLATIVE COUNCIL 

1. The Maharasbtra Medical Council (Amendment) BiU, 1984. 

2. The Maharasbtra Agriculture Produce Marketing (Regulation) 

(Amendment) Bilt, 1984. 

3. The Bombay Municipal Corporation, Bombay Provincial Municipal 

Corporations. City of Nagpur Corporation and Maharashtra Muni-
cipalities (Amendmeilt) BiII,1984. 

: '4. The. Maharashtra .workmen's Minimum House ReDt Allowance Bill, 
1983. 

5. The Maharashtra (Supplementary) Appropriation BiII.1984. 



6. The M'abarubtra s"ea Tax (Amendment and VaHdatin. ProvisiGDs) 
Bill. 1984. 

1. The Mabaraahtra Appropriation (Vote on Account) Bill. 1984. 

8. Tbe BO!D.bay a ~  Quty A~  and Retrospectiv.e 
Levy of Duty), ] 984. .. 

9 The Ma.il8ruhtra Universities (Second Amendment) ~ . 1984. 

10. ne Mabaruhtra Appropriation Bill. ~ . 

MAHARASHTRA LBOISLA nVB ASSEMBLY 

I. The Maharubtra Workmen's Minimum House Rent Allowance 
. f . 

BUI 1983. 

2. The Mabarasbtta Uaivenities (Amehdment) Bill. 1984. 

3. The Mabara'lhtra AJficultural Produce Marketing ~a  

(Atoendment> Bill. ]984. 

4. The Bombay Muaicipal Corporation. Bombay Provincia] Munici-

'pal Corporations. City of Nagpur Corporation and Mabarubtra 
MunicipaJities (Amend meat) BiIJ, 1984. 

,. The Mabarashtra Sates Tax (Amendment and ValidatiDg Provi-

sioDs) Bill, 1984. 

6. The Maharasbtra (Supplomedtary, Appropriation Bill. 1984. 

7. The Mabarashtra Appropriation (Vote on Account) Bill. 1984. 

8. The Bombay EntenailHDODtlDuty (Amaadment and Retrospective 
Levy <?f Duty) Bm, 1984. 

9. The Maharashtra Appropriatioa Bill, 1983. 

10. The Mabarashtra Medical Couneil (Amendment) Bill, .1984. 

MEOHALAYA lBGtSLATIvI! ASSEMBLY 

1. The MeghaJaya Appropriation (No. D) Bill, 1984. 

;*2 .The SbilloagCommercc Col. tTatill, O'Ier of Maaa .... at) III. 
1984. 

-Awaiting asScot. 
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" A~ N.~  ,. ~~A.  ~  

I. Tho Tamil Nadl! Payment of Sllaries (Amendment) Bill. 1984. 

2. Thei'amll Nadu Cinemas (Regulation) Amendment Bill. 1984. 

3. Tho Madura Sugars LimiteJ (Acquisition and Transfer of Undertak-
ing) Bill • .1984. 

4. Tamil Nadu PaDchayats(Appointment of S~ a  ~  . ~ ~ · 

ment) Bill. 1984. . 

S. The Tamil Nadll Panchayat Union Councils (Appointment of 
Special OfBcers) AGlendment Bill. 1984. 

6. The Tamil Nadu Panch.lyats (-\mendmenO Bill. 1984. 

7. The Tamil Nadll Municipal Councils (Appointment of ~ a  

Oftlcers) Amendment Bill, 1984. 

8. Tbe Tamil Nadu Exhibit jon of.Fi'ms on ~  S ~ a throQlh 
Video Cassette Recorders (Regulation) Bill. 1984. 

9. The Pac.haiyappa's Trust (Taking over of a~a ~ -
ment) Bill. 1 ~ 84. . " .. '. '.' .' 

10. The Tamil Nadu Stage 'Carriages and Contract Carriage (Acquisi-

tion) (Amendment). BjIJ, 1984. 

11. The Tamil Nadu General Sales Tax (Amendment) Bill. 1984. 

12 The '~ a Women's University JSiII •. 1284. 

13. The Tamil Nadu Cooperative Societies (Appointment of Special 

Officers) A ~" . . 1984 

14. Tamil N~~  Airlc,lfuralPrOfJuce a ~  ~  the Tamn Nadu 
Agricultural Produce a . ~  (Al1lcodmel'1t aAd Special Provisions) 
(Amendment) Bill. 11'84'. . 

-IS. The Tndian Penal Code and the Code or Criminal Procedure (Tamil 
Nadu Amend:ncnt) Bill. 1984. . ., " 

-16. The Tamil ~a .C . ~ CDa~ .S a .." ~.  :ajlJ. 1984. 

-17. The Tamil Nadu I710Qd A '~  Areas Cultivatiog ,lcn.l)" 
(Temporary Relief) Bill. 1984.: . . , '. " 

-AwaitiD, uscoL 
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18. The Tamil 'Nadu' General Sales Tax (Second Amendment) BiU, 

1984. 

19. The,Tamil N~  Appropriation (Vote.on Acqount) ,ijiU.1984. 

~ The Tamil Naelu Appropriation BiJl,1984. I 

21. The Tamil Nadu Debt Relief (Amendment) Bill, 1984. 

22. The Tamil Nadu Entertainments Tax and Local Authorities 

Finance (Amendment) Bill, 8~. 

23. TheTamil Nadu Entertainments Tax (Second Amendment) Bill. 
1984. 

,24. The Tamil Nadu General Sales Tax' (Third Amendment) Bill, 

1984. 

'25. The Tamil Nadu General Sales Tax (Fourth Amendment) Bill, 

1984. 

26. The Tamil Nadu Additional Sales Tax (Amendment) Bill, 1984. 

27. The ~  Nadu A ~ a  (No 2) Bill, 1984. 

28. The Madras City Po1ice and the Tamil Nadu District Police 

~  AmeJl(1.uent) Bill, 1983. 

WEST BENGAL LEGISLATIVE ASSEMBLY 

1. The Hooghly River Bridge (Amendment) Bill. 1984. 

:-2. The National Iron and Steel Company Limited (AcQuisition) and 

a~  of Undertakings) 'Bill, 1984. . , 

·~ . ' ThcSaraswaty Press Limited (Acquisition and Transfer ,of Under-
• • ..' ~ '. • ,~. 1 

taking) Bill. 1984. 

-4. The Britania Engineering Cc;>mpany ~  (Titagarh, Unit) 
I"', (Acquisition ~ ' TraDsftr ofUndertakinp) Bm; l' 84. . 

-5 -the VI cst Sbngal Inland Fisheries Bill, 1984. 

-Awaiting auent. 
j 1 
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6. The Welt Bengal National Volunteer Force (Amendment) Bill, 

1984. 

-7. The Midnapur Homeopathic Medical College and Hospital 

(Takings over of Management and Subsequeot Acquisition) Bill 

1984. 

-8. The Industrial Disputes (West Bengal Amendment) Bill, 1984. 

9. The Calcutta Municipal Corporation (Second Amendment) Bill 

1984. 

-10 The Indian Elcctricity( West Bengal Amendment) Bill, 1984. 

-II. The West Bengal Cattle Licensing (Amendment) Bill, 1984. 

'12. The West Bengal Government Premises (Regulation of Occupcncy) 

Bill, 1984. 

13. The Bengal Electricity Duty (Amendment) Bill, 1984. 

14. The West Bengal Appropriation (No.2) Bill. 1984 • 

• Awaiting assent. 
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